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qg'tpﬁ” . Administrative Member.
Member{A) ‘ . Member{J)
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24.4.07. Dr.J.L.Sarkar learned counse! for the
respondents submits that he will get some
-information regarding the notification issued for
the post of Primary School Teacher, either for
Primary or Higher Primary and for which class
the teacher has been selected under the
notification. Post the matter on 26.4.07.

Member{A) | Member(J)
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26.4.2007 Present: Hon'ble Shri G. Shanthappa,
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Judicial Member

Hon'ble Shri G. Ray.,
Administrative Member.

After hearing the case for -

sometime the case is posted today for
further hearing.

Mr M. Dutta, learned
counsel for the applicant, Mr J.L.

Sarkaar, learned Railway'Counsel and

Ms U. Das, learned counsel for .

respondent A No.4 are Dpresnet. Thé‘;

learned/ respondent—Railways has filed
a statement by way of verification
stating that the advertisement was not

in terms of NCTEclassification. The

e

Railway counsel’ submits that the

Railways is following the  State
Government classification and further
stated that the lower primary includes
classes I to IV and the upper primary
includes Vth Standard to VIIth
“Standard. The learhed counsel for the

Railways wants to file a separate

x.affidavit to that effect. The

respondents, i.e. Chairman, Railway :

Recruitment Board is directed to file
an affidavit to that effect. After
submission of the affidavit the
applicnat and the private respondent
are duly permitted to say about the
affidavit.

The matter is released from

part heard. Post ‘it on 12.6.07.

Member (A)
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learned  Counsel appearing for the i
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Heard the learned Counsel for the

L parties and perused the materials placed on

~c record. For the reasons recorded

- separately, this case is dismissed.
_4:::——%[—_@

(M.R. Mohanty)
Vice-Chairman
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/°" CENTRAL ADMINISTRATIVE TRIBUNAL
T ) | GUWAHATI BENCH

O.A. Nog.30 of 2006
DATE OF DECISION: 16.06,2008

Sll Srmvasa Reddy Voladrl

(S5040N0nurresstnerasasaseeanentiaradaisar ‘...'s.—....r.—..t.‘....‘...v.......a. .................. ADDhC&ﬁt/S
Mr M.Sarma | |
 eedssesrarisesaertorasrerracrarsErsacsusenatansenssy seeseresvaneaees svesenes . Advocate for the
' Applicant/s.
- Versus -
Union of India & Others ' . '
.................................... Respondent/s
Dr.J.L.Sarkar, Railway Counsel and Ms.U.Das
for Respondent No.4 '
..................................... -..;a-..s.‘...-....'.....................s...n....Advocate fOI" the
: ' Respondents

 CORAM
"'THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

4, Whether reporters of local newspapers may be allowed to 2s/No
- see. the Judgment?

5. Whether to be referred to the Reporter or not? Yes/Ma

6. Whether to be forwarded for incl uding in thé Digest Being o
compiled at Jodhpur Bench & other Benches ? Yes/Ms

7.  Whether their Lordships wish to see the fair copy
~ of the Judgment‘) . » Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.‘30 of 2006
Date of Order: This, the 16 Day of June, 2008
‘THE HON’/BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
| THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Srinvasa Reddy Voladri
- 8/0 Somi Reddy
P.0O: Chinanemila, Dist: Nalganda
Andhra Pradesh.
...... Applicant.

.By Advocates S/Shrif Mrinal Sarma, M.Dutta &
Ms.D.Dutta.

- Versus -

1. Union of India represented by the
General Manager (Personal)
N.F.Railway
Maligaon.

2. The Chief Personnel Officer (Wélfare)
© N.F.Railway, Maligaon.

3. The Railway Recruitment Board
N.F.Railway, Maligaon, Guwahati
Represented by its Chairman.

4. Bikkina Kashi Raju Choudari
Resident of Visakapatnam
Andhra Pradesh to be served through
The Chief Personnel Officer (Welfare)
N.F.Railway, Maligaon, Guwahati.
...... Respondents.

Dr.J.L.Sarkar Standing counsel for Railways &
Ms.U.Das, Advocate for Respondent No.4.

/i/ . Jekkkkkkkddk ok k)



i)

O RD E R (ORAL)
16.06.2008

KHUSHIRAM, MEMBER (A):

This  Original . Application is directed
against the appointment of Private Respondent as
Primary Teacher (Telegu) 1in Railway. School of
N.F.Railway at Maligaon alleging that the said
appointment was made in violation of the Enployment

Notice No.1/2004.

2. Railway Récruitment Board, Guwahati Dby
Employment Notice No.l/2004, amongst others, at
Category No.9 invited épplications for filling up of
one post of Pfimary Teécher (Telegu Medium) in
Railway School of N.F.Railway at Maligaon in the pay
scale of Rs.4,500—7,000/- from intending candidates
having required minimum educatibnal/techﬁical
qualificafions of higher secondary with 2 years JBT
or its equivalent or intermediate with 1 year JBT or
its equivalent or Senior Secondary (plus 2)
examination with. 1 year JBT or its equivalent with
competence to teach through Telegu medium fluently.
Applicant applied for the said-'post. Applicant
appeared in the written test and viva-voce held on

03.04.2005 and 09.09.2005 respectively, along with

S —
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other candidates. By Office Order"under‘.Anﬁexure-6
(No.F.252/43—1(W)Pt.IX) dated  04.01.2006, under
.pfivate Respondént No.4 was appbiﬁted “as ‘Primary
Teacher (Telegu Medium) 1in Railway School. Applicant
has contended that he was the only candidate holding
two years dipioma in Education granted by the Board
of Secondary Education of Andhra Pradesh at Hyderabad
which 1is equivalent to TTC (Teacher Training
Certificate)/PTTC. (Primary Teacher Training
Certificate) etc and pfivate Respondent No.4, who was
finélly éelectedv holding a B.Ed degree, had/has
requisite qualification fér teaching children at
primary level. Since Respondent No.4ldid not fulfill
the éligibility for selection as Primary Teacher
(Telegu Medium) in terms of thev Employment Notice
No.1/2004, the Applicant, earlier, filed 0.A.2/2006
challenging the said selection; but, before the O.A.
could be moved, appointment order had already been
issued. Therefore, Applicant withdrew_thé aforesaid
0O.A. and filed the present O.A. under Section 19 6f
the .Administrétive Tribunals Act, 1985 seeking the
following main reliefs:-
“8.1Setting aside of the selection of
the private respondent Sri Kaashi
Raju Choudary as Primary School

Teacher (Telegu Medium) pursuant to
the Employment Notice No.l of 2004

S
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issued by the Railway Recruitment
Board, Guwahati.

8.2 Set aside the appointment of the
private respondent as Primary
Teacher (Telegu Medium) by setting
aside and quashing  the order
No.F.252/43-8 (W) Pt.IX dated
03/04.01.2006 by which the private
respondent was appointed.

8.3 Direction to the Railway
. authorities - to appoint the
applicant as Primary Teacher

(Telegu Medium) pursuant to the
Employment Notice No.l of 2004
issued by the Railway Recruitment
Board, Guwahati.”
3. Respondents have filed written statement
stating that selection of private Respondent No.4
basing on his performance both in written test and
viva voce held on 03.04.2005 and 09.09.2005
respectively purely on merit. It has beeﬁ contended
that the Employment Notice'No.1/2004 issued in this
connection provided only the “minimum qualification”
and there was no bar before the candidates possessing
higher degree to apply for the post of Primary
Teacher (Telegu Medium). Since the selected candidate
holds~B.Ed degree (which 1is a higher qualification
than HS with 2 years JBT or Senior Secondary (plus 2)
examination with 1 vyear JBT) there was ﬁo mistake in

selection of private Respondent No.4.

<
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4. Private Respondent No.4 has also filed
written statement stating that he .applied for the
said post in Category 9 of Employment Notice Nol/2004
havino higher qualification than the prescribed
ninimum qualification. He came out successful in the
selection process on merit and, therefore, he was

selected and appointed to the post.

5. The Applicant has filed a rejoinder stating
that various pronouncements of the Hon’ble Supreme
Court and High Courts and clarification of NCTE have
made the position very clear that by holding B.Ed
(inspite of being a higher qualification) cannot be
substitutéd for JBT, D.Ed and other equivalent course
so far as appointment of primary school teachers are
concerned and as such, appointment of private
Respondent No.4 was erroneous, iliegal and arbitrary

and therefore, the same is liable to be set aside.

6. We have heard Mr. M. Sarma, learned counsel
appearing for the Applicant, and Ms. Usha Das,
learned Counsel for the private Respondent No.4.

Nobody was present on behalf of the Railways.

7. Learned counsel appearing for ‘'the Applicant
argued that Applicant holds diploma in Education from

Andhra Pradesh which is equivalent qualification to

L
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JBT. Leafned counsel for the Applicant, in support of
his contention, also relied on a decision of Hon'ble
Supreme Court in the caseﬂovail‘ip Kumar Ghosh &
" Others vs. Chairman & Others (reported in (2005) 7
SCC 567) wherein it was held, that ' “appellants
holding B.Ed Degrees were rightly ‘denied marké
against the trainihg qualification as they were not
holdefs of JBT/PTTC - For primary scﬁool teachers
qualification required was JBT/PTTC‘and not higher

qualification:of Bed.”

8.‘ Ms. Usha Das, learned coﬁnsel appearing fbr
_.the private Respondent No.4 drawing oﬁr attention to
the Employment Notice No.1/2004 dated 12.06.2004
under Annéxure—Z éubmitted that the last coluﬁn of

the said advertisement was of “Minimum

Educational/Technical Qualification”. Obviously, BEd
degree 1is a more than minimum qualification
prescfibéd in the advertisement i.e., | Higher
Secondary with 2 years JBT or its eéuivaleﬁt or
intermediaté with 1 year JBT or its equivalent or
Senior Secondary (plus 2) examination with 1 year JBT
or its equivélent; Since B;Ed degree holders were not
barred for applying for the ppst, therefore, the
private Respondent No.4 holding B.Ed degree stood

first in the selection on merit.

/@ i
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9. We have considered rival contention made on
behalf of all the parties. We have also perused the
materials placed on record. Since B.Ed holderé were
nof specifically barred from applying for the post
under Employment Notice in question, fhe private
Respondent No.4 holding B.Ed degree was selected on.
the basis of merit. The decision of the Hon’ble
Supreme Court rendered in (2005) 7 SCC 567 relied by

the learned counsel for the Applicant is not

-applicable in the instant case; as. candidate holding

higher qualifications were not eligiblé.for selection
as per terms of the advertisement in the cited case;
whereas, in the instant.case, there was no bar for
B.Ed degree holders to apply for the post. There is
neither any illegality nor any irregularity in the
process of selection. Therefore, this Tribunal has no

reason to interfere in the matter.

10. Resultantly, this case is found to be devoid
of any merit and hence is dismissed. There shall be

no as to costs.

N MOM%
o <8

(KHUSHIRAM) , (MANORANJAN MOHANTY)

MEMBER (A) | - VICE-CHAIRMAN



- IM THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

o - . Q.A.NQ 36/2006
Stinvas Reddy Voladet
. Applicant

-VEersuUs-

Unian OF India & Ore.

...Gpp. Fariies
- LIST OF DATES
4.9.01 : - NCTE issued notification with regard to the 'qua}ifis:atim foe selection of

teachers { Pége 7 of owr rejoinder, Annexwre-9),

12.6.04:  Employment notice No 1 of 04 issued inviting spplication for various
| poste including the post of Primary Teacher (Telegu) {Page 11 of our
0a, Arnexure-2 Y

—

- 2,4.05: Written Test held.

20-26.05:  Employmeat. News catctied the fesulf af the writen test. { Page 26 of o
QA, l‘:nnemrp-‘%} ‘

9.9, 05t Viva Voce Hald. Call letfer (Page 27 of aur OA, Annewure-5).

15-21.10.05: Ermployment news t‘:att‘lt‘d. the salect list. (Pagf 10 of our OA,

, Anrewire-1).
"3-5-2006 ' laftzre issued by Hemlum Seevolsiy N C T.€. In vesponse \o
7 a complaint powm D. . wsmi

3 { 4. 1.2006:Private raspondant. appnmfpd (Page 28 of owr Gﬁ., dnneware-6).

Filed by

MQ\AYW\SZ gﬁ‘“\é\

Advacate




- IMPORTANT BOCUMENT (@ART FROM ANNEXURES IN THE O.A)

\

i Asnx-7 (page 4) of owr Iﬁ‘_}mﬂdf‘}’ dated 31-7-2006 : Certificate issned by Prmmpai

‘ th DIET that D.Ed & J.B.T are eqguivalent,

2. Annx-R (page 5) of our rejoinder dafm 31-7-2006 : Cestificate issued by NCTE

on a complaint mads by All India D.Ed. Trainees Association that BEd.isneta
substifute to J.B.T.

3. Annx® (page 7Y of out tf‘}ﬂmd?t' NCTE natification at gage-Q whez
gqualificadion ef primary teacher is prescribed.

[MNate Below: Clarifies that BEd is not a substitute fqt Baste Ttammg '
program as JB.T and the equafenie i

 SOME IMPORTANT POINTS

The post 3dvet tised in Primary Teacher and the school in which the 1ppcemtmr=ﬂt
has been made is Raifway D.T.F school wﬁsch is a primary (¥ stands for primary
school} school.

There stand is that B.Ed. is a higher qualification. They have not disputed that 1

am [.B.T. equivalent,

‘There i nathing to m&mate that théy have adopted the State Gavt rules. Even the
~ State Govt rufes do not recognize B.Ed. as qualification for appointment as feacher in

tower as well as upper primary schools. (1877 rules applicable} (2003 mfef‘ slso daes

not récognize B Ed)

LIST OF ROOKS/DOCUMENTS

1.2005-7- S(‘C‘}b? Dth’g Kt Ghosh  (para 9,10,13 1)) Vs Chatrman and Gts

2. MR_ 2000 Bombay (page?‘}d) (pata 2728and 2 J S C ‘havan Vs State of
Maharastra ,

3 Aseam Educational Manual (para 16.3637) '

T A NCET Act 1293 (Chapter 3)

5 Assam Clazatts dated (10-11-2009)

Modd s
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0.A. No. 30/06 &
Shri SR Voladri o =
UOL&ORS. ¥ ¥
. L}f Q.
e
An aff>  vit as per order dated 26/4/07 of the Hon’ble Tribunal. T ;‘gm;
= J<
\F=
T .t the respondents respectfully beg to state-as under.
1. That the notification for empfoyment in the instant casec was for the post of primary

leacher.

Under Assam Education Department is Class 1 (one) to 4 (four) is lower primary St

cducation and 5 (five) to 7 (seven) is known as elementary education under District Elementary

Education Officer (DEEO), which is upper primary education, The advertisement was made for
pa:i.mary education with scope to elevation of teaching upto upper vprimary and therefore the
a-dvex_'ti‘semcnt was made for primary education and not lower primary education. Class VIII
(cight) to X (ten) is secondary education and XI (eleven) and XII (twelve) is together Higher
Secondary education.

The selection has been made objectively for ed_.ucation standard of primary education and
the private respondent no 4 Shri Bikkna Kasi Raju Chowdary was empanelled on the
performance both in written examination held on 3/4/2005 and viva-voce held on 9/9/2005 on
merit basis.

Marks securcd by both the candidates are as under :

Sl No. Name Written Written Viva-voce | Total out of
‘ marks out | marks of 85 15 100
of 100
| Bikkna Kasi 44.67 37.97 1 11.25 49.22
1 RajuChowdary
2 |S.R. Voladri 41.67 35.42 11.50 46.92

The respondent no. 4 wvas selected on the basis of total marks being more than the marks
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obtained by the applicant,
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AFFIDAVIT

181111%\/(40}, %3(07 {?wluésd about $0). Years, Son. of,(;j,\g(.M

working as Chairman Railway Recruitment Board, Guwahati solemnly affifm that the statement ,

made in para 1 to 3 above are true to my knowledge and belief.

J
And T sign this afhdavit this u- ....... day of July at Guwabhati.
:j Deponent
Y
oaey--
' . . CR > RA:; A
Identified by ¥ wdf ﬁa
‘ ) - oo ' Reliwa .

Shll .ﬁ)' ...... e M ’ ’ y £ roitme Bcar

' c‘/// MYE'?/GUWAH,.I,.M,M:
Advocate ) - .

So]einnly affirm before

me being identified by :
Shri-. @9’0\’ L S‘U'll%
(Advocate)

Mowa 025 -

(Advocate)
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the writ pelition as well as the merits. In case, it holds that it has jurisdiction,
then. it shall consider the merits by taking into account the materizls to be
placed before it by the parties in respect of their respective stands.

5.The appeal is disposed of accordingly without any order as to costs,

(2005) 7 Supreme Court Cases 567

(BEFORE ARUIT PASAYAT AND H.K. SEMA, JJ)
DILIP KUMAR GHOSH AND OTHERS .. Appellants;

. } A Versus
CHAIRMAN AND OTHERS .. Respondents.

~ Civil Appcal No. 7119 of 20037, decided on September 12, 2005
-A. Service law — Recruitnient process — Selection -—
Qualification/Experience — Higher qualification — When not preferable —
Primary school teacher — Trained teacher — Junior Basic

... Training/Primary Teachers Training Certificate (JBT/PTTC) required
+ - under Rules — Rules also providing that no extra credit shall be given to
* " higher academic qualification — Syllabus and courses of study of primary
teachers training institutes concentrating on child’s environment, growth,
.- 'development, child psychology, child philosophy, etc. whereas curriculum
! for higher course such as BEd of generic nature not containing suhjects like
" childepsychology — Held, appellants holding BEd degrees were rightly
* . denied marks against the training qualification 2s they were nct holders of
- JBT/PTTC ~ For primary school teachers qualification required was

JBT/PTTC and not higher qualification of BEd — Recruitment and Leave

. of Teachers in Primary Schools in West Bengal Rules, 1991, Rr. 2{u1), 6 and 9

B. Administrative Law — Subordinate/Delegated Legislation —

" Administrative/Executive instructions/Circulars/Orders/Guidelines — Held,

a circular cannot override the Rules occupying a particular field — On

... Tacts, R. 35 of the 1991 Rules, having expressly repealed ali previous rules
- and-orders, circular-of 1971 relied on by the appellants, permitting the

- incumbents to draw a higher salary, without the qualification of JBT/PTTC,
# " beld, was non est — Recruitment and Leave of Teachers in Primary Schools

in West Bengal Rules, 1991, Rr. 35, 2(n), 6 and 9

- Held: . -

The term “trained tca¢her as defined in Rule 2(n), if read and undérstdod in
the :context of -appointment of teachers in the primary school, would mean a

- candidate who possessed JBT/PTTC. Rule 6(d) expressly put a prohibition that
no extra credit shall be given to higher academic qualification for the purpose of

selection of a teacher. A conjoint reading of Rule 2(n) and Rule 6{d) would make
abundantly clear that for appointment of a teacher in primary school only the
candidates who possessed the academic qualification prescribed under the Rules

~JBT/PTTC shall be considered and the candidates like the appellants who

possessed higher academic qualification like BA/BEd shall not be given any
credit. - . (Para 12)

1 From the Judgment and Order dated 14-12-2001 of the Calcutta High Court in MAT No. 4285
of 2000

T

- T
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i What emerges from the interpretation of the Rules, curriculum, syllabus for
. afvoiniment of teachers in primary schools are these: :
o " *(j) In the case of the junior basic training and primary teachers training

. .certificate the emphasis is on. the development of the child. The primary

R education is up to 1Vth standard. Thereafter there is middle education and
R, ‘then the secondary and higher secondary cducation. But in the primary
s,- 7 school one has to study the psychology and development of child at a tender
age. The person who is trained in BEd degree may not necessarily be
e equipped 16 teach a student of primary class because he is not equipped to
' understand the psychology of a child at that early stage.

(i) This is only peculiar to the curriculum of the junicr basic training
course and primary teachers training certificate course. Therefore, looking to
the curriculum one can appreciate the distinction between the two courses
and the same polity is reflected in the Rules framed by the State in exercise
of its statutory power.

(iif) To accept a proposition that a candicate who holds a BEd degree,
that is, higher degree cannot be deprived appointment to the post of pnmary
school teacher would negate the aims and objects of the Rules for the
purpose for which it is framed.

~" (iv) These Rules were framed primarily for recruitment of the teachers

. for primary schools and in that context the Rules were designed to give
credit to the candidates who are specifically trained to teach in primary
schools, The idea behind the framing of these Rules was that JIBT/PTTC
trained -teachers should be .appointed so that they can impart proper

_ education to the child of tender age who requires an expert and tending

" (v) There is prohibition contained in Rule 6(d) that no extra credit shall
“be given for higher qualification.” (Para 13)

' Medical Council of India v. State of Rajasthan, (1996) 7 SCC 731; PM. Latha v. State of
~ Kerala, (2003) 3 SCC 541 12003 SCC(L&S) 339; Yogesh Kumar v. Govt. of NCT, Delhi,

-3k 7 .(2003) 3 SCC 548 : 2003 SCC (L&S) 346, relied on

S »Appcal dismissed ‘ R-M/TZ/33036/CL

/2 <1 Advocates who appeared in this case : '

R Vijay Hansaria, Senior Advocate (Reuzal Hussain, Kanishak Gupta, D. Bharat Kumar
and Abhijit Sengupta, Advocates, with him) for the Appellants;

Tara Chandra Sharma, Ms Neclam Sharma, Avijit 3hattacharjee, Rana Mukherjee, Ms
" Indrani and Abhisth Kumar, Advocates, for the Respondents.

[ SR
A TN

Chronological list of cases cited on page(s)
1.- (2003) 3 SCC 548 : 2003 SCC (L&S) 346, Yogesh Kumar v. Govt. of NCT,

s Delhi 575f-¢

2. (2003) 3 SCC 541 : 2003 SCC (L&S) 339, P.M. Latha v. State of Kerala 575a-b

3, (1996) 7 SCC 731, Medical Council of India v. State of Rajasthan 574g-h

. The Judgment of the Court was delivered by

 H.K. SEMA, J.— This appeal preferred by the appellants is against the
judgment of the Division Bench dated 14-12-2001 passed by the Calcutta
High Court in MAT No. 4285 of 2000 whereby the appeal lled by the
respondents herein was allowed by setting aside the order of the learned
Single Judge.
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2. Briefly stated, the facts are as follows:

The appellants are the holders of BEd degree. They applied for the post
of primary school teacher in the District of Nadia, West Bengal. Pursuant (o
the advertisement for filling up the post of primary school teachers, their

-candidature; .were sponsorcd by the Employment Officer:and their names,

weré forwiarded. to the Chairman, District Primary-School :Council. for. the
interview.;The: trainedicandidates- who. possessed qualification JBT/PTTC

Iso sponsored .by the: District Employment - Exchahg

" forwardedialong with the candidature:ofithe appellants. The appellans: ong

i ‘With;fot_ﬁé‘r?;t’fz:ﬁned}-tea‘cher‘-candid'étes iweére directed to appear for-the wntten
Totest o be held on’ 18:7-1999. However, they were denied awarding marks

zggz’{ifféi ‘the training qualification as they were not holders of junior basic

; training/primary teachers training certificate (JBT/PTTC). Aggrieved thereby,

" the appellants filed a-‘writ petition which was allowed by the learned Single
Judge. On appeal being preferred by the respondents herein, the Division
Bench set aside the order of the learned Single Judge and the writ petition
was dismissed, hence, this appeal by special leave.

3. The whole controversy revolves around for determination is as to
whether the appellants who have obtained BA/BEd/PhEd degrees can be
equated with the candidates who are the holders of junior basic
training/primary teachers training certificate for the purpose of appointment
to the post of primary school teacher under the Rules.

4. What is the true and correct interpretation and ambit of Rule 2(n) of
the.Recruitment and Leave of Teachers in Primary Schools in West Bengal
‘Rulés of 1991 (hereinafter referred to as “the Rules™).

In- order to address the aforesaid two issues, it is necessary to have a quick
survey of the provisions of the Rules relevant for the present purpose.

5. It is significant to.note that the Rules were framed for recruitment and
leave of teachers in primary schools in West Bengal:

%9. (r) defines ‘trained candidate’ as a candidate who has obtained a
junior basic training/primary teacher training certificate or equivalent issued
under the authority of the Director or any other officer empowered in this
behalf by the Government.

*

* *

6. Qualifications.—{a) No person shall be appointed by the Council as a
teacher unless he satisfied the conditions:

(i) that hé is a citizen of India; and .

(ii) that he is not below 18 years of age and above 40 years of age;
and o : ,

(117) that - he possesses the minimum educational qualification as
mcntipncd in sub-rule (b); -
(b) The required educational qualifications for the post of teacher shall

" be—
(i) School Final/Madhyamik pass or equivalent, or;

(

ke

AW




(2005) 7 SCC
Bengal Board

fe(d); No ‘extra’credit shall ;b‘cf given for higher academic qualification ar
efime gﬁjsglecgion of a teacher: _
rovided that.-a. trained candidate shall be given extra credit in the
er prescribed under sub-tule (¢) of Rule 9. '
“{e) A'trained candidate Belonging to the Scheduled Tribe category who p £
" has not passed Madhyamik examination or its equivalent shall be eligible for

ép{fgb‘immg)nt as teacher in primary school. '
B . o%x . * *

th

9<.'.S:jiél‘é"é!ién procfe%iure.—-(éijn or after the names of the candidates for
posts:.of - teachers: are obtained from the employment exchange, all
nididat )

shall be communicated in writing to produce testimonial

i c
iificates’ for computation of, their marks in the score sheéts prepared for ©
e:purpase of such selection., . .- . ‘
{b) Credit shall be given and computed in the following manner:
(i) there shall be 100 maks in total as full miarks:
- (i) “full ‘marks shall .be’ allotted to four different aspects of the
candidate’s eligibility in the following mariner: - | d c
SRS Academic qualification ‘ 65 marks
.. Trining " 3% o 20 marks
Written maiks/Oral interview 10 marks
4. Co-curricular activity 5 marks
.. % Total 100 marks
i+ (iii) the percentage of ‘miarks to the total full marks obtained by the €. ‘ ¢

candidate in School Final/Madhyamik/Kigher Secondary (XI Class)
shall'be computed as percentage of 64 and recorded in the score sheet,
-and'if a candidate has passed two of the above public examinations, the ’
* better résult only. shall be computed.
© (i) the perentage of’marks to the total full. marks obtained in o
junior”basic training certificate examination or. equivalent shall be f f
;. computed as percentage of 20 (twenty) and recorded in thé score sheet:

{v) marks obtained in the interviews shall be recorded in the score

s Sheet; & i
* (vi) in awarding marks for co-curricular activities one mark shall be
credited for each of the certificite mentioned below:

1T A) a candidate ‘that he/she has represented the district in
State-level games, sports, issued by the district-level sports
authority;

.. (B) a certificate that he/she has shown excellence in cultural :
activities representing the district in State-level competitions issued -
by the district-level authority;

(C) minimum ‘A" certificate of National Cadet Corps;
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(D) a cenificate of successful participation in literating the

illilcralce by a district-level officer,
. a ' (E)a dnp.oma/ccmﬁcate in music/arts and craft on completion
of a courec of at lcast one year's duration from any university/

rCCognmcd government institulions:

.. Provided that the maximum of such marks to be credited shall
nO( exceed five.

(vit) 18 (eighteen) marks shall be credited for academic
b - qualification o _an cligible candidate belonging to the Scheduled Tribe
category who. have acquired qualification as mentioned in sub-rule (¢) of
ﬁA'Rulc 6. Awarding of marks. for training, interview and co-curricular
activitics shall be done in accordance with clauses (iv), (v) and (vi)
,respccnvcly

i (e)i) The total marks obtained by each candidate for academic
quahﬁcauon training and co-curricular activities shall be computed in the
“'mmanner prescribed in clauses (iif), (iv) and (vi), and a list of names of all
.';“’candldates of each category, namely, Scheduled Caste, Scheduled Tribe,
- physically handicapped and others shall be prepared in dcscendmg order of
total marks obtained by them.
(if) The Staff Selection Committee in its meeting shall finalise the total
o number of candidates from the top of the lists mentioned in clause (i) of
..d. . sub-rule (¢), to be called for interview. The number of candidates to be
5 “called for interview shall be five times the number of vacancy unless the
-;total numbeér of candidates is insufficient for the same.

(iii) The candxdates selected for interview shall be intimated the date,
umc and place for thcxr interview.

(d) After the interview all the scores shall be recorded and the marks
obtained by a candidate shall be added up and the names of candidates shall
-be arranged according to marks obtained in a descending order.

' (e) After the process as laid down in sub-rule (b) is complete, the
Selection Committee shall arrange the names serially down from the top of
‘the list. A panel of such number of candidates as there are vacancies plus
A 10% of such vacancies shall be prepared. The reservation for Scheduled
o : Castes, Scheduled Tribes and physically handicapped persons shall have to
be strictly maintained in the panel. The panel shall show separately names of
Scheduled Tribe, Scheduled Caste, physically handicapped and other
eligible ¢candidates.

() Thereafter the panel thus prepared shall-be placed in the meeting of

~ the Council for passing and the total number of eligible candidates included

in the panel shall bc the same as thc number of vacancies plus 10% of such

existing vacancies.' : (cmphasn -supplied)

- 6. Rule 35 of the Rules deals with the repealing provision which reads as
under

“3S. All rules ‘and orders made under the Bengal (Rural) anary

-Education Act, 1930 and the West ‘Bengal Urban Primary Education Act,

. 1963 and the West Bengal (Rural) Primary Education. (Temporary
"~ h “Provisions) Act, 1969 regarding appointment of teachers, contrary to the

1‘::‘. .

S
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provxs:ons of thesg Rules are hereby repea iled in the districts where the West
: ‘Bcngul anary Educanon Act, 1973 (43 of 1973) has come into force:

, ovided that the appomlment of all teachers made with the approval of
the Director’ prior to the framing of these Rules, shall be deemed to have
- been approved under these Rules.”

7 At this stage we may dlSpOSC of the argument of Mr V:Jay Hansarm

: Azm and object Speczal

nowledge Formation " of scientific idea about the child and its
. envxronrnent child’s demand Chlld 's growth and child’s development.

R V'ew,pomt and mentalzty 'I‘o be affectionate and sympathetic towards
B the child and to grow interest in child study. -
. ~ To grow mentality on the role of education.
;;:',',';IInld Chapter: Education-cum-evaluation
- 'Teachers‘ training syllabus has been classified into four groups:
“(A) Professxonal knowledge

g

‘_.‘(B) Profeasxonal expenness pracuoal knowledge of primary

gk l""\"" "?‘("

j "?'(C’) 3.Precucal knowledge

o _' (0 Modem concept of pnmary education -and its problem. Aim
~and syllabus '

(i7) Child psycholooy and child study.

Syllabus:

. (i) Development of the child. (a) childhood; (b) boyhood; (c)
adolescence' (d) early adolescence.

Physxcal development mental development, workmg development,
socan development speakmg development.

el
e

<l
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) (A) At different stages (he child’s demand, problem and 1ts remedy.
. 3. Learning —-What is learning? Value of learning in human life: (a)
initial experience, (D) preservation of experience, (c) review of
c)%pcriencc,' (d) marked off memory. | '
4. Learning condition — (a) inspiration and attention, (b) repetition
‘ahd répeated study. Learning method — recitation and meaning in total
oIr part.” .
'5: Classification of learning — Knowledge learning, data collection,

|
b i
<:;xpcrience' gathering, idea.
- 6. Different process of learning method: (a) learning through copy,
(b) learning through endeavour, learning under changeable process.
] ; 7. Cla&k:ﬁcation of students: (a) advanced child, (b) general child. (¢)
' backward child, cause of backwardness and its remedies. Special
.C

hrrangement for advanced child.
8. Child philosophy: Why child philosophy and Why?
Different processes of child philosophy: (a) observation, (b) child’s
3 * Isurroundings (home, school and society). Explanations.”
. 9. In BEd curriculum such subjects like child psychology are not found.
i d  On!the other hand, the curriculum is of a generic nature and dezls with
subjects like the principle of educational-curriculum  studies, educational
~ psychology, development of education in modern India, social organisation
'}gn'c’rifikr\xfstrpcti’onal methods, etc. o
1,10, The Rules, as-noticed above, were framed primarily for recruitment
bf{r_.,tca’chers" for primary school and the Rules were designed to give an
" ingentive to the teachers who are specifically trained to teach in primary
g _s_'cl;xc')ols.‘ The rationale behind the framing of this Rule iw
Booa ceﬁiﬁcate’ﬁ’mmmd be appointed so that they can impart proper
S cducationto the primary School students in terms of the a3 and object with_
AT WWW [2id an emphasis that all the candidates
S 't forteachers—m primary schools who possessed JBT/PTTC should be
appointed for the development of the child. The primary education is up 10
atn standard, There is a middle education and then secondary and higher
- sécondary education. Fot teaching in the primary school, therefore, one must
know the child psychology and development of a child at a tender age. AS
already noticed, the candidates like the appellants who are trained in BEd
: g d!cgrec are not necessarily to be equipped to teach the students of primary
2 ' cilass. They are not trained and equipped to understand the psychology of a
S ¢hild of tender age. : ’ ‘ ’
- 11 Itis in this context, Rule 2(n), Rule 6 and Rule 9 are to be read in
conjunction. |
12. Rule 2(n) defines trained candidate. The term “trained candidate” if
read and understood in the context of appointment of teachers in the primary

‘,3\
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“Would mean a candidate who possesséd JBT/PTTC, Rule 6(d) as
4 abové lexpressly put a prohibition that no extra credii shall be given 1o
highér dcadémic qualification for the purpose of selection of a teacher. A
. 'iﬁ't«rééding;of Rule 2(n) and ‘Rule 6(d) would make abundantly cleuar
tHiit:for appointment of a teacher in primary school only the candidates. who
sessed thcracademic qualification JBT/PTTC, prescribed under the Rules
shall be ‘considered and the candidates like the appellants who possessed
h‘i"g}j_’ér"abadérﬁic qualification like BA/BEd shall not be given any credit.
~ 413, What' merges from the above interpretation of the Rules, curriculum,
abus for‘a;')pointment of teachers in primary schools are these:
i ,,-/f‘_‘(i)»_l'fn,;_the case of the junior basic training and primary teachers
TAre

- sylla

¥ training dertificate the emphasis is on the development of the child. The
'-A:."bi'?iméry-edvucation is upto [Vth standard. Thereafter there is middie
~ “education and then the secondary and higher secondary education. But in

. the primary school one has to study the psychology and development of

necessarily be equipped to teach a student of primary class because he is
“not eqiiipped {0 understand the psychology of a child at that early stage.
(i) This is onlypccullar§othc curriculum of the junior basic training
course*¥and: primary* teachiers * training certificate course. Therefore,
ooking:to the curriculum one can appreciate the distinction between the
two courses and the same policy is reflected in the Rules framed by the
-iﬁ%‘fgéi‘éisé of its Statutory power,

¥ (i) To ‘accept a proposition that a candidate who holds a BEd
. degtee, that is, higher degree cannot be deprived appointment 1o the post
_*bf primaty school teacher would negate the aims and objects of the Rules
forthe purpose for which it is framed.

/ (iv) These Rules were framed primarily for recruitment of the
teachers for primary schools and in that context the Rules were designed
to"give credit to the candidates who are specifically trained to teach in
pp‘giazyi’_:s%ghpo'ls:; The idea behind the framing of these Rules was that the
juni | ing cer

ers%hould beappomtedso that they can impart propér education to
¢ ._ild%'gf;_tepdgr age who requires an expert and tending hand.
(v)Tnherc s prohibi,tiofg;_éghtaincd in Rule 6(d) that no extra credit
hall be given for higher qualification.”

4Having said so, we are also of the view thiat the decision involving the
ft'controversy is no more res integra. In the case of Medical Council of

CEe

1 v-State of Rajasthan' the Division Bench of this Court considered an

lentical question. with regard to the.registration as medical practitioner of

i reiiicgla.szOu‘n'_ci_l_Act of 1956. This Court held that the qualification of
.MBBS’is a-i:‘cfo'nQ§.t;fpn precedent for a candidate being registered in the State

(1996)7 sCC 731

c

<child at a tender age. The person who is trained in BEd degree may not

d

h
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Medical Register maintained by the State Board. In that case the second
respondent though possessed MSc (Biochemistry) which was the higher
a qualification included in the Schedule but this Court held that uniess the
second respondent had qualified in medicine he was not eligible to register as

a medical practitioner. /
15. In the case of PM. Latha v. State of Kerala? the facts are identical to

the facts of the case in hand. In that case also the posts were advertised for
recruitment to the post of lower primary/upper primary teachers in
government schools. The qualifications prescribed for the post in- the
advertisement published in the Official Gazette notification was “pass in
TTC"” which means trained teachers. Instead of selecting holders of TTC
candxdate the candidates holding BEd degree were selected on the ground
that BEd is a higher qualification than TTC. This Court held that in terms of
the advertisement BEd degree-holders were not eligible for selection. ThlS
‘Count further held that fixation of qualification for a [particular post is 3
de al SCC p. 546, para 10: "=

~=-——"T0. We find absolutely no force in the argument advanced by the

respondents that BEd qualification is a higher qualification than TTC and

- therefore, the BEd candidates should be held to be eligible to compete

C g foushe post. On behalf of the applicants, it is pointed out before us that /

- trained teachers certificate is given to teachers specially trained to teach

. small children in primary classes whereas for BEd degree, the training

- imparted is to teach students of classes above primary. BEd degree-
, - holders, therefore, cannot necessarity be held to be holding qualification
v~ 41 - . . suitable for appointment as teachers in primary schools. Whether for'a
.7~ g . particular post, the source of recruitment should be from the candidates
-~ . with TTC qualification or BEd qualification, is & matter of recruitment
policy. We find sufficient logxc and justification in the State prescribin
quahﬁcanon for the post of primary teachers as only TTC and not BEd.
I Whether BEd qualification can aww
- _aquestion to be considered by the authorities concerned but we cannot

| f ,consider BEd candidates, for the present vacancies adW

Co " eligible.” —

16. The same view was reiterated in the case of Yogesh Kumar v. Govt. of
NCT, Delhi.

17. For the reasons aforestated, we find no merit in this appeal. The same
g is accordingly dismissed with no order as to costs.

e i,

2 (2003) 3 SCC 541 : 2003 SCC (L&S) 339
3 (2003) 3 SCC 548 : 2003 SCC (L&S) 346
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904 Bonk Laanhivee gunllClinvin v, e of Iﬂ\.\}'la\ﬂugl\l,1':z\ (F13) A LRl
M companion writ petitton, the setitioner  the exsting contractor shall pay to theMﬁ{.,.' (1R
J P e it pritner of the et L{m\ b o nieipul Corporation thy difterence in gl
E Dt Kt e candur sondition vl Amonnk #e realined pro it during Uhe AR
H,nnn\lh\wHl\n:-:m\ oo T nubnt e wi\1‘aumrlm\l.hm,luswmn JEe ks He oontrat/s
ey b e et R R s Al - ghO0 i Fromleonirae
bae! been (Hed heiore hiis Court, a gricvabe arareedd, ‘:.':i
Pracd been ‘m:.x(.\r That the orlginal Lot () Wrlt Pelition No. 1663 ol 2000 shall'-'\;.."
conditiun Glol it been \“""I'U\“""Q‘“l“'v' B s disponed of aceordingly.with no order 4.
the g ol UThikii gy Mupitipal Gorpis o sosld, I view of the orders passedin §
}}cin; h),"'l'.}.l{l pnypr.uw ol benelitegh e pir T e nfueesidd petition, 1o fuether ordersam‘
cf;;m‘l' ‘|t|]|\i|‘-<':::"(f:“'|f'|‘”'L‘::'(‘\\'!.\!"'l.lrzll”\'lli!m“”'v"'l | Cultedd for o Hw’(‘.mnpnntm\ Patition (WR
'\"“.r» ;’:b)r(.g;»‘.}” &1ll'ﬁ"""‘:i\‘1'llll‘f‘“l‘\").;"“,;)\“‘ll"1‘1‘1'3\""“"“"‘.; f—:t:nnpN(), 10917 ol 2000) \\fl',,lclmha\\etm‘.d
gent eecetded L‘i» v.iu JI\,l‘Il.l.‘,\" \.'JH‘ll u,',l".:"\r-r [ K \.11>p.--‘i"<\ ofwecordingly WW\‘; no erder as ‘.0
Gy Ei{n) s He e confine e bhaddin , sl | 4
[rOES L e Lidoers alone, We Ui le mwu' .P.:\::H,mcm HaNY o%! this m"r;'..::r {s oxpt 4
PRI ppropriate 10 diredt L \ i .'.“? ::on».tc.mcd Personal occre,t%rylﬁ
RUERONEE L Jeneded Lo the petitioner o ires (w0 to lssue an ordinary ccpy oi“this
Wt Tt e 6D of 2000, e crede Al parties toacton ncopy of thisorda
Vet the v el wo have teien 1‘\11'\"..:.:l:crx\ica\tcdh_v the Shivesiadar oftoe
e faets and erinslanses of s cave a0 PR :
(peereto e the validity nf the Order accordingly.

Chiave tia
L directive issued (DS FTS R L Coverinent 1

PGy ey

Vihye Municipad Corporal slote the s ' e
Lo “““!“H m)v poration o dele F(, the s AIR 2000 BOMBAY 364
- . FULL BENCIT LA
() Pl s gn i conbreUTor e e DESAT AN VLY LA J Lo Lens are to -
of OeLrol to ! it espondent o Uy et st Jayashree Sunil Clhavias, Pune, Pe l tinct {ighAP:
5000-2001 whaki wand uashed and tilonar ¥ The State of Mahurashtra aad being QA9 3"
asiide, o , )b e, Respondents. : ;; particy
(1) “The Muiicipil Corporation whi et KL pet. 1o VRO of 1935 B R "-ggigm i
Ay Lo desun Tpeesh auvertisemi i L)L, ¥ lnco Ok
g Lenders Pap thie prrpose of wayrdia e aharashtra Employees of Privete § plom;a; .
coptract fof collection of Getrol On GTHs S seivsols (Conditions of Service) Regula ¥ dlpk’m\' Lar o
soratttinne which wolld b prese et bt vaoen Act (1 of 1978), g, 18 — Mahorashtra - ‘axoné‘@. "c}l o
Mutnetpal Corporation: ' ~ siaployecs of Private Schools (Conditlons ‘ D.E'd"é;h’é} R
of Service) Rules, 1981, Rr. 2(1)(), 8 — i primary s L

(i) he atore.aid process should e com-

pleted within peric of four weeks from  Education in primary scllg'ol:&ﬂm%' requist L
' tWfoFmppolntmentof DIEA! k ing studer i T
. EdW®, BE &l .

Loday. @Z_‘r':‘:\’m oNnals §
(iv) (n the interim period, some arrange A= _O}i.'uterferex\'cn"%&iShic'e“;Dév "
ment will have to be made for the purpose of

TEiequisitelqualiiica onforteaching stu:

collecting octrol since Lhe existing contract gdentalinipe o ATyIscho016 =B AEAX , )

which s being lield by the petitioner has (o {8 SCanotiboktreatediesieq ' , O
. come Lo oan end on 31-3-2000. Until the  [dhhgrets ' ‘ |
Munlalpnl Corporaton pwards o fresh cons The plollv.y of the State reflects through R b ;

ce of the aforeald divectiond, ¢ which preseribes qualifications ufprlmar{

ﬂ Leaelin pursiian
L Corporntion will he at lberty to permitl epehers as mentionedin Sehedule'D part

e gt CoRITAGLOY B0 colleat aeLznl 0N grens quelifieations for asccondary teach:
}'('?mi“ e ,\~z\mtc~l.pnl 'C('u’;.\or:\l_h'»‘:.: '),” t\u'* BERL” mentioned in schedule B, trart 1ol
it e ] enndttions L bon vt (g Rules, Sehedule B Part 1 prescribes

e frendn Didsvhieh are 16 bo vited by e ed ng the requisite guuliticution for pib

.\’nml('lpu\L,’nrpcn'uw;nrcsultlnlhcnw:,\rd of . y , 3
mary teachers, whereas Schedule B, Part il e
s S the contriet at rate higher than the rate | .g . 1, . SREE
T whieh wis \n'mrrlhcd under the contract !12‘.32&:?9.%&%1@%%‘% L
qrrden for the previons year nay 2000, llR/HR/WZl'l/'.l()OO/VNP/Rm‘ ‘ ;‘f;f‘
. ‘ 1
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t'A,‘L'ﬁ" - g 2000 V Jayashree Sunil Clhinvan v. State of Maharaghtra (F13) Bon. 395

g ok

3 ﬁﬁl'or Respondent 9.

ltocthc Muj' i forhtuhv.rm'.cm'\dury\m’uth(:m.;’l" TR of 1001, 1D/ 12- 1001 (Bombay) = 19
nce in the ﬁ LN fgnle Sospidnatinets 1 1 Universily ol Mysore v. Govinda Rao, AIR
ing the nd. 4 & TR AR 1965 SC 491 . 28
hc contract? ‘;2;? A M. Juaht, tor petitioner: P.J anardanan,
‘contractly Sl st ) NAORIC é?“@‘}f‘v&%&,*/\(l(il. Adv. General with V. P Malvankar,

! 1 RingedueAr Lt HENOL , R NG, lor Respondents 110 3. . k. More,

2000 shal} i i
e G

i A 1) AUCH YA !

ith no orde R I T e TATARTh FWW{\)FM VIJAY DAGA, J. i— A Division Bench ul

s passed i1 Ters !imm;m‘si‘nn'(ml. i frane Mumbai having differed with the view cx-
. ' ) ' PRI ressed by stmilar benehes at Nagpur and

r orders ar¢
ytion: (W.P
_shall stand .
order asth

syllabus and toadvise the State Govevnnient - ' N )
loformulale poiicy relating Lo the clneation. otheratAaw angamabd, the Hon'ble the Chilel
{f Board in ftg wisdom considered It neees-: 83::(‘1(;12‘;&‘1 r::\F‘Lf'\l\r%\::fﬁa&cf:;oﬁg:ig;
sary lo prepart eyt usI G DA AT 1 p pres ot ‘
TR TG A IR SRS dilference.

!Cr {s expe - { M ARG . 1?"?3 BACKGROUND IFOR REFERENCE
?Lcr('t?rghi & plnprimel olgiangiL FEe18 Cr1ig 9. An occaslon arost for the Piviston
ffpt{ng ord‘r Ty 'Vt'\‘p.nng;sa:n, onedibiwith ucappication Bench presided over by Mr. Justice Ashok
tlcdarofthc & - ofmind then no Taull can be found vith the Agarwal and Mrs. Justice Ranjana’Desal L.
' pollcy of State to tnsist for wppointiment of  makue this reference as the services ol on:
D.Ed. teachers to fmpart education in pri- Shrl Rajendra Raul having B.Ed. qualtflca
weardingly. mary schools in (he State of Mahay sehtra,  tonwere {erminated on the ground that he,
( fFurther the policy Gl the State s gt did o hold requisite gualiftcation pnamely
o and DL for teachingin primary school. Hewa:

04 _ thailenged on the ground of maio

- therefore cannot be interfered with sought to be replaced by 2 person holding
' (Paras 27, 1% 221\/ requisite qualification {.e.D.Ed. Hehad thu:

v menked writ purizdiction of this Court b

AN L L.omgEL R , . :
odd Pojens are to ¢ erete in @ separate and dig. WAy V! writ petition o, 2103 o) g i a
n. Pune, He- i yret fields. here s 0o question of there challenge the sald action. while hearing tiv RTEAL - S i
sushtra and bcingom:fgu:v\\\l'kz;ul(nnl‘.u.{\'n:rlhzml.h(:olhcr gnid petition for interim veliefs, releval: y",llt L
parliculariy with regard o the reguirement qucsm)n_ru&scd for consideration'was ast . VR AR
2 ehool, i e g whether the qualification of B.Ed. can b S Lo
& D/- 5 ¢iihe primal schoul, iteaes G oLtore e ! LA N
. D/- 515 cid that B Ea. being the Bachelors begiee, sald Lo Le requisite qualification tor tedchirn :
ir‘ comparison with [LEd. buing the Di- the sludents of primary schools. The D1l ,
of Private ,"-:loma the degrec would be higher (Fan the sion Leneh feund thatthe sald question Wi e
ce) Regula- | diploina and. therefrom.on that very count the subject mvx_u)t11{)!_‘c‘o‘b,:écxrcflndl.iottg’n S\C._. L
faharashira sone a holder of Bufutt. wouid be superior o (fi~"‘J\\(\L‘“3U“}H_vl“ ‘11‘ cd oy di :)frtf%q ;—“;—‘“‘; o
(Conditicias 0.Ed. holder and henee ean be cmpleyed as af this Courd 0 the casc = = ‘i'\l\}l St /A P
2(1)0). 8|— : w1 sd tg the Jagannath Bharatt v. The State 0 ahar 4 L
‘ (10) primary school teacher. The DL s e SR and others Vit potition NO Me Al
T ——=policy;of - requisitc minimum quu\lf\wnt\m\ for U‘.;\n(:{\- i}-:)?}{cbcy\lm.dcr d’;.&»(:d o 1091 Ml el SRRy
at of D, Ed. g students in primany senonts aad the 7 prder G885 991 ML i
5ince D.Rd B%ld f.;ub\“.‘fih\ih?x eannot b Ceenind K. Sukumaran and Ml.‘Ju.s\\(,u‘\/..V..lKam' =
e e ealent 1‘\ e\ 0 : have laken @ vicw that the qud\\l\cuuon ' IERS
inching stu- equivalent INEFETE: (raara 29) B.Ed. b a higher qualification than D.I -
£d. qunitfl I ‘Thus. 1Lwas held that the petitencer there - .
. cquivalent Cascs . Referred ! Chronologicul Paras |, notonly @ ecessary requisite qualific :

M [t ()“ F.h;l.l'i:\(.:“(‘)!’\ V. Sl‘“‘,l‘ U“ N‘. Pn /\‘R u()n ro‘ \hc p()bl Of prhnﬂ\»y tcaclhcr but h
1998 $C 145 (1907) 7 BLC Bod 107 AR qualifiention mov than neeeasary for L.
scw 4104 29 sald post. Sinthar view was rcltgrutcd lu’\’ W&
Stte of Punjab v. Ram Lubhay?a Baggal AR case of Smt, Aminabal Husain $hakiry. 1. G

-

g through R
s of primary

ule B partd, . 5 ) - sther Wi

wary tc.’{ch~ 1998 8C 1703 ¢ (1908) 4 B 117 1008 State of Mahirashira my.\ others in Ly

3, Part ol AR SCW 1480 1008 Lab tr 158G 29 . petition No. 1925 of 194U decided by AN AR

i ‘ sinte of M Peant nnd 5. 1{ndlmkr\:ﬂmun. JJ. ns also iNEG ;

L prescribes i Dhondiha Govindrno Lawte v, . | . : X
“gn for|pri- Y  harashtra. (19981 writ Petn. No. 348 of case of Dhongdiba B8/0 (,.-l)v\ud‘lluu !Jquc‘ v G
..\lc B, Part i ' 1998, D/- 23-3-1998 (Bombay) 2,19 The State ofl\:lahnmshtm and oéhgngmg\ vt
jualificgtion Sau. Alka Jagannath Bharatl v. Stale of Pctition No. 348 0(119’98‘-dccl SJ );‘
1 Maharashtra. (1991) Writ Petn. NQL 3006 Srikrishna m)Id_ S Kulkarni, JJ. 0
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v March, 1997,

3, A contrury vigw to the one in the
aforesald cases was also noteed by the
Ulvision Leneh b the cuse of Sint Nundint
Arnkumear Kiskur v, State of Maharash
Ve uriel ohars Wil Petition Nu, 4644 ol

- 1G4l deaded by Heneh presided ove biy
“Anhol Ativaldowherein the Division fBoneh
Doned wksen noviewe Hhint i par bie provistons
o e et and e Hulas guatilentiuns tor
primiy Leschers e as mentioned in Sched-
ule 131 Whereus qualifications for secondary
teachers are as mentioned in Schedule 3-U
f the Rules. Schedule B«1 prescribes D.Ed.
as requisite qualification for primary teacher
whereas Schedule B-11 prescribes B.Ed. as
requisite qualification for higher aecondary
teachers. Based on the aforesald provisiona
it was held that BUEd, 18 not a tequisite
qualification for primary teachers.

4. In view ol the conflict in the aforesald
fudgments, 1t was found necessary by the
Division Bench. presided over by Mr. Justice
Ashok Agarwal and Smt Justice R. P Desai,
to resolve the difference by reference Lo the
farper Bench. The learned ChielJustice haw
Leothe clreumstanees, eefrrved the above
msue Lo this Beneh for resolving the differ-
cnce. Pending the hearing and disposal ui
these petitions, many morce petitions joined
the group as sneh all the petitions are taken
up for hearing and all of them shall he
governed by this judgiment.

Questlon referred to Full Beneh

Whether the qualifientfon B8 s areq-
ulsite qualification for teaching the students
in the primary Schools? “

BACKGROUND LEGISLATION

5. 1 order to appreciale the present

controversy before considering the merlits of
Lthe case. {L will be convenient Lo notice few
relevant provisions of the statute applicable
to the facts of Lthe case.

6. As thc preamble shows the Acl was
enacted by the State Legislature to regulate
the recruitment and conditions of service of
employees in private schools in the State of
Maharashtra and with .a view to provide
such employees sccurity' and slability of
service (o cnable them to discharge their
dutics towards the pupils and thelr guard-
fans In particular, and the (nstitution and
soclety In general and further Lo fay down
the duties and functions of such employees
with a view Lo cnsure that they become

"nyushrec Sunit Chaven v, Stale of Maharashira (F13)

accountable to the mandgement and cons
tribute taete mitght for improving the standralf: by
ard of cducation, called the Maharashtra {5
Ehiployees al privite Schools (Conditions of Kl
Serviee) Regulation Act, 1977 (herelnalte

i‘.;. 'ﬂhb,n)-
referred ns "Act” for short), B
e e S ab e Ak e cerlai

wards nud exprassions used i the body o §
Uy sbitite out of which necesaory for the §

ibuna
alonal
| recognle

P e ool Bopeinbslow § o @l !ﬁgmaf
T2{17) "|Jl‘4:5(:|'i|)(:(|" Hieans prt:rscrll)ed‘.ly)y. & ing me'
rules. ) sl clauges
2(18) “primary cducation” means educa- 4+ Schedu!
tion Imparted in such subjects and up to” ",
such standards as may be determined by the i;fovldc~
State Government, from time to time, Jo-! 8 . dowm U
onted alther o primary or n accondary.+ ' q']u‘pcﬁ,
s:hool: ) B

. _ e Anprim:
2(19) “primary school” means u recogr '@y lor Coll
nised sehool, or a part of such school, In. & tion sl

which primary cducalion is tmparted: W The pr
2(20) “private school” means a recog: K relaxal -
riscd school established or administeredby . which
o Management, other than the Government ¥ The re.
nroa local authorily. 4 reada
223) "riles” means the rules made by the §- Sched:
Stne Go 2rnment wndeyr Uos acts & (Sce
J1g) school” means a primary school... L. . Qu.
sccondary school, higher secondary school,” § “Ap
funtor college of education or any other ¥ (other
ptiution by whatever nnme colled includ- =& ¢ra) &

ngtlechical, vocationalorart nstitutionor .,

amory
part of any such school, colleye or Institu- g exam!
ton, which tmparta general, lechuleal, voca-  § < or Lot
tonal arl or. as the case niny be, speclal amin:
cducation or training in any faculty or discl- ment
pline or subject below the degree level, " Exam
8. Section 3 of the Act mandates thatthe §. amini
Act shall be applicable to all private schools prims
In the State of Maharashtra, whether recely- The ¢
ing any grant-in-aid from the Stale Goverti- nravt
ment or not. _ . . ing €
9. The power lo make rules arc conferred - lent |
on the State Government under Section 16 % appe
of the Act, Lo carry out the purposes of the g, ers.
Act. Oncofsuch purposcis to provide forthe Bad
1 C 18 ot ] S
s o priv hools (Including its invo.
procedurc). : S less.
(Emphasis supplied) ¢lari.
10. The State Government in exercise of of W
{ts powers conferred by sub-scctions (1)and pury
(2) of Scction 16 of the Acl, {ramed rules 1
known as the Maharashtra Employees of {416
i . ton.
P !
) i .
: v

L T
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dayashirce Sanil Chavan v,

31']5'0 _;1,981 (hercinafier referred 1o as "[Rules” for
afterfpagasior) | .
'i i) 11, The Fales deline ‘Wishased. teaddier
-talnpon ;{mtans a teacher who has sceured a profcs-
Iy, felonal certificnte, n diplomn or n degroe
.‘“'} (ai recognlsudd by L depurtment, whinh guali
AV AERRR fes [ (or i teaehibg post iy gehool, whereis
von mined grudlunle’ meung a person possesne
d by MEY g the quulifientons mentioned sy,
o EE dauses (1) Lo {v) of elinrae (1) of e [Hn
vea-i3gg- Schedule "B,
P lo‘:‘ £12, The gralifications of Tepchers are
y the' £88 srovided In Rule 6 of the Rules which lays
' 10"‘_5., q down that the minhmurm qualifications for
dary «¥8" b post of teachers and non-teaching ‘stafl
gl nprimary schools, Sccondary schools. Jun-
‘cog- "y lor Colleges and Juntor Colleges for educa- -
I, fn 8§} yon shall be as specified in Schedule "B".
The provise Lo this rule provides {or same
cog- rlaxation inexceptional elreumstances, with
d by wvhich we are not concerned in tiis petition.
nent The relevant portion of Schedule 127 thus
reads : i
“the Schedule “iv ’
{See rutes 200N el o
100, Quahinesavne tar el iy Peachner
rool, . LIPS SR
Appointincutiothe pust ol Pvlmary scivool
ther [other thitn special leachers-Diewing Teach-
tud- ers) shadl Lo noades By nemination G
‘mor amongst candicies whin hiave pissed 35.05.C
Htu- examination or st icubidion examination
nea- v lokshali Gxsenination ar any other o
schal pnation cecopmsed asosueh Dy govern s
set- ienl aid the primsey Teachers Certiieale
Examination or diploma tn Education cx-
.the iminalion or a Diploma in Education (pre-
ools fmary of e vers duiration), -
v A e Lroal rrwtaag e aes aptraed
rn- W
red g LRI Il LawIML L LA R
16 NIE DRI IR AR SUMM S S S S
the 7 éx ‘
the BACKGKOULRD FALLS
Lof 13, The facts giving rise to the queston
“35 mvolved In almostall the cases are more or
' bsg simitnr, However, n order to have the
tch) ey, wee v decided to refer to the fcts
cof v of Wit Petition No. 4169 of 1098 for the
n ’ wirpose ol thin judgment,
des 14. The petiboner in writ petition No.
el 89 0 1998 (hereinafter referred to "petd-
T T oner for short) holds o gqualdifications of
) 1 .

State of Maharashtra (IFB3)

Bom, 397

3.A., B.Ed. She was appointed to the postof
Assistant Teacher by an order dated 1-6-
1988 with imrediale clfeet, in late Sml.
Kondabal Golande Vidyalaya, Chinchwad,
primary school, run by Nutan Shikshan.
Sansthe Chinehwad, o publle charitable
Tt Singn then ahe i i corhonin e
ploynient of e sidd gehiool ton by the snld
Truml, ‘

18, The Clovernment ol Malineashitea L
fasoed nooefreulnr dated -1 11007,
whaerenunder the Deputy Sceietary (o the
Government ol Maharashira direeted that
allthe teachers who are untrained should be
placed in the 8.5.C., scale viz. Rs. 975- 1660
and further directed that all such untrained

tcachers should get themsclves trained

within the stipulated perfod at their own
costs and expenses falling which thetr serv-
ices shall be terminated.

16. The Administrative Officer, Municl-
»al School Board, who is the drawing and
disbursing officer of the salary and non-
salary grant to primary schools within the
aunicizal arca of Pimprl Chinchwad has
dtreetod ol the heads of the school, pursiy-
anl Lo the nbove eircular to place the pet!-
tioner and Hke others [nthe 8.5.C. scale ol
R 975-1660, even though they may have
heen placed in the degree seate, Accordingly,
e eUtiongr has bheen placed in a reduced
seade e 5.85.C. senle with effeet from 1-3-
RS ;

17, The petittoner, betnggaggrieved by the
s Government clreutar dated $-11-1997
and conscquent follow up aclion, invoked
writ Jurisdiction of this Court under Article
224 of the Constltution of India.

RIVAL CONTENTIONS

18. ‘Therain eontention nf the petition-
arnownn wre nolding oAl BEC qualilica-
rsis shgnihevare trained graduate teach-
try Trev zre NaaAng more then tne required
suelifications. According o them, insist-
etice that they should obtain the diplomain
cducation Is nothing but an insislence on
oblaining qualifications of much lower de-
gree. According to thein, what is contems-
plated under Act and the Rules 18 a mini-
mum qualification, Therefore, in thelr sub-
mlgslons, persons with higher clnastfication
connot be held (o bhe non-qualitied teachers
to teach primary students. :

19. The lcarned Counsel representing
(he teachers holding B.A., B.Ed. qualifica-

|
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uons strenuously contended that \he Lrained
raduates are better qualified than the ma-
triculates with D.Ed.as such they cannotbe
treated inferior totheteachers holdingS.8.C.
grtepostpf
reachers in the primary achools, All of them
submitted that \here (8 absolutely N0 justi-
fiention forthe directions |ssued by the Slale
thht persons with bettet qualifications should
ha plreed 0 the lower PAY seale meant fot
S.5.C. teachers. ltis L )
thé policy of the State reflected in the formof
instructions issued by the State Govern-
ment vide thelr circular dated 5-11-1997
makes an unreasonable. and arbitrary clas-
sification between two groups of teachers
without having any nexus with the object
sought to be achieved, 88 such it offends
Articles 14 and 16 of the Constilution of
india. in thelr _submissions. the circular
{gsued by the grate Government dated H-1
1997 directing reduction in the pay snulc 0
degree holder teiehiers and preseribing n.Ed.
as casential unLﬂcuL\on Lo teach primny
students Jeserves Lo be sel aside with direc-
dons to the respondents to restore su i
gquo antc. In orderto bolster up thelr cot en-
tions they sought o place reliance o' the
judgments delivered by the Division Benche:
and Aurangabad in support of
their contentions. The sald judgments@ €.
The matter of (1)Sau Mkadagannath Bhara'l
v The Stute of Mauharashtra and others Wit
peution No. 3006 of 1901 (2) gint, Atinabi
" Ashigue Husain Shakirv. The State of Mu-
harashtra and others Writ Petition No. 19%5
d (3) Dhondiba g/o0 Govindriw
Lawte v. The State of Maharashira and oth-
8 of 1098, :

20. The State has Oled affidavit in rerly
wherein the reasons for formulating such
solicy have \)conrcnumcmtcd. According to

the State the D.Bd, ayllabus l1as been spe-

of tene \\mtt 16 plindenis of primary sohoolsd
L d. Lo meet
teaching needs of the students of the scc-
ondary echools. The State Government has
given undcr-mcnﬂoncd rcasons as 1o vhy
D.Ed. has been prcscr\bed as profcsslom'.l
qu alifications for the post of Primary Teach-
erg. The gatd reasons are cnumcmtcd
nereinbetow
(1) Inprimary educalion integrated te ach-
ing :x\')pmz\ch has boen accepted by the
Government. The contents of the D.EJ. syl

N . ) i . ' ’. e
Juyashree gunil Chavan V. Suite of Maharashlra (FB)

{2 primary stan
dents falling in the age group upto 14
sapacially qonatdering their hestile &
Lowards school. '
(2) The pyllabus also containe apes
Lralning programme on Early Childho
jschacation nnd'non-formu\ Educ&uou.'ﬁ\ 3
H:ducauon.owm Ed\mmmn.l’opumuor'i -.\.l' o
cation, Multt grade teaching, Rducatiofs)
Technology and Moral Education. Tht tra
ing course speclally coveres the contetil
datain primary Schools pcrtam&ng to schiog
subjects and gives insightin methodologyd
be adopted In teaching these subjebté?f.
primary schools. DRI
(3) The D.Ed. teachers arc taken t0 P
mary schools for practical gesstons. | AT
21. Thc State bas also stated that thel
glate Education poard has gpecifically presi
pare Vand deglyned the D.Ed. syllabus to- !
pael \hcruqu\rumcn\, uflcuc\'\h\(g,m \)rlmm*y;';‘ ()
schools avet the Gevernment. 0 aharashe &
tra has accorded 1ts sanction v the above . §
syllabus. s
22. The State has not only filed thelr 1
affidavit-in reply to justify their contentions
but have also produced optaton of S -
Teachers Board to show how D.Ed. educa-"
tion Is better sulted for teaching primary
teachers i comparison 10 B.Ed. cducation’ 8-
which is casentinlly meant lor Leaching atue
dents of higher gecondary classce.. The
Minutes of the third annual general meeting ¥
of the seventh StatcTcacbers"‘ralmnngard-, RERL
dated Bth March 1998 thus veads 88 - Al
undet , "o
“(1) BEd. lsa course of one year andon -
the other hand, D.Ed. 18 the course twa
years. . ‘ e
(2) tn case of D15, Courss, Lhe abilitied .
of the candidates are dovomﬂmd in guch R
way that he in able to teach all the subjecis -
{n pre-primary. primary and hghet priwr
courses successfully. In B.Ed, cours¢ ¢
abjlities of the candidate arc developed in
ouch a way that he (s able to teach suCCess™
fully to the classcs on secondary level only.
(3) Only after considering the fact that
ability required for teaching p
primary as well as on sccondary
different, proviston was made in the form of
Rule No. GG of§ccondaxy School Code provid-




e

e

r the proportion of B.Ed., and D.Ed.,
Miers for Standard 5th, 7th in Secondary
irI,,'as 26 : 76 only,
1 B.Ed, course Includcs Knowledge of
iflivaubjeots and teaching methods in con-
¥iedion with only two subj}ccta related to
fiduation eubjects, On the other hand
d: tourse includes all subjects on pri-
o level along with the guidanceabout the
jeot knowledge and: teaching methoda
! i for all the subjects viz. Arts, 3ports,
-~ &tpxpcrlcncc and Mualc and, therefore,
W[Ed trained candidate can teach all the
AIRAL ¢ lects Lo vne ¢lasn or novaral clnrses nne-
(A [‘,»- slully.
‘ f (6) On pre-primary level, the cffective nace
ofchild centered teaching, joyful education,
pplayful education system, abllity basedteach-
i |s inevitable The D.Ed. course provides
torough knowledge of these subjects.

‘NHence considering the over-all extent uf
27 DFd., course and the aforesald facts, the
hle feachera Training Board opines thisl
e candidates holding B, 1d. quallfication
(Contcl. on Col. 2]

-
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cannot be treated as the candidate holding
the quallfication equivalent to D.Ed. by glv-
ing them mere training of 2/3 months,

‘The comparative chart of D.Ed. and B.12d.
course was also Aled on record to show that
the .15, courae cannot bo treated no equiva-
lenl to D.Ed. or superior lo D.Ed. Course.
’ll‘hc. detalls of comparative chart arc as un-
der

(Sea table balow)

213, Inshort the contention of the State s
that thegraduate teachers are glven tralning
Lo uin experionce of practical teaching Lo
secondnry clngses VI to X wherens the
§.8.C, with D.Ed, tradned teachers gel prac-
(ical training and experience for leaching
students taking education in elementary
clavses from I to VIL According to the Stale,
$.&.C. with D.Ed. trained teachers are better
sul.ed and well qualified to teach primary
aelool ehlldren than tha graduate trained
winchers, In the aubmilsaion of the Slote,
¢ven though, prima facie, tLimay appear that

‘t Regd. qualification fora -
mission

2 years.
2400 clock hours

Pepiol
- Total periods
Teaching level

Jachlng m'c'th()d Emphasis on pra

! methods.

D Hd

Candidate passiing e 1ior 12t atid,
orany U.GC.C. recogntsed shmilarexam.
equivalent o 11.8.C.

Primary Age Group 6+ 1.

cticais, use of child
centred, multt classes, playful, joyful

3. Ed.

Candidale passingdegree
exiun. of any faculty con-
ducted by any U.C.G. vec-
ogmised University,

1 year,
1200 clock hours.

to 16.
Emphasison Principle po-
rtion,

Sccondary Age Group 12

o
@

TEEER

BEx.

3T

LR

Sy

-,
Y co

CSETEARETER

Sllabus

Subject knowledge and tecaching meth-
ods in respect of all subjects in school
cducation. 3 languages (first, second
and third) Mathematics, Sclence, So-
clal Science and work experience.

2. Physical Education licalth, drawing
and modern arts, work experience,
musicete, subjects from school educa-
tlon can be successtully taught to the
classes of std, 1 L0 7.

' 3. Two years training is given to solve
the problems and to fulfil the needs of
the studengon primary tevel, The prob-
lems of studuents on primay level mie
\'cr)"complicnlccl. A thorough study in
. respect thereofl ts made,

Subject knowledge and
teaching method In re-
spect of only two subjects
(one subject of graduation
and on¢ other sub.. thus
only two subjects.)

The subject knowledge
and teaching methods in
respect of only two sub-
jects of B.ED. can be suc-
cessfully taught.

One year training is given
to solve the problems and

to Tullil the needs of the
wiudents on gecondmy

level.
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{
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Jayashree Sunil Chavanv.

a graduate trained teachers are more quall-
fled or over gualificd thun that of theteach-
¢rs having $.5.8. with- D.Ed. qualification’
bul In essence, the graduate teachers are
not really qualified to (each primary schoul
children as such. B.Ed. educational qualiii-

‘eation tannot be.considered.as ¢ ulvalent, .

and aultable g compnred 10 N.Ed. aduca-
Honal qualiieation.

n4. ‘The State also sought Lo place el
ance bn the judgment delivered by Division,
Bench of this Court at Mumbai in the matifer
of Mr. Nandinht Arunkumar Kaluskar v.
State of Maharasitra and uihers (Writ Peti-
tion No. 4644 of 1997) wherein the Divigian’

Bench of this Court had taken a view Leat
-graduate ts not cligible for teaching primiry
- "gehool classes! In olner words, the Divisicn.

sench al Bambay found that the requi-ite
qualifications. fu primary school teneae
are Mo b Teihngd Lo the conts o'
G ey sy o e gy linbu for B,
s entirely distinel and better autted for
e standards, :

Sohatben it e Jaint s e the et U
N P T TN NI LTH T Pe Tt
elaenton ad he Covet eeretsiind s
Hrisdietion uould nol subsutits g i
pudhment talte Uae Court s thae e

pulicien e unrehaunihle, freatlons, ana

caniol by Juastified an the touchstoae of
Aarticle 14 of tie Consifrutdon of Indi..
FINLING S SN LR QUUES TIQN
: IS 11 LR EAT
0@, The posiion hine o be peceptad 08
well settled thattmparting primary and sec-
ondary educationto gtudents in the bounden
duty of the State Administration. It is &
constitutional mundate that the Stat« shall
ensure proper education to the students on
whom the future of the Society depends in
line with this principle, the Statc has en-
aoled slatutes and (ramed Rulea anrl Regu-
lationa to control and ra{mlme establishe
et E PN VAL RS ool @l dlferent
lavels, The 8iate Yaverment provides prants
reconiton e /or permiseton to rn Prie
vnle nehiools with o view Lo exeretue rentrol
aver the inslitutions and to ensure that the
standird of teachingdoes nol suffer lorwant
of academic control, 1t needs no crophasis
that appoeintiment af qualified and o(fictent
Lenehier i nine qunonon for muintaining
hiigh drndard of teaching in e ational
institations. In order Lo achieve, nsinadn,

Slate of Maharashtra (FB)

figh and proper standard ofcducatlonhg,' ¥
entry point Le. at the stage of primary, ‘,b‘,&

calion. If the State has formulated its pollcERES &

anly to appoint the teacher with requifsit
professional qualifications, no fault, in'of
opinlon, canbe found. The said obligation
the State stands reflccted in Scction L&
The Act which mandatea Lhe Stote to.p
werthe winmun ualllioations for roQns
TenLof tedcher in private schools, The pol
of the State reflects through rule 6 whi
prescribes qualifications of primary teag
ers as mentioned in Schedule ‘B’ part
whereas yuallfications for secondary teach
¢re are mentioned in Schedule B, Partlig
e Rules. Schedule ‘B Part | prescrlb&;
15.15d. as the requisite qualification for pri:
‘mary teachers, whereas Schedule B, Part
prescribes B.Ed. as arequisite quallficatio
" fnr higher secondary teachers. Based on the)

aforenatd provistons, it s to e noticed that i

Lttt ot requtsiie questfiontion for pri!
mary teachers.
antirely different. The syl bus for D.Ed. 18
etter sntted for tmpartting civecation to the

b s e e e snools

any awheresa  olabus Ty 1y e e entirely

dlatinet ane hoder sohiea fov 1ne students, ‘
Paking edueation I hiehey alnnenarda, The

fetual postton hag been o oul from the
sulevint el ploneed on veeard, ruline

in para 22 (supru).

27. The State Board of Teachers Fduca-{:

Hon ts constitited o frame ayilabuy andto
pilviae Lhe Blate Qoverment o farmnlate
policy relating to Uie education. If Board in
its wisdom considered {t necessary to pren
pare syllabus ol D.Ed. in a particular mans
ner to make it relevant for teaching students
of tender age taking education in primary

schools and the State Governnient has sanc-1.
tioned it, with due application of mind, then} '
1o fault can be found with the policy of State|.

tn insist for appointment of N.Ed, teacher
to lmpart education In primury schools In
e Binte of Madieashite, ‘

28, ‘The Boiud 1s an experl body cone
plsting ol perapni gotntngy fratn diiferent
walks of e whdhre engin e fnor nlerested
i the feld off eduention niied fuave wide
experience. 'The decision of such expert body
needs to be glven duc weightage by the
Courts. The Apex Courtin this behalf in the
case of Untveraity of Mysore v, Govinda Rao
reported in Al 1065 SC 491, has observed

1

as under (at p};ill-é)ﬁ ol AIR)

L
T
]
13
H

The syllabus for B.Ed. 18 ¥

ence of whieh Liave alresdy been made by ug (&
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.. Board ol Appothtments are nomi-  Article 14 of the Constitulion or such policy
fed by the Universities and when recom-  offends other constitutional provisions comes
fdations made by them and the appoint-  into effect with any statutory. provision, the
ptments: following on them are challenged Court cannot and should not outstep its
Biclore the Courts, normally the Courts limlit and tinker with the policy dectsion of
g&should be slow Lo interfere with the gpintons,  Lhie execullve of the State. Policy decision is
vopressed by the experts.” ‘ in the domalin of the execulive authority of
+ The aforesald observations of (he Su-  the State and the Court should not embark
“preme Court have set out the parametersso 00 the unchartered ocean of public policy
far as exerclse of powers by ‘the Courls are  #nd should not question the elficacy or
wncerned. Following the sald guidelines,  otherwise of such poliey so long the same
¢lwe do nol find any faull with the requisity L does not ollend uny provision ol the slatute
tlualiNcations preseribed by the Ruley and  ov the Constitution of India.”

A rellerated by (he Education Board while intheaforesatd backdrop, themere higher
¢ taking & sccond look. (\/ quallfication, without having requisite mini-
20 28, We are also 1 agreement with Yhe | #umgualification prescribed by rules, can-

b lsubmisstons advanced by the Learned Coun- | 10t be held to be a requisite qualification,

el for the respondents that the policy of the [Lockinglo the lenor of the arguments at Bar,

Uistale In this behalleannot be nterfered with [ more partieularly on behall of those petl-

2the A1 [unlessitis challenged on the ground ofimaia | Honers who had the qualifications of B.Ed.

that .1F fde. The Apex Court in this behall in e [ond were claiming that they should be held
r- 2§ lase of State of Punfab v, Ram Lubhay: | obequalilied lor being employed as primary
1, 1 Bagga reported in (1908) 4 5CC 117 ¢ (a5 | eachers, thefollowing supplementary ques-

O 1 7] [1998SC 1703) has whated thus (wtp. 17 10w N1on s also raised.

pthe b8 WR): ' Couldthaqualification’of B.d e taken ¢
wols F I ot ooy wiBnn e domn et uRlilication highée tan'ef D,Bd..and "“\
wely q any Court Lo Wergh Hhie pros « nd cons al F%;"‘fﬂ'-‘#ri',m5~l“'l‘('ll:“?'iﬁ\'_sié}i:zf”\AiM.'f;{}?,}jf‘_:',l}‘.cmL‘d iy
== -z2nts - b opolicy or Lo serutindse tand est e degrae i T ggiisite fi!-“?l.“:mau,.‘_m?? ' -
The .§  ofits benelicial or cquitable disposttion tor - g iae. dI8eWEEI0N: GBove; LR quite| 7
the | thepurposc of varylng, modifving or annul Al w('i‘l!“*1.:!ﬂ‘\'l"fﬂ'l(!“’i_’i1112i‘l._(st.‘Il‘l'(“l"’.l'.')”.l'!),d.‘.vb't:)il‘l,'thc)}[
fers ling 1L, Lascd onchowsoever sound and goord ,J-;a‘;n'xll['j"(:fnl_t_f‘né“*ﬁfxfé“t..’é:'Sﬁ'c'ﬁ(l'é’;lﬁ"v'd.'scpamte ¢
yus -} reasondng, except shere 1vos arbitrary o 1 f.‘|7&__5”51&'(:’_{*’(1_(_51;&‘5‘3*'I‘h(:re‘ Is no question of
A4 vlolative of any constitubional, statutory or ‘Li".‘crc'ifé‘lng one qualification higher than thé
wca-{ 1 eny other provision of Jaw, When Govern- tother particularly with regord Lo the require-|
Atol f mentforms s policy, ftis based onnmunber ment uf the primary s‘gl_\og“l.LIgjﬁ‘i‘jhg;uforo. rg
late ol clreumstances on facts, law Including ‘13&:’{5:93‘5{\:;1@‘;(15}?&@?}3;;it‘hg"’._@'ggmmt‘.that ,J
iin{ <§ constraints bascd on its resources. ILis also 'L‘_Z_b}dﬂbfélij'g:‘ the/Bachelor's;Degreerinicomn1
sre- | - 4} based on experlopinion. It would be danger- pa_rlé'é'fﬁi\[‘ltp’?l?:gd?ﬁbcgqgitl}eripLQma’. the| =y
an-{- !"‘dus if Court is asked to test the utllity, _‘d'egl_'geMogld;:bp;ht%her; t_h'ant thq?t loma|
nts i beneflelal effeet of the policy orils uppx'nlgul "F““‘-.""fm‘“’“"'!‘? on. t _mit_'\(el_y;cqum‘,,p one ay
ary| |} based on facis sel out on affidavits, The Aml;lu;r;ngﬁ_ﬁ.,@}j;ﬁ'g};_l'd;bg suporiorto D.Ld.
he- © Court would dissunde ftself from cntering 1()lf,lgx&_gn_q:)’x‘q;ggg‘qgm,be'cmploycd as pri-
ien ¢ Into this realm which belong to the exceu- 'iéﬁy‘s‘ch'ool‘tcacher;v
ate five.” Bven I that be go, 1 would e & cune of
v | The Apex Gourt s also i the cane ol Moy over qualified peraon beinyg employed for a
In] Al p o1l Extraction v. State of M. P., (1997) 7, Joband therefore, In a way A total wasle. So
. b b sCC 592 ¢ (AIR 1998 SC 145) has obscrved \ far as B.Ed. holder Is concerned, looking to
m- ] I thus (a1 p. 156 and 157 of AIR) : | l.hle psl\ucuy of({ob l:c 1x)nay ble \ravililln'?f tlg Soi
:nt ' - DRI Ao ' what he considers to be an inlerior job bu
The exceutive authority ofthe State must
cd be held Lo be within its competence to frame - looking Lo the difference in the curriculum
de apolicy for the administrution of the Siatz. ! and the requiremnent of the primary school
policy _ iy 1
dy U Unlessthe policy framed = absolutely eapri- | and sccondary school as stated above,fi{’ls }
he { clous and, not being inforined by any reason b’bv_iq.u§§!;haL’jhe”w,‘(')p‘ld_T{nqgfL?c“suitable for 7
he whatsocver, can be clearly held (o be arbi- | Brimaby séhbolrFor (his reason alao the sald .
ao ' trary and founded on mere Ipse dixit of the ve_\ggg_mqm'pfig.\gc_:l_r‘xg,t,hc-hl hérqualiflcation|y
ed execcutive funclionaries thereby offending 'bas'tg;‘aﬁ?f?{utpd-'ﬂ :
2000 Bom/26 X =21 T " i




Y102 Bom. Slafe ofMahamsl‘)L'm v. Court Recelver, 1 Sal Baba Sansthan, Shirdf (FB) A."l\
i& . by which any right or labiiity Is, or purpir
. tobe, ereatgd, transferred, imlted, extengdl
© extinguished or recorded, but does nojl
chile a bill of exchange. cheque, promisshy
ness, bill of lading, letter of credit, policyid

* “Instrument” includes cvery docunig

—
ST

to us thus: in the negative. insurance, transfer of shares, debent'.{_
All petitionérs now be placed before the  PT%Y and recelpt, "'.i":é ARICE ¢ }
- Division Bench for disposal i the ordinary 8. Now come In the Instrument of gRigtigbhias The - '
! COUrSe. eovered by Section 2(la) tvhich reads ¥ {:'
i Order accordingly. * “instrument of gift” includes, where the}

. g ol iy movable or lnnmovable propgiy,; rx‘.l "718. Viev B
Lut has not been made i writing, any instridi ‘iQh‘é’tmn« : :
AIR 2000 BOMBAY 402 meent recording whether by way of declaral on

Srerrzoomre wrae vrerepres e

FR st on W'

FULL BENCH tionor otherwlse the making or acccptnnc{:ﬁ ?éﬂ'now)' :
R PANDYA, Actg. C. J.. Mrs. RANJANA  Vch oral glit *ifﬁ able pre
iESA] AND VIJAY DAGA, JJ. As per Lhe aforesaid definition of instru IOt de

Sudde of Muaharashtra, Applicant v. Court "0 of gift, there cannot be any disputeay

Recerver, Shri Sal daSansthan, Shirdi, ¢ 1 being In writlng and requires rcglsua.‘-xu .
Pespunden: : ) tian, as the case may be, .'.-;-‘\ \ ¢
‘ { AR e o IR jp i
ﬁ Ciull et Mo, 2 of 1965, 17+ 29-3-2000 4. The aloresald record doce no ““'01."&{‘. S tato
; e L soeui of tmmovable property at all. By wayiof g4 el
Bembay Stamp Act (60 0f1958),S. 2(la)  ¢ucimen, we are shown i proforma ul‘l‘ct:clpt“' Jeontab

— Instrument of gift — Stamp duty = ,0 by (he Sansthan. In the Lop, there (RH Al
Document merely recording fact that gift |\ .. 5r (he Sansthan. Then lines are leftEN
nas been reecived — Cannot he termed as . RN

Wik for name and addiess of te donor, 3
‘z"' 11¢ 1] {1 11 S rewm y o . "y ’ ) ".
snatrument, of gift under 5. 2(1a) = No - py g (here ls a sentence "Received the follow- ©
question of sturnp duty being atiracteda to

juet _ ing Arileles as GUU with It Marathl conver- .
such document. . sion. ‘Then the parliculars of the arlicles iIn.y

(Puras 8, 9] piqcathi with a column provided for approxi- ,l}' iy
VoA Gl 5. G wilhe Ac Gl Toraskar, i value of the articles recclved. By value, g

A0d1- Govt, Pleader, lor Applicants. wo: aean the value Inrupces and palse, After gt
. J. PANDYA, Actg. C. J.— A very 1atalling up the value ol dificrznt articles, '

Sneresting question is sought o be ratsed in ihare Is provision for signaturce of the person
the present reference under the Bombay o recelved the sald articles. :
Stamp Act, 1958, Whitle laking the nudit of 6. Once nforesatd docurentand its aver

respondent Sansthan, the auditors came  nenls are constdered, il Is cicar that this.
across a document namely areceiptof goods.  document cannot be said cithera document.
They lelt that this would attract the stamp of making a gift or acceplance of gift. It merely

duty as pcr.-the provistons of the Bombay records the fuct that the gt has been res N
Stamp Act, 1958 (herelnaflter referred to as selved. o
"Stamp Act” for short). 6. Now onc has to turn Lo the'provisions i

: of Genéral Law and for fhat purpose one has:
2. The St ; jvedcash © A A
dogé&::ssz;l:jgﬁ:?ndigi:tg?rll{ gcf;it\iglesézo lo turn to Chapter VII. 5-‘:@‘“” 122 thergi()f
far as cash is concernéd, thé Controller un- aeflines the gift being the transfer of certain giygds
Stamp Act det "mined that the re- existing movable orimmovable property made; g
(cigirpt:cfox'L:?c:KcycwlLlioi:{ncorcxsidcrauon Le voluntarily and without conuideration. "1‘110(,{'_.4;
' . € moment, the gift 18 understood as transaces -, yf
f.ash glftsta l;_&\:E;H;*’l‘?gell’\}gé'clgcgztillfés;icg tionwithout cons&deratrio,_x;. Histly, \tvlth ;cfer-s .~._
nrespeet o ‘ *CC T ence w the ition of instrument in clause .
movable propertics are chargeable under the ?;;;F%:&gﬁ?g of thé 'Ssmmp Act, ag'th'e_
Stamp Act. It will be relevant o mcnuofn;u instrument recorded ab, ve loirms the rqcclpt*:«_
this juncture cl;\u.sc (1) of Section 2 of the Issucd by the gansthan mentioned above::

#

Stamp Act cannot be sald to be recdrduing any right or .
GR/HR/1B20} /2000/RK/USA o Hability as of in cz\sewlth‘glag donororincase ; L
. .n-'~'- A y"
: ; . o '.,z’*i/.ﬁ:l’.‘,’f‘-.r;
-
| il
[} ” :
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,..“, . : . vv
. CENTRAL APM mmmtwﬁ TB.‘[BJNAL W
' GUWAHATI BENCH . .

O TGINAL APPLICAT N B /0 JA
\ t '

_ _ 0
1. 2 Name of thsz Appllcant‘- S. %G \/Ngﬂpm&g&

b) Respondents i~ Upnion of India & Ors
¢) No. Cf appllcant - '

&ens—
2.. Is the appllcablon in the proper form .—Yes/NG. .
3. Whether name & Desxrlptlon and address of all' the papers been
~'furnlsheo in cause. tltle.n.YE%[BQ' ' ,
4, Has @ the apollcatlon peen .duly signed end Vgrifiedi-YESLNQ.
S, Have the. copies duly signed i~ YES /NO< L .
6. Have ‘sufficként number of copies of the application been filed;nYE§/NO,
7. Whether ail the annexuBes parbles are 1npleades.~ WES
8, Whether Enflish ranslation o decuments -in the Language.sY§§/NO.
9. Is  the apllication is 1in time - YEb/l)'!Ef4
10.Hes the Vakalatname/MEMO/of Appearnce/Aub1orlsa+1on flled.uYE /NO%
1l.Is the applwatlon by IPO/BD/FOR Rs. 50/ i 26@ 3/?089 eMd 31 ) (Ié
12.Hes the epplication is maitanable :- VES O, .
13.Has the impugned order orignal duly: attested bzen filed: YES/Ngf _
14,Has the legible copies of the annexurss duly attested fl'\dj—YES/yO
15.Has the Index of cecuments been filed all available:~YES/SW
156.Has the reguired rivmber of envolooed begrlng fu1l address -
6f the respondants been flled 1w YES/NO. ‘ '
17.Has the declaration ‘as requ1red by item 17 of the form: -YE§¢N6
18.Whether the relief sought for arises out “of the Slngle.«XES 0.
19, Whether the interim relief is prayed for'._YhS/NO '
20.In case of condonatlun of dely is filed i$ it uupported.—YES/VOo
. ZL.Nhether this case can ke heard by SINGLE—B&NHCﬁ)IVISION BENCH:
22.Any other points :- : _ .
' 23.Pesult of the scrutiny w1th 1n1t1al of the Scrutiny Clerk t= : :

\ngw$J» CKDQ(LKLJ:ijicMN l& ' (}\ &1ﬁpwqw oL . ‘ S

C e | S iﬁ’zgf?fbxz—6£>,
- j._OFFICER - _ -\fp DEPUTY .REGISTRAR




AT

i <
q 5 Tribuwal |

C‘Il AdDinistTative
12

IN THE CEﬂTRAL ADMINISfRATNE TRIBUNAL
- GUWAHATI BENCH

oA

"0.ANO. =0 oot

18rinvasa Reddy Voladri
Appltcaﬂt
-V& :
) Union of India & Ors. |
......... Respondents
SYNOPSIS OF THE CASE

This application is di rected agamst the selection and appmntment
of the Private respondent, Sri Bikkina Kaashi Raju Choudary as Primary
Teacher (Te!egu Medium) pursuant ‘to the Employment Notice No 1 of
2004 The applicant is thus chaflenging the sefection of the Private
respondent as reflected in the result of Viva- voce Test published in the
Employment News dated 15-21 October 2005 and the appointment of the

private respondent vide order No.F.252143-8 (W) PLIX dated
03104 .01.2006. S . Filed

By - |
Movirah Sasmma

| Advocate

V4
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|IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH -

0.ANO. .

1Snnvasa Reddy Voladri

-VS-

30 12006

Appncant

Umon of lndla & Ors. !

© ew

e Résponderﬁs

'LIST OF DATES

snl. No. DatefYear

1. 120604

2. 34405

3. August, 2005

4 8805

o Page—26)
"~ The Applicant was called for the

Pamculars

Employment Notnce No 1 of 2004

inviting applications for filing up

vanous posts meludmg the post
of anary Teacher (Telegu

- Medium) in Railway School.

(Annexure-2)

- Page-11-21

The date of written |
examination.

" (Para-4.3) (Page-3) |

Result of Written Examination

-published in the Employment

News in its issue 20-26" August,
2005. .

~ (Para-4.3) (Page-3) |

Annexure-4

il
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OANO. 20O 12008

BETWEEN

'L)sel
1

8 yivuvesa Q&ﬂo@ Volad v,

Sii Sinvasa Reddy Voladn,

S/0 Sori Reddy

P.O Chinanemila, Dist- Nalganda
Andhra Pradesh.

-VS-

1. The Union of India represented by General
Manager (Personnei), NF Rallway,
Maligaon. | |

2 The Chie® Personnel Officer ( Welfare)
'NF. Railway Maligaoh.

3. The Railway Recruitment Board. NF
Railway, Maligaoh Guwahati represented
by its Chairman.

B ilelaina

4. /Kaashi Raju Choudary residert of
Misakapatnam, Andhra Pradesh.to be
served through thechty-Personnel Officer (
Welfare) N.F. Railway Maligaon, Guwahati.

reeeeensens.n. RESPONCdENS.
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DETAILS OF APPUCATION

L PARTICULARS OF_THE ORDER AGAINS'I' WHICH 'I'HE
APPLICATION IS MADE.:-

. That this appliCation is directed against the selection -and
appomtment of the anate respondent Sri Kaashi Raju Choudary
as anary Teacher (Telegu Medmm) pursuant to.the Employment
Notice No 1 of 2004, The applicant is thus challenging the selection

of the Private respondent as reflected in the result of Viva- voce

Test pubr shed inthe- Employment News-dated 15—21 October 2005. ¢ :

. and the appomtment of. the private respondent vude order:
- No.F.252/143-8 (W) PL.IX dated 03/04.01 2006 '

A copy of the notice publlshed in the Employment News dated
“15-21 October 2005 is annexed as Annexure-1

2. JURISDICTION OF THE TRIBUNAL: -

That this Hon'ble court nas the jurisdiction to entertain this

-application as the selection under chaﬂenge has “been made.
pursuant to the employment nottce No.1 of 2004 1ssued by the
Railway Recruitment Board, Guwahatl for -appointment of Prlmary
Teat;‘her (Telégu medium). In terms of the emplbyméht notice also
any legal issue arising out of the sald notice shall fall within the
;unsdlctton of this Hon'ble Tnbunal '

3. LIMITATION -

That the applicant humbly submlts that the instant
appkcat«on has been filed well wdhm the penod of limitation ~and as
| such it is not barred by the laws of hmltatton

QeivivesaReddy Volady(



4.1, That the Railway Recrutment Board Guwahati by
Employment Notice No.1 of 2004 invited applications for filling up
various posts, from interested candidates. In the category 9 of the
said notice, one post of Primary Teacher Telegu medium In
Railway School. N.F. Railway Maligaon was advertised. in said
nctice the required cualification of intending candidates was shown

as higher secondary with 2 years JBT or its equivalent along with

competence to teach through Telegu medium

A copy of the employment notice Is amexed as

Annexure-2.

4.2 That the applicant being eligible in all respect with two
year Diploma in Education which is equivalent to JBT applied for
the said post. |

-Copies of the secondary schodl certificate, Intermediate
certificate and the Diploma in education certificate are annexed as
Annexure -3 series. .

43 That the applicant was accordingly called for the written
examination on 3.4.2005 and in the said written examination the
applicant along with the private respondent were selected for viva-
oo,

A copy of the notice of the written examination restit is
annexed as Annexure-4. |

4.4 That the applicart was called for the va-voce, which
was to be held on 9.9.2005.

A copy of the called letter is annexed as Annexure-S.

4.5. That the applicant had performed exceedingly well in the

written test and the viva-voce and was expecting selection as

Primary Teacher. The applicant was also the only candidate in the

f/’o

Crindveta @addy  Volodvi
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-

vwa—voce wrth an equwatent of JBT The private respondent who
has been selected is neither a JBT nor has any equwalent

' qualrﬁcatron.

46 . That the JBT has many eouivatents and the Diploma in
Educahon granted by the Board of Secondary Education, Andhra

Pradesh is one such equwalent quahﬁcahon The other equwalents -

are viz. TTC (Teachers Trammg Certificate) PTT C- (anary
Teacher Trammg Certificate) etc. The JBT and its equivalent are

meant for equipping teachers or those who intend to be in teachmg '
rofessnon with the capabiﬁty of understandmg and helpmg small -
| cmtdren i.e. chiidren upto fifth standard in there ail round .

devetopment and studies. In terms of the advertisement, having

JBT or its equivalent was shown as necessary quallﬁcatlon forthe =

concemed post for which the petmoner ‘had apptted and the

‘petmoner being the only candidate having an equivalent of JBT

was entrtled to be selected However in the arbttrary and illegal
manner the pnvate respondent has been selected even though he
does not posses JBT or its equwalent quahﬁcahon The appncant

has definite knowledge that the pmate respondent has 2 B.ED

degree, whtch is not reqursrte qualification for teaching children at
primary fevel He does not posses JBT or its equivalent as was

)sought in the employment notice no 1 of 2004 Moreover the :

emptoyment notice aliso did not lay down B.Ed as a qualification for
appointment to the concermned post.

AS

47. That the petrtxoner is as such aggrieved by the selection

of the private respondent (Annexure-1). even though the private

respondent ~did not fulfill the criteria for selection as Primary

Teacher, in terms.of the employment notice.

48. That by' order No No.F.252/43-8 (W) PLIX dated.

03104 01. 2006 the private Respondents has been appomted

Srinivaga Ry Voladvi




A copy of the order dated ¥%.01.06 is annexed hereto

and marked as Annexure-s

49  That the applicant is a resident of Andhra Pradesh and |
since the case had to be filed at Guwahati, the petitioner needed -

some time to make necessary arrangements to come to Guwahati
to file an apphcahon before this. Hon'ble Court challengmg the

,selecnon of the pnvate respondent There is however no
_ negltgence or laches on part -of the applicant. The opplicant ﬁle_d
OA.No D2/2006 challenging the- selection but before the same
could bé moved the applicant feamt that the-appointment order has
| already been issued. -As such the applioant nad to withdraw the

earlier application and ﬂle the instant application chal!englng the'

: appomtment of the pnvate respondent.
. GROUNDS FOR RELIEF WITH LEGAL?PROVISION:A

54 - That the pelitionerfapplicant has ‘_challenged' the

se!ection of the Fn‘vate respondent (Annexufe—1) on the ground
that . the private rtespondent did not - posses the Trequired

- qualification for appointment - as- Primary Teacher for which JBT"

(Junior basic Training) or its equivalent is a must and yet the
private respondent has been selected lgnormg the better claim of
the appllcant who has the equwalent qualification of JBT.

: 52 ~ That the employment nottce clearly stipufated that the
intending candidate for the post of Primary Teacher must have JBT
‘ or its equivalent qualification and as such the applicant being the

only candidate in the viva-voce was en’ntled 10 be selected. Yet the

apphcant has been depnved of the se!ectlon in the most illegal and

SV ruvesa Redily vow,-- o



errp!wmert mtioe wl'éch s not tenable in faw and therefore liabie
to be set asude and q.nasmd

53, ~ That various Horfble Couts incllding the Hortble Apex

“Canjthaveaisohetdm'atMmJBTerﬁseogMemhasbeen |

* natified as the required qualification for Primary Teacher, the fact
that a candidate had B. Ed Degree will not entitle him for selection
-as Prin'arySchodTeaoher The!-mmeApeannhasdearly
laid down that even if B. E&d is a higher qualification, the same is
not a smstttmeofJBT which 1smeantfor eq.appmgapersmto
understand the child psyd'nology and to help in development of

Vi iy et Ry VolLodvi

chiidren. A perusal ofthenamsmetoftnepemumwandrevem o

~ the sald enphasis. In similar cases the Apex court has also set
aside selection of B &d hdders over JBT holders lnsp!te of the fact
_ that while issuing advertisements for posts of Primary Schoal
' Teachers the req.nred qualification was shown as JBT or its
ecpivalert. ﬂmthecaseoftheapﬁicaﬁ Issquarelycweredby
- the decisimdtheApexCan’t

5.4 That the selection of the private r@pam is arbitrary,
illega! and is clear \Aclatmn of the efrplo)n'neri hotice and as such

is not legany tenable and therefore liable to be set aside and'

quashed. - The gelection s also ‘based oOn extranecus
ocnsideratims The appdntmer& of the applicart which Is based
oh an illegal an arbstrar_y selection is also void and bad in law and
therefore liable to set aside and quashed.

Pl

55 Thatithe applicart has been deprived of selection In the

‘ most 1lega! and arbitrary mamer and as such _the applicant is -

" ertitied to be appdmed as Pﬂmary Schodl Teacher by sefting

aside the selection and apmmment of the Private respo:ﬂent who

does not possee the requsste cpahﬁcatum for workmg as anary ‘

*School Teacher.



6. DETAILS OF REMEDIES EXHAUSTED:-

That the applicant states that he has no other alternative,

'efﬁcacmus remedy except by way of approachmg this Hon'ble

Tribunal.

7. MATTERS NOT PRﬂ!OQSLY FILED OR PENDING BEFORE

mvomEncoum-

writ petition has been filed by“t.he applicant or is pending with -
regard to the subject matter of the instant application, before any .

" That the -appﬁcant declares that no other suit, appﬁcation,

 court, authority, or any bench of this Hon'ble Tribunal.

8. RELIEES SOUGHT FOR:-

On the facts, circumstances and premises aforesaid, the.

applicant prays for the following relief:

. 8.1

8.2

8.3

Setting aside of the selection of the private respondent
Sri_Kaashi Raju Choudary as Primary School Teacher

(Telequ Medium) pursuant to the Employment Notice
No 1 of 2004 issued by The Raﬂway Recru!tment Board,

' | Guwahati.

-Set aside the appomtment of the private respondent as

anary Teacher (Telegu Medium) by settmg asrde and
‘quashing the, order No No.F. 252!43—8 (W) PLIX dated
- 03/04.01 2006 by which the pnvate respondent was

appointed. . g

o«

~ Direction. to the Raitway authorities 0 appoint‘ the

applicant as  Primary  Teacher (Telegu Medium) .

* pursuant to the Employment Notlce No 1 of 2004 lssued
by The Railway Recrutment Board, Guwahati. |

g‘(i Y;lVoJo\ AQ%Q:% ' VOMY"Z
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84 ~ Pass such further or other order, as the Hon'ble Tribunal
may deem ﬁt and proper to grant full and final relief to
- the apphcant :

WA\

9. INTERIM ORDER PRAYED FOR:- , .
in the ‘interim pendmg disposal of the applacatlon this
~ Hon'ble Tribunal may be pleased to suspend the order |
No No.F 252143-8 (W) PL.IX dated 03/04.01.2006
’ appomtmg the pnvate respondent to the. post of anary; :
. Teacher. (Telegu Medmm) pursuant to the Empwymem
Notice No 1 of 2004 issued by The Railway Recruitment -

~ Board, Guwahali. - T .

2

10.

11, PARTICULARS OF THELP.O:-
1) LPONO-"
' 2) DATE-
3 PAYABLEAT- GUWAHATI |

12.UST OF 'E'N(:LOSURES:- |

LIy A N A .
v . . : X ’

As stated in the index.

.......... Venﬁcatlon

4

3 Redly Volody

N
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A

VERIFsomoN

l Sﬂmsa Reddy Vdadn do tereby salemnly affirm and
verify that the statement made in the aoconpanylng application in
paragraphs 1 to 4 inclucﬁng all the sxbparag’apl'ts to the said

paragraphs and paragaphs 6 and 7 are true to my knowledge, those

made in parag'aph 5 are true to my klmedge as per legal advice

- and the rest are my hurrble submission-before this Hon'ble Tribuna!
1 have not ss.qapreseedany material facts. o ‘

-~

Andlsingt!‘dsveﬁﬁcaﬂmmtﬁsme ‘ '%‘§r,- day

QYRMVQQ" Q’LDQQQ@, : \/OMI
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Date of Written Examination : 03/04/2005 Date of Viva-Voce : 09/09/2005 . Officer, N.F.. Railway, Maligaon.
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RAILWAY RECRUITMENT BOARD : GUWAHKATI
STATION ROAD, GUWAHATI-781 001
N - aama b = Te= m w-S = . - o eTTRINT
Employment Notice No.: 01 of 2004 }
_ DATE OF PUBLICATION  : 12 - 06 - 2004 v
OATE OF CLOSING : 12 -07 - 2004
Appiications arc invited in the prescribed format enclosed (to be neatly typed on good quility A4 [/ foolscap size paper using one side only) from eligible tndian Nationais for the
following Posts, in the North East Frontier Railway. Applications complete in all respects along with required enclosures should be sent 'o the ASSISTANT SECRETARY, RAILWAY
RECRUITMENT BOARD, STATION ROAD, GUWAHATI-781001, ASSAM, by ordinary post only, so as to reach the Board's office on or before 12.07.2004. The applications can also be
dropped in the Application 8ox kept in the RRB office up to 16:00 hours of 12.07.2004. .
IMPORTANT: {1} The envelope containing the application should be clearly super—scribed in RED INK “Application for the Post of Category No._
- & Community, i.c., SC/ISTIOBC/UR/ESM." _
(2} Each candidate should send only one application for a Post. if a candidate submits more than one application for the same post, his/her candidature will be cancelled.
(3) Candidates must fill in the application form in their own handwriting and must sign themselves. Otherwise their candidature will be cancelled if detected at any stage.
{4) Applications sent by registered postcourier or speed post will not be acknowledged.
(5) Lastdate of submission of application for candidates residing in Andaman, Nicobar and Lakshwadeep Islands will be 27.07.2004.
(6) RRB, Guwahati at the discretion may hold written examination for more than one category in 2 single session. RRB, Guwabhati at the discretion may also hold a common
examination for more than one category if considered necessary. RRB may hold additional written examination(s) or second stage written examination. {n such cases
the merit secured in subsequent examination alone will be the criteria for further recruitmeant process.
Cat | “Name of Post - Scale of Age as on | Medical No. of Vacancies -—r ?x;,;, l Minimum Educational /Technical Gualification \/
No. Pay (RSRP) | 0:.07.04 | Standard sc]sr[oaclesawlurz]rorALLFecs (Rs) e —

e e s

i A University Degree in Law with 3 years standing as a pleader
i at Bar. Serving employee who are law graduates are also
6500~10500) 18-37 | cn [2)1] 2 o2 ¢ go |  cligible to apply provided they have served for at least 5 years
in any 8ranch of the Raikway Administration. Railway
Magistrate full filling the above-prescnibed qualification may
I also apply.
- g B. Sc. with Chemistry with 1 year Diploma in Health/Sanita
2 Health & Malaria Inspector Gr 1 5500 - 9000 18 - 33 cn 0}t 0 0|4 5 . 60 Inspector from a recoU;nized ln:(itute. P y
Post Graduate in Sociology/ Social work/ Community
5500 - 9000 | 22 - 35 e olol o o |1 ; 60 Educaliqn or allied subject with similar course contents or
Graduation in the above discipline with 2 years Diploma in
} Health Education from a recognized University.
. B.Sc. wilh Bio-Chemistry/ Micro-Biology/ Life-Science or
X _ _ equivalen: + Diploma in Medical Laboratory Technol
4 Laboratory Superintendent Gr. Il 5000 - 8000 18-33 8/1 6jof o o 1 1 80 (OMLT) tvo years couse or equivalent or B.Sc in Med?c?;
Technology (Laboratory) from a recognized Institute. . Eﬂ/
10 + 2 with Physics and Chemistry and Oiploma in
Radiography/ X-Ray Technician/ Radio diagnosis Technology
4500 -7000 | 18 ~33 8/1 0|0} O 0 i1 1 60 (2 years course) from a recognized Institute) or B.Sc. with
diploma in Radiography/ X-Ray Technician/ Radio diagnosis
N Technoloyy (2 years course).
4 H.S.L.C. passed. A Nurse preferably with preparation in Home/
. . Social Science and/or experience in a administratve p:;: ina
/ - - . 4 ’ Hospital or Training Institute OR a person with a Diploma or -
Warden Female 4500 -7000 & 18-33 o 0 9 ? . o . ! ! 60 Certificate in Hon?g or Social Science or Catering preferably
with some experience in Hostet or Hotel Management. caow)

— — " SEPARATC APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 1 TO 29

1 Law Assistant

3 Extension Educator

5 Radiographer Gr. it

: J M T2 (1) Higher Secondary with 2 years JBT of its equivalentor %

/ 215 |0 {15 22 60 Intermediate with 1 year JBT or its -equivalent 'of Sem0f-1:..
orARe R

7 Pnmary Teacher {Bengal Medwum) 4500 - 7000 | 20 ~ 40 cr -0
. i SN . ' | Secondary (plus 2) examination with:-1..vear - JBT>

%MM\;M Uah\& | T e ST T




I ! ! § equivalent {2) Competence 1o leach eougt uJ.'x,a’ medinT
! . . [ _fwently. R
(1) thgher Secondary with 2 years J51 o Us mcrvalen@
: ‘ intermediate with 1 year IS8T or ¥sx egurvalent {o7; Send?
. 34 ) Secondary (plus 2) exammation with ; year o s
H equivalent. (2) Compelence to teach through Haowds medirm
__fuently.
(1) Higher Secondary with 2 years JBT o as equvalen! or
Intermediate with 1 year JBT 3: os equivalent or Semor
Secondary (plus 2) examination wrh 1 year JBY or Hs
equivatent. {2) Competence to leach thwough Telegu medium
fluently.
(1) Higher Secondary with 2 years JBT or its equivalent or
intermediate with t year JBT or us equnalent or Senior
i 69 Secondary (plus 2) examinalion with 1 year JBT or its
l equivaient. (2) Competence 10 leach th:ough English medium
fluently.
, (1) Higher Secondary with 2 years JBT or its equwalenl or
1
|
i
1
i

8 Poamary Tearis (rundh Medium) 20~ 40 cn o0

1

T > i 4500 - 7000 | 20 - 40 crz jojojo o0

10 | Primary Teacher (¥ nghsh Medium) 4500 - 7000 | 20~ 40 cr 12121010

intermediate with 1 year JBT or ils equivalen! or Senior
60 Secondary (plus ?) examination with 1 year JBT or its
equivalen!. (2) Compelence 1o teach throuzh Assamese
medium fluently e
(1) 2™ Class Master [)egr(:c m Education (23 Universily
. : . Degrees Diploma in Cducatory Teaching or 2 years Integrated
6500 - 105001 20 -40 C2 1010 o i 0 ! i ke Post Graduate Course of Regionai Colinge of tducation of
| L. . . .. l__ _NCERT (3) Competence 1o teic.1 through English megium.

t

{

i

11 | Primary Tezcher (Assamese Mediumj 450C - 7000 | 20 - 40 Crz 111 0 016

12 PGT (Educahon}

VU SRV S e

(1) 27 Clas< Bachelors Degree n Science (07 45% of marks T
cah be considered equivalent to 2™ Class where there is no i
i

H

i demarcation of class i Bachelo”s Oegree) with Botany,
0 IR 60 Zoology and one subject out of Physics/ Chemistry. (2)
' University Degree/ Diploma in kducation/ Teaching or 4 years

Integrated Degree Course of Reqional College of Education of
B NCFRI {3) Competence 10 leach throueh Enghch medium

13 TGT (Bic Science L. nglish Medium) 5500 - 9000 20 -40 Ccr2 [ ) 4]

i .
! (1) 2% Ciass Bachelor's Degrec 0 Scence (or 45% of marks )
! can be considered equivalent to 2™ Ctass where there 1s no {

PSRN

. ; demarcation of class n Bachelors Deg:ee) with Physics. *
20-40 Ccr2 010 0 ¢ ;0 1 . ] ; Cherustry and Mathematics (2) Unwversity Degreef Diploma in
h ' : . : Educalion/ Teaching or 4 years integrated Degree Course of
! : : ) ' Regional Coliege of f.ducation of NCERT (3) Competence io
1" _teach through English medum
¢ (1) 2™ Class Bachelor's Degree in Science (or 45% of marks
f can be considered equivalent to 2™ Class where there is no
i demarcation of class i Bachetrr's Degree) with Physics,
i Chemistry and Mathematics. {(2) University Degree/ Diploma in
! Education/ Teaching or 4 years integrated Degree Course of
J
!
1
{

14 | TGT (Pure Scicere - Ernghsh Mediuny) 5500 - 9000

;
5
!

i
|
1
i3
i

60

N

(5]

15 TGY (Pure Science — Assamese Medwum) 5500 — 3000 20 - 40 Cr2 110 e} 0 i

Reyional Coliege of Education of RCERT (3) Compelence 10
teach through Assamese medwum.

{1) 2™ Class Bachelor's Degree in Science {or 45% of marks
can be considered equivalent to 2 Class where there is no
demarcation of class in Bachelors Degree) with Physics
Chemistry and Mathematics (2) University Degree/ Diploma in
tducation/ Teactung or 4 vears integrated Degree Course o:
Reqional Coltege of Fducauon of N RT (3 Comprience
.deach tough Bengah medie™

f]
(=}
o
o
[«3]
(]

16 | TGT (Pure Science  Bengali Medium) - 5500 - 9000 20—40! cz il




A7}

18
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: TGT (Hindi - Bengali Medium)

e

e e

TGT.(MIL ~ Bengat Medium)

Teainee Assistant Station Master

Enquiry Cum Reservanon Clerk

e e e e o e

Appi. Diesel Assistant Driver

5500 - 9000

5500 - 9000

4500 - 7000

g e

20 - 40 Ccr2

20 - 40 C/2

18- 33 A2

17

PRETRNFEIRR AR s o M . .-
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60

(1) 277 Class acheions ugivg i %07 of marks calt be
considered equvaient 10 7 Ciass  where  there is no
demarcation of class in Bachetor's Degrec) in Hindi literature.
(2). University Degreei Diploma £gucation/ Teaching or 4
years Integrates Degree Course of Regional College of
Education of NCERT (3) Competence to teach through Bengali

60

medium.
o e e e e
(1)2™ Ciass Bachelor's Degree tor 45% of marks can be
considered equivalent - to 2™ (lass where inhere is no
demarcation c¢f class Bachelos's Degree) 0 Bengali
fiterature. (2) University Degree/ Diploma in Educationi
Teaching. ur 4 years integrated Degree Course of Regional
College of Education of NCERT (3) Competence 10 teach
through Bengalumedum.

3N

60

A University Degree or s cquivzilen! from a recognized
University. Diploma in Rail Transport and Management from
the Institute ol Reil Transport will be an additional desirable
qualification.

4500 - 7000

18 -~ 33 cn

60

A . University Degiee or its equivatent from 3 recognized
University. .

3050 - 4590

13 - 33 A/

25

45

67

167

40

Matriculati sass plus W i speciﬁe~d rades/Act
Apprenticeship in the trade”
0]
(i)
(i)
(iv)-
)
{vi)
{vii)
{viii)
(ix)
(x) -

Fitter

Electrician

{nstrument Mechanic

Milt VW:ight /Maintenance Mechanic
Mechanic (Radio and TV)
Electronics Mechanic

Mechanic Motor Vehicle

Wireman

Tractor Mechanic

Armature and Coil winder

(d "“Mechanic Diésel
(i) 7 Heat Engine v
OR - (2) Diploma “in" Mechanicall ‘Electricall  Electronics
Engineering recognized by AICTE in lieu of IT1.

P

Ejedﬁcal §gnal Maintainer Gr. 1!

4000 - 6000

-"stage in- Higher Secondary. in

(a) Pass in:1st year of 8.Sc. (Physics) OR (b) Pass in 10 + 2
. . Science with Mathematics/
Physics or equivalent and as casual ESM for 2yearsinS&T

Department.

: Chemica! & Metailurgical Asstt. G

5500 - S000

22-35

Degree in Metaliurgy/ Chemical Engineering ‘recognized by
AICTE or M.Sc: Degree in Chemistry/ Applied Chemisty.

L. AppL. Oraftsman (Mechanical)

- 5000 - 8000

18 -33

60

. Holders. of Oraftsmanship from Recognized

Diploma. in. Mechanical Engineedng recognized by AICTE.
University are also

eiigible to apply. ©

. Aopi. Supenvisor (P Way)

- 4500 - 7000

. 18-33

60

B Sc. with Physics and Mathematics. Civil Engineenng.Oiploma

holders, recognized by AICTE, are also etigible.

Diploma. in Mechanical “Electronics/ Productiorif A_u_lomobi!el

[ Ager- sinior Enginesr Gr. 1 (TM)

5000 - 8000 |

60 ..

1656010500

Apgt.. Section E‘ngineer (Electricaly .

5gngineé£fc;c, Wl (Etectricaly. .

' 5000:- 8000

18-33 |°

Instrumentation Engineering recognized by AICTE.

" “Degree in Electrical Engineering recognized ) AICTE. - h ]

Diploma. mnElecmcal‘l' Elecuonics

Engineering recognized b
CTE e :r (3res . e

K2




. e g

¢ tipchanical Engineenng (eCoyniied by

' N . v
29 | Appr. Junior Engineer Gr it {5 L 560U - 8308 | 7 s £ ageering & 5 posts for Mechanicid
" SINGLE APPLICATIONS T MITTED FOR CATEGORY No.
: T I T " Dearee w1 Civit £ngineering recognized by AICTE.
30 | Appr Section Engineer (Bridyc) 6500 ~ 10500 2] 3 aqiee 1 CivEEng g recognized by AICTE
31 | Appr. Section Engineer (Druwit ) {6500 - 10500 PR “Ciat €ngineering recognized by AICTL
N . ee e . — U S ._...ni.....u e m memiimmer m e -- —— ——
32 | Appr. Section Engineer (Worhs £500 - 10500 5 3 Degree ur Civil Engineenng recognized by AICTE
il A A SRR - e e —. SDU—
..33_ "~ Appr. Section Engineer (7. Way) 6500 - 10500 6 16 Degree w Civil Lngineenng recognized by AICTE.
T PPLICATIONS TO BE SUBMITTED FOR CAT
34 | Appr. Junior Engineer 5000 - 8000 1 ;;.;37~ X -l._"-.x';;!um.;; n \,xﬁ }T-,‘;Ei-m‘:e};\g_;écoglﬁi?d by AI—(::I'C ‘
T T ) B | T DT T Tt B e o by AICTE T i
35 | Appr. Junior Engineer Gr. 1t (Drawng) 5000 ~ 3600 14 34 ; Diptorma i Cwvit Engineenng recognized by AICTE. ;
36 | Appr. Junior Engineer Gr. 1 (° "Nay) 5000 — 8000 6 16 i Dipioma in Civit Engmeenng recognized by AICTE.
SINGLE APPLICATIONS 1O BE SUBMITTED FOR CAT
37 | Appr Section Engineer (Dieselit 6500 ~ 10500 1 2 Degree u';ifr e Electrical/ Electronics  Engineenng :
18 Appr. Section Engineer ((neset! 6500 - 10500 0 1 & . ' Mechamcall Electricall Electronics  Engineasing l
- __recogized by AICTE. o ———
39 | Appr. Si. Section Engineer (Workshap) 6500 - 10500 . 7 chreq. u: i Mech;mcall Electrical/ Electronics Engmeenng ’
- . - i recognized by AICTE e
1
SINGLE APPLICATIONS TO BE SUBMITTED FOR CAT ':
S T " Diploma 1 Med “ricay Eieciricall Engineering recognized by |
40 Appr. Jr. Engineer Ge. U1 (C & W) 5000 - 8000 27 55 AICTE  Minimum  50% of the total posis will be from \
mechanical Engneenng discipline. e
B . Diploma in Mechanicall Electrical/ Elecironics Engineeting
41§ ‘Appr. Mecharnic (Dieset/Mechanical) 5000 - 8000 4 1% (ecognized by AICTE. Minimum 50% of the tofal posts will be
| from mechanical Engineering discipline.
Diploma in Mechanical/ Eieclrical/ Electronics Engineering
42 | Appr. Mechanic (DiesevEiecincal) 5000 ~ 8000 3 1" recognized by AICTE. Minimum 50% of the lotal posts will be
from mechanical Engineering disciptine.
Diploma in Mechanical/ Electncall Electronics Engmeering
43 Appr. Jr. Engineer Gr. | (Worksnop) 5000 - 8000 71 10 cecognized by AICTE. Minimum 50% of the total posts will be
j ) trom mochanicat Engineering disdipiine. -
SINGLE APPLICATIONS TO BE SUBMITTED FOR CAT - ’ s
) ' L i - |9 S Oegree in  Electronics/  Electricul/ Tolecommunication |
16500~ 10500 - 5 12‘ - Engineering recognized by AICTE.
: i - Degree in  Electronics/  Electrical/ Telecommunication
:6500 ~ 10500 3 7 recognized by AICTE or M.Sc. (Etectronics).
__'SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 46 T0 47
r 4 s . g : Oipioma in  Elecironics/ Electrical/ Fatecommumication
. 46. ¢ Appr. Juniof ineer. Ge. il (Telecom 5060 - 8000 i . N , !
:—_6 ppr Engineer ¢ " ) ' 7 Engineering tecognized by AICTE Or M.Sc. Electionics,
i ] . - R i ah Diploma: in- Electronics/ Electncal  Telecommunication
Appr. Junior Engineer Ge. t- 3] i 5000 ~ 8000 : - N .
pp nee {Signal) b Q 4 4 & Engineering recognized by AICTE. o




SINGLE APPLI

CATIONS TO BE SUBMITTED FOR CATEGORY No. 43

7O 43

e g T T — i SR R K -7
Y : : ‘ i 1 %
: l‘ o ! i | H
¢ ag | Electic Signal Maintainer Gr. 1} 3050 — 4590 i 1833 1 sp- 1 ap
i . , :
‘g l, B ‘l ! |
{ o ! |
L ) - R B i
i \ ! i i

' 1 N H

L ao ‘k Appr. Telecommunication Mairtainet Geil| 3050 - 4590 | 18- 33 | 34 | <0

: ! | ‘.

‘;L_____\h_ : SRS DR [ R S N — _A'L__,___... SRS S
4 SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 50 TO 51

!'__“_ - -“———-—'"V"";—' e T "—'.'""_"’Y"'—‘.__ _I_—“—‘]'_""”E—" - "\I'""' ——— _‘E -
‘ § i \ i : :

l 50 | Traffic Apprentice 5500 — 9600 ‘ 18 - 33 ‘! 8 4 119} 38 ‘ 60

s ! l ?

i | oo O T

{50 5500 — 9000 | 18-33 i 6 | 2|9l 2 G

. . [N TN S | T T

- SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No 52 TO 33

Rt , : B SRS ‘“""’TT—‘V‘—T'-“'“W T
| | |

!

; | | l»

b i i i f

152 TGT (Orawing — Bengali Medium) 5500 - 9000 i 20 - 40 l C12 '; 010 0 0 1 1 60

1 L

\1{’_ i) _ Wf_,_<\,____4_,_,____._4,_4__‘,,,_#____

1 |

1ea | TGt (Drawing — English Medium) 550029000 | 20-40 |- €2 | 0104 0 1.0 BRI © 60 :

L1
S R
w |

i3y Matnculagon (10th class pass)

© expenence: ag casual

it
Degree from 2 recognized University of its

l Transport will be an additional desirable qualification.
e o - e

™ (iass Bachelors Degree with Drawing

(1) MA Degree in
recognized University or BA{(Hans } in Al and.Art Education of

i

S
(1) Graduale fr

| rec
‘1o leach thso!

andg 111 cortilicate i
Trade and 1 yead
rment OR-(b) Must
years 10 s.& T
with

fitter/ Wireman
ESMin S& T Dep3
be 2. Casual ESM/Electrical Fitler for 3
Deg;artment‘ OR (G} Pass-in + 2 Stage in Higher .Secondary
" Physics & Mathematics or.its.equivalent. ) :
(a) Pass’in‘s 2 stage in Higher Sgconaary ih Mathematics
and Physics; or equivalent OR (b) Matriculation and {0 1TU
certificate iﬁ_’;‘Electrical_l.‘ Radiol Wireless/ ['elecommurication/ :
TV Trade and 1 year experience: as casual TCM/WM inS&T
Oepartment OR (c) Must be a casual TCM/WM for 3 years in S

Electrician/ _Elecln'cal

& TDepament T

or s eqL_Ji\;;Ien\ from a tecognized ;
University. Diploma in Rail Transpost and Management from
the tastitute of Rail Transport will be an additional desirable
qualification. 1

A University: Degree

or its. };anv ale:q--l-)dib‘i_dn_;ﬁm “'

in Rail Transport and Management form the Institute of Rat

-
v I
(1) MA Degree .in. Drawing and Painting/ Fine Afts from a ﬂ
recognized. University ¢f 3A (Hons.) i Art and Art Education of H
and Painting/ Fine i
Adts with minimum 2 years full time Diptoma from a recognized !
institute or Higher Secondary/ Intermediate with minimum 4
years full time Diploma in Painting/ Fine Afts cf part tme i
Diploma of not less than 5 years duration (2) Competence o
teach through Bengali medium. (3) Desirabie at least 2 years
leachers training course from a recognized Institute of 2 years
teaching experience ina recognized Institute.

Drawing -and Painting/ Fine Ads from a
Degree with Drawing and Painting/ Fine
Adts with minimum 2 years full time Diploma from a recognized
Institute or ‘Higher Secondary/ Intermediate ‘with minimum 4
years full time Diploma in Painting/ fine Arts or pan time
Diploma of not jess than 5 yeérs“duratiop:-(2).C'ompelehce.m
tsach, thiough English medium. (3) Desirable at ieast 2 years
teachers training course from 3 cecognized Institute or 2 years
jence in-a recognized Institute.

2™ Class Bachelor's:

tzaching expen

e —

om a recognized
Physical Training from .a-recognized |
recognized University -and:Higher Se!
10 teach h English mediym.__ _ e
(1) Graduate from "3 recognized University with Diploma in
Physical Training from- a recognized. institute of 8.P.€d. from a

cognized University:and Higher Secondary. (2) Competence
wough Be! ‘medium. -~ L

University with Diplom_a";\“—j
astitute or B.P Ed. from 3
condary. (2) Competence




e

e

9

10

Jid4

A5

| SerectionRecommendation. by RRE: doas not confer upor candidates any right of appomtment in Rastway: R

“be canceled at wy stage wbwevume discrepancy is noticed. -

/
(L
GENERAL INSTRUCTIONS :

ABBREVIATIONS USED=SC = Scheduled Caste ST = boheautan P OBC 2 Other Backwarg Classes ESM = Ex Servicemen  UR = Un izeserved  P'ri = Physically Handicapped
Appr. = Apprentice PO-=indian Postal Order  RREB = Radway hecruitingt Board RSRP = Railway Services Revised Pay

The pusts are temporary and fikely to be made permanent

anphcable. will be on the mummum of the scale of pay plus DA as admussible trom ime 10 i1 in addion empioyee vall
et House Fent Allowance and City Compensaloty Allowanae uunan an ihe ptace of posting. New Pension System introduced from 01.04 2004 will be applice «le, envisaging COIPUISony

contribution @10% of Basic Pay & DA by Railway employees an matcning contnbunion by Government would be deposited in a non-withdrawable pension acceunt. During traming penos only

stipend will be paid as applicable. The selected candidates are liabie 1o be posted any where on Northeast Frontier Railway. Candidates will have to give securty deposit ang execute indemimty

Bond wherever necessary. . .

The moathly emoluments on successful completion of traimng, wntGrevet

There is no reservation for persons with disabilities 10 this fmoloyient Notce Ceneat Managos (P). Northeast Frontier Railway. will fili in the quoia reserved {of persons wilht gisabiiies

separately.

The vacancies shown above are provisional and liable to vary In case the vacancy posiion for any category is reduced or even made nil. KRB is not iable fo compensate the appheant for any
consequential damage/loss.

Vvacancies of Ex-Serviceman given in the table are nol separaie but incluned in the total number of vacancies.

Apatt from signing on photograph. \he candidate is required 1o sign below photograph at the place in Application Form. The signatures on Application Formn, Answer Sheet, Queston Booklet and
sther places should be identical. Signatures at the tune of apphcation. wnlten examination. terview of document verification in different style may resuitn canceflation of candidature

Be!o‘rveA'applying for the post the candidates should ensure that nefshe fulfils the eligibiity ~.orms. The candidate should have the requisite Educationai/Technicat quatifications from reccunzed
University/institute as cn the date of subemission of the apphcation and sr ould enclose with their application attested copies by gazetted officer. certificates. mark shee's in support of having the
requisite qualification. The candidate must enclose the proot of qualification Those awaiting resulls of the final examinations need not apply

Separate applicalions are to be filled for Cat. No. 1 to 29 {one appiication tor each categofy) A singte application is to be filled for categories 30 to 33. 34 to 3G. 37 to 39. 4010 43, 44 10 45, 46
10 47, 48 1o 49, 50 10 51, 52 to 53 and 54 to 55

Serving Delence Personnel likely to be released within one year of the closing date can also apply against ESM Quota.

The candidates who nave been debarred from all RRB examunations of the period of debarmng such candidate is not completed, need not apply. Their applications will be rejected, whenever
detected.

Any subsequent changes in the tecms and conditions of this Emptoyment Notice as per extant rules will stand good.

while all candidales irrespective of communiy/group will be considered against UR vacancies. agamnst community/group quota vacancies only candidates belonging to that community/group will

be considered. For this purpose. SC/ST/OBC candidates should furnish Caste Certificate trom competent authorities. In case of OBC, the certificate should specially indicate that the candidate

does not belong 1o the Persons/Sections (creamy layer) mentioned in Col 3 of the Schedule of the Government of India, Department of Personnel and Training O.M. no. 36033/3/2004-Estt.

{Res) dated 090.03.2004 and the certificate should be in the presziived form circulated by Ministry of Personal and Training, Public Grevances and Pensions, D~partment of Personnel and -
Tramning. Government of india. The candidates belonging to SC/ST/O8C should clearly indicale the same in the application (even.when applying for UR vacancy) and should aftach proof of the

same in the specified format failing which they will be treated as Lniescved and subsequent fepreseatations for changs of community status will not be entartained

examénation: s provisional as applications. are checxed thotoughly later on. if a candidate does pot fulfilt any condition given in this Employment Nutice. hisfher candidaiure will

Thumb. impression must be claar and compiete in Application Form (speciatty midate postion} Ridges must be seen clearly.
Setected mate candidates who are finally appointed are lable for active service in Raitway Engineer’'s Unit of Territorial Army.
Date of examination and resuit of examination are published in Empicyment biews oia casu2s and websile hup:llwww.raih«iayrecruitmen!,org. Call letters for wntten examination are sent to

apphcants: post (under.certificate of posting). RRB will not be respensidie for posial delay of wiong delivery. RRB does nol send reply 1o candidates who are not selected in wrilten examination.




1198

120

122

1.23

1.23.1

1.23.2

1.23.3

1.23.4

22

23

25

2.6

2.7

28

3.

The cangidate recommended for appoiniment will have 10 pass requisse medical fitness test(s) conductad by the Rail
duties.connected with the post. Visuat Acquity Standard s one of the important criteria of medicat fitness of raitway sta
medical exanunation conducied by the Ralways betore appointment. for any reason. The medscal standards for different ca

A} 1 Physically it in all respects Visuat Standards - Distanca Vision: 6/6, 6/6 without

| ‘

frae second class Raitway Pass as ant whoee aude e i Bweansaze@ 0 cme cangINAies HeongInG 19 . LIS com-numtes when they are called ot WOLEN eX3NUNATCH .
lf“.Y Su-bmx( vahd caste ceruficate Al Ot Cangiaate s AT ceratien f0 appede o ng examiNalions di e own Cos!
13 . d -

RPN TILURCRR IR LC s T

Setected candidates will have lo undaeqo traung whetever regquced (o! theu category
Ladies are also eligible However it may be noted that most of the vacanc:es invol/as guties which are arduous in nature and called ‘or werking i shifts at odd hours ana a: (0art sk ~tahons
also. away trom nead quarer.

Candigate shaould i applicaticn form i Nisiher own Danuawnini. 11 1s found that s mebody else has filed (he saw2 the candidature will be cancelled.

CAUTION:

LAY =

Any materials suppression of facts or submitung forge certificate/caste certificate by a candidate for securing eligibility and/or obtaining privileges including frce travet for
appearing in the examination shall be lable to not only for rejection of his/her candidature tor the particular recruitment for which he/she has applied, but he/she wiil also be

debarred from all examinations conducted by all RREs all over the country for a period of 2 years and tegal action wherever warranted.

Any candidate found using unfair means in the examination or deputing some one else in hisfher place will be debarred from all the RRBs |

or lifetime. Such candidates wiit also be
prosecuted by todging FIR.

Candidates submitting duplicate applications for the same category will not be considgred. Even if such a candidate gets selected inadvertently, he/she will not be offered
appointment later on and is even liable to be debarced from all RRB examinations for a period of two years.

CANDIDATES TRYING TO USE INFLUENCE OR UNFAIR MEANS WOULD BE DISQUALIFIED FROM SELECTION.

RECRUINMENT PROCESS

The setection Q.u be made strictly as pef ment, on the basts of written examination. v addition. Aptitude/skiil testinterview will also be conducted wherever applicable
The Railway Recruitment Board at its discretion may hotd aadiional writlten test{s)/skill le

st(s) and/or interview if considercd necessary. for all or a limited nu
absentees as may be deemed fit by Raikway Recrutment Board

mber of candidates including

Ihe syllabus for the writlen examinalion will be generally 10 conformity with the educationat standards and/or technical qualifications prescribed for the posts The questions wil be of objective nature
on General Knowiedge. General English, General Anthmenc, analytical and quantitative skills and_knowiedge in the subjects covered as part of minimum educationalitechnical qualificaton for the
posts, subject (o minor variations. The wrilten exammaton shall consist of one sitting of about 90 minutes duration.

The questions for the Aptitude Test (o‘n‘ly for Trainee ASM and Apprentice DAD) will be mainly to test perception.

analytical and reasoning power of the candidales relevant to the safety categories

The Answer Sheets (OMR) will be in duplicate using carbonless paper and evaluation is computerized. The Question Booklel and the Answer Sheets are o be returned back in the examination hail
without fail by the candidates for evaluation There shail be negative marks deducled (or each wrong answer @ 173 of the allotted marks for each question

The date and venue of the written exarminaton and Aputudelskill lestinterview will be fixed by the RRB and will be intmated to the eligibte candidates in due course. Request for pastponement of the
examination/ interview and change of cenlerivenue will not be enlertained.

fiqal selection wall be based on the lotal marks oblained in the wniten examination and interview, wherever provided. plus clearing Aptitude/ skill test/ vision test elc. as required

The appointment of selected candidate is subject to tus passing requisite Medicat Fitness Test conducted by the Railway Administration.

TEDICAL FITNESS TEST =

way Administration to ensure that ihe candidate s are medicalty fit to carry out the
ff. Candidates are not eligidbte for any alternative appointment if they fai n the final
tegories are outlined below:

iy v
s

glasses. Near Vision Sn: 0.6, 0.6 without glasses (must clear Fogging Test). Colour Vision,
. Binocutar Vision, Fietd of Vision & Night Vision musl be. present. .




4.

5.1

5.2

(a)

{c)

’ .»;Physiéauy Gian all respects. Visual Standaids - {istance Vision 6/9, 619 without glasses 259ar \Vrs«t Sa 26 0 6 without classa \ o . . N
_Night Vision must be present s ’ §'asses Colour Vision, Hmocuiar Vison, 11l ¢t Vison &

Physically fit 1 alt respects. Visual Standards ~ Distance Vison, 6/9. 6/9 with or withou! glasses Near \ison Sn 06, 0 6 with or without glasses. Colour Viston Binacular Visio
- N L <124 U 15437

" Field of Vision & Night Vision must be present

Physicatly #it 11 ali respects Visual Standards - (hstance Vision 6/9. 6/12 with or withou! glasses (powsr nal 1o exceed -/ 40) Near Vision: Sn 06. 6% wih o withous

when reading of close work s required Colour Vision, Binocular Vision and Night Vision must be present giass=s

— Simitar as above -

- Physically fit in 3ll respects. Visual Standards - (istance Vision 6/12, 6/18 with or without glasses Near Vision Sn 046 56 with or without glasses when reading or cf
S i 1 Ctose work is

required.

Physically fit in all respects Visual Standards - Distance Vision 6/12. Nil with or without glasses Near V S i i i
is required. 9 1s10n Sn 0 6 combined with or without glasses when reading o close work

The above medical standards (crilena) are indicative and not exhaustive and apply to candidales 1 general
For Ex-Servicemen, different standards apply

Candidates applying for the posi of Trainee ASM and Apprentice DAD should enclose medical certificate fiom a Reqistered Fye Specialist as per prescribed format (Annes -~
- d (A e 3)

| AGE LIMIT 34

The fower and upper age limit indicated wilt be reckoned as on 01/07/200¢ The upper age limit is relaxable as under subject to submission of requistte centificate

a)
b}
c)
d)
e)

N
9)

h}

By S years for SC/ST candidates

By 3 years for OBC candidates

By 5 years for Bonafide disptaced Goldsmiths

By 10 years for physicafly handicappcd

By 5 years for persons who ordinarily domiciled the Kashmur Division of the state of Janimu and Kashnur from 01/01/1980 10 31/12/1985
For Ex Servicemen up lo the extent of service rendered in defense plus 3 years provided th i : ’

: > 2 ey have putin more than 6 monihs service j H 2
for reservists not employed in government service ervice afier attestation and up 1o the age ot 40 years
Up to the extent of service rendered by Group 'C and Group 'D” Railway Stalf and casual labours/substituies provided 1hat they have put in muimum of 3 years of Servic
(continuous or broken) subject to upper age bt of 4G years for General candidates. 45 years for SC/31 cancwates and 43 years for OBC candidates i‘(;f o :”“"1 C‘) vite

i ‘ - . : . - . cais - 28 2 RN e UGS
Administrative offices of the Railway organization such as Railway Canteens, Co-operative Socreties and Institutes up 10 5 years service rendered in SUch orQani oot 1
upper age hmit of 35 years -G TENaE Qanizations subject o
Upper age limit in case of widows. divorced women and women judicially separated from thei

. eir hu n 5
for SCIST candidates. l sband but not remarned shall be relaxed up to 35 years for General and 40 years

EX-SERVICEMEN CANDIDATES 2.

This employment notice contains vacancies reserved tor ex-servicemen irrespective of their community. However ex-servi X ;
c A ser ‘ 2 8 - cemen may also apply against other vacan: y g
granted age relaxation and fees exemption as indicated in paras 4 and 7. Pply ag cancies for which (ney valt be

The term Ex-servicemen means a person. who has served in any rank (whether as a combatant or non-combatant) in the regular army. Navy or Air force of the indian Union but does not ncluo:
a person who has served in the Defence Secunty Corps. the General Reserve Engineering Force. the Lok Sahayak Sena ana the Para Mihiary Forces and ! ¥ inclugs

a)
b)
c)
d)

61

Who has retired from such service ailer earmmna his/hes pension or

Who has been releaseo fiom stch service onimedicdi grounds altnbutable to mitaary service or circumsiances, tevona tis con
Who has been released othenwise Hian o s pwn request as a result of reduct > 1IN such estabiishmeni o

Who has been released from such scivic 2 afler compicting the specific period ¢f engagement othenvisse Than on s 0w 1eQuisst on DV wiiv of CiSIISsai o 0ot
misconduct or nefficiency and nas beun grven & Jiatutty and inciudes persons i the Termenal Aty of the foilowing calenscnns SN o

] Pension holders {or CoOnuious empadied service
1) Pensions wiih d1santilies 21t uliabbe (0 Dnldany SPIVICR ana



4
i
|
3
E

NSRS

T

19

i Gatianiry award winnars

EXPLANATION The persons serving in the A_rmea Forces of the Union, who on retirement from service would conee uniger ine category of £x-Servicemen, may be permitted to apply for re-employm
one yaar belore the comnietion of the spactfic terms of engagement and avail themselves of all concessions avaitidle 1o Ex-Servicemen but shalt not be penmitted to-leave the Uniform Smin n:w
complete the speciied lerms of engagement in the Armed Forces of the Union, . ) h
Service pessonal who are 10 be discharged from military servica on or before 12/07/2004 are ehgable to apply against t™ws advertisement.

=2

7.5

76

77

7.8

82

8.3

85

7} Cx Sorvicemen who have atready secured employment under Central Goverament in Group "CD’ will be pennitied the benefit of age relaxation as prescribed for Ex-Servicemen o
securing another employment in a higher grade or cadre in Group "C'/'D" under Central Governsme. . However, such candidat ; o 2n {1
i y - : - ac es will not.be eligible for t _Servicems
in the Central Govt. jobs g he benefit of Ex-Serviceman

SERVING EMPLOYEES -

Candidates serving in any Government deparnment of Public Sector Undertaking including Raitway should ajply through proper channel iy di

i : ving n any ¢ ! : g AGS or should appiy directly to RRB. G IR
OBJECTION CERTIFICATE from the employer to avoid delzy. The fast date of receipt of applications in trus office wilt not be extended on account of anspaglay in tryansmininb (i:::haf:c\:':?nh
the concerned cffice. No advance copy of the application will be entertained. Applications received atter closing date/hour will not be accepted ° pecston ™y

-EXAMINATION FEES : :

for SC/ST/ESM: No examination fees
For General/OBC candidates: £xamin=lion fees have been indicated against each post

Ihe examination fees/Postal chasges are non-refundable. it should be paid in the form of a crossed Demand Draft of any Nationatized Bank or Crossed Indian Postal QOrder (made on fter the
date of publication of this notilu.callon but before the closing date of receipt of apphcatiun) drawn 1n favour of "RAILWAY RECRUITMENT BOARD, GUWAHATI". The Bank Draftos(ra el:l r;
payable at "GUWAHATI" and PO should be payable at "GP0, GUWAHATI". IPO/DD obtained earlier to the date of publication of the Employment'Notice or afte} the closing date wn:lo:ol hg
accepted

‘For Single Application, fee for only one Post should be enclosed.

The candidates should write the Employment Notice No. Name of the post applied for. Category Number of the post and Name and postal addr i
: - - ess
Drafyspace provided in the indian Postal Order. P of the candidate on the reverse side of Bank

Remittance of examination fees in any other form except Bank Draft/tPO wili not be accepted
The particutars of Bank DeafttPO should be indicated in the space provided in the prescribed application format

An application not accompanied with Baak Deafv1PO of requisite amount towards exanunation fee/postal charges will be summarily rejected.

HOW TO APPLY :4

The torm should be filled-up in candidates’ own handwriting.
Application(s) should bé made on good quality white A-4 / foolscap size plain paper and should be in conformity with the format given in the
ensure that the application s legible. preferably typed in English or Hingdi.

Enmiployment Nolice. Candidates are advised 1o

Candicates purchasing priated: apphication form trom the market shauld epspre 1hat it conforms to-the format prescribed in the Employment Nolice

The application should be fileg up by the candidate i hismer own handwriting. with. ink/dail point pen (not in pencil) dated: and signed. Only-international
used. T‘l:te ‘a.pplrcauon form should.be filled up in Englhsh or Hinds only, sinclly cbserving the instructions given in this Employment Notice. Y
tre application form {English/Hindi). Applications signed in capitat ictters: /' spaced out letters wiil be lrealed as invalid. -

k wmerals (i.e. 1,2,3 etc.) shouid be
Thg'cand_ldate should affix his/her normal signature in

The Candidate’s Address with Pin Code: Father's name. and-Nearest Railway Station should: be written fegibly in ENGLISH in bold: ¢api
application form in Hindi. o L . »

<

“




8.16

9.

Lsunglasses shoila be pasted o° the application forrm lin the space provided and signed

trom e aate of apphcation) passp

ort :ewe 15&,5((;9:2911 with clear front view of 1he candidaie innomng! yng! bpach & witt ;'tazt'ze withol Cap AT

4 ) - the photograp as well-asin the:space provides +a ihe box belowine A o v
o \ 5 . . N T . N . : * R 1ne pho toaAPD, wo igentical ext
es (guly signed on 1€ fzonl) Oj.‘ibev_ptzoio_gra.ph_ snoum be enclosed with the appiication indicating candidate’s name and category aumber on the reverse ot ead;,pnol w{aﬂ pﬁe.(:;mca'.eav: '
any stage. llor pasling oldtunciear pho;og:a;m on the a'pp{icaﬁon and for any significant variations between photograph paggc';n e Q%ﬂ,éﬁn and ;..,,;

protographs: Oia recent {no! ¢antier.than one montn

may noté that the RRB M3y reject

- actual prysical appeprance of the candidate.’

‘In para-Z © {he “application oI, Giididate should indicate any O visible marks of «genyfication like a mole of scar A .
R k 8 etc. Normall 1his a4 Q3T , —tpr . - "
igentification gocuments <ch as School Leaving Centificate etc. ; v showid be same marks eriered in the offaid!

The candidate should wnite 1he declaration at para-6 of the application form in English/Hinds in their own running {not i capitall \
ve rejected. i e v g { pital/spaced out tetiers) handwnting tading. winch theis applications witt

Proof of age. proof of quanhcahonslexperience and proof of community should be enclosed with the apptlication. Atlested Xerox copies of the bonafide ceruficates issued by the competedt
R Y el

amhorities only should be enctosed with apptication form ang not the originals The cedificates if notin English/Hindi should be accompanied by attested (ranslated English/Hindi co i
S i indi copies.

Candidates are required 1€ send clear attested copies of all relevant mark shects and of the finat/provisional cedificates in proo! of thew educationatiiechmcal guahficaions
. . Ly : - 31s 14

*i\t; should be understood clearly that the enclosure form part of the 3 plication Theirefore. i icali [
p \ cal endosures.should be sent along wilh the apptication and it any enciosuies ar¢ sen! separalety, Ine

application will not be (;otmf)f‘,led and wilt stand rejected
Each candidale should send only one apptication complete n akt respact for one category of post (Exce i i e A
=3 . st pt wherever single application i invited for more than one cat .

- - . , : egory of ¥ ). C
submiting more than one ‘1p;)llca‘|on for 3 (,ax_cgory ’wnll be disquatibed 1f any such candidate gets selected \nadvertently, he/she will not be offered appomtment vat gory of Posis} F’andldaxe
gebarred from alt RR8s examination for a period ol 2 years o yent fater on and s even tiable to be

A candidale’s single apphcation only should be contained in one cover Covers with more than one application will be summarily rejected

—

Candidate who is 1o appty for more than one calegory should send sepatate apphication, separal i

| E ! . e tPOIDD for the of 0 - p
category in separale covers P DD for the prescribed value as well 35 2 separate set of enclosuies as (zquired tor each

Applica!ions which are wegibte, incomplete. unsigned, signed in capial letters nol on prescribed format, with i .

e : . out photo of candidate. not having Xefox cor ertificat
! ’ ' ' . . 2 _opy of certificates. 0o & PO/
having IPOIDD‘plurchased bg{ore date of no_m:catnon and afier closing aate of Employment Notice are fiable to be rejected. If the post and caiegory MmOt ‘ﬂ - aving #PO/00 o
envelope conlaining application. the same will not be entertaned : sajegory nuMHET It ot ndiated on ihe top of the

The envelope containing the application should be ctearly super—scribed in RED INK “Application for the Post of
-SC/ST/OBCIUR/ESM'. without which the application will be rejected I T

_ Category No___ & Community. Le..

FP

ENCLOSURES 2

The toliowing enclosures should be firmly stitched atong with the apphcation n the given ordet

a)
b)
<)
d)
e)

A valid indian pPostat Order of the Bank Draft for the amount 3s prescribed in Para 7 ofthe @ lication ! E ti . ; ; .

Two copies of identizal passport sized pholographs duly signed on the front, firmly stitched tglihe appli.::?Igﬁ(ﬁ;:ﬁ:ir:f;?g:;ﬁg;:égiﬁ&:’(;’:;?Pphcahon torm.
Application form in ihe prescnbed format. . . e T . ) )
Attested/Pholostat £opy of Matdculation of equivalent certificale regarding the proof of age. - ‘
Allesleleho\os\ai copy of the Academicﬂechnica! qualification and marks list as applicable.

A(les\eleholosta( copy of Caste cedtificaie {rom competent authorities not below e rank of Tahsildar in the case of SCIST candidates
Auesleleholos(a( copy of community certificate in the prescribed format as per Annexure 1 issued by the competen’ authority in case o'l OBC candigates
Ex-servicemen appying for the post shall submit Atlested/Photostal copy of appropriate certificate issued by the services 10 claim educational s'tanOa:m
No objection certificate from the employer. it already empioyed o
In case previous experience is essential, documeniary proot «<hould be enclosed indicating period of service.

/\nested/"lmeoslal copy of requisite cerpficate 1y £as? of ctainung age relaxation.

(o

NOTE




?

s ALL ENCLOSURES SHOWLE
HlNDl/'ﬁ'NGLISH‘) SHOULD B

i

CTHER e ENGUISH OR IR HINDE ONLY. WHERE CERTIFICATES ARE NOT IN EMGLISH/HING: AT

; FSTED TRAN
THE APPLICATIONS WITHOUT THE REQUISITE ENCLOSURES WILL BE REJECIED

o) " IF ANY OF THE ABOVE £NCLOSURES ARE SENT SEPARATELY OR SUBSEQUENT TO THE RECEIPT OF APPLICATION, OR THE €
APPLICATION. THE APPLICATION wit.L BE REJECTED. ) -

!OSUQES ROT fimty 2L GOHED TO

R INVALID APPLICATIONS +-

The applica(ions,'which suffer from. any of the okiowing deficienciesfirregularities. wilt be summaiily rejected:

i) incompletefiliegible applications or @ppiicahons made on advertisements cutlings appeanng in Newspaper.
it) Unsigned and undated applications or wilting name in capitals under signatu:e cotumin of on the photograph.
ith} Applications with POBank Dratt of tesser value than prescribed or 1POs pmc‘nusgq pnot Lo the date of publication of employment nolice.
iv) Applications without compieterproper enclosures or enclosures other than in Hindirtenghsh or illegible enciosures. : R
v) “Withott the photograph pas}ed on ihe application and signed on the front. )
vi) Applications not in conformity with the fermat. :
vii) Without proper caste certiticate n respect of SC/ST/OBC candidates
viil) Applications of underiover aged candidates. .
ix) Applications of candidates who do not fulfil the eligibility- criteria.
x) Applications received afler the closing ¢ate and time. '
i} Applications without the candidates’ thumb impression in the prescribed place.
xii) Applications withoul declaration. in the candidates’ running hand writing 1n the prescribed place.
xiii) - The envelope containing the application stiould be cle_arly suger—scnbed i RED INK “Application for the Post of Category No.
 SCISTIOBCIUR/ESM™. without which the application will be rejected. ] ’ e
xiv) if the envelope .contamns more than one application, ali the applications wili be rejected.
-~
11. RRB may hold written exanunauon anywhere in the country. The Centers allotted b'y RRB will be final and binding.
12. The decision of RREB n all matters relating to eligibilily, acceptance or rejection of the

- . . ) app!nca!ions. issue of free Rail Passes. penalty for false information, mode of selecticn. conduct of
writlen examination and interview, skilAptitude test, aliotment of examination center. selection. altotment of posts to selected candidates etc will be final and binding on the canmdates and

no enquiry or corresponcence will be entertained by the Railway Recruitment Board in this regard.

13. - The Railway Recruitmeﬁg Board is not responsibie for any inadvertent ercor.

14, Any 'légal issues arisng out of this Employmeant Notice shatl fall within the legal junsdiction of Central Administrative Tribunal / Courts in Guwahati only.

EEEEEN WARNING S

- Dear Candidates.

«Beware q'("l,oulslchea!_s fatsely promusing 10 gel you some favour. We would like to assure that such a thing is impossible. The recruitment will be strictlty on ment alone If you hsten to
promises of touts/cheats Of associate with them. you are pound to lose your precious candidat

. appearing in all RRB Examinations and prosecution proceeding will be initiated against them

ure. Candidates who obtain services of impersonator in RRR Examination will be debarrea for life from

~ CHAIRMAN
RAILWAY RECRUITMENT BOARO
GUWAHATI-781001
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BOARD OF SECONDARY EDUCATION, AP, Hyderabad

- DIPLOMA IN EDUCATION

i, l..l 1y ",
(A.P)
h-gug_‘rn rad AN 0LQ,

e , - 7 be hie
Cortified thar ¥ SRANIVES, REOVY | i

o, ¥ __SomL REDUY™ who was

fé_c_/n}itred in the DLft,rjic:t 1r;stl'tg({e of Education & Training (DIET |

s

“UNEREUME T, HYDERABAD . during the academic year___2000-2601

* bas" compleied " the tu)d ar-.course of Diploma in Education in

ibe year _ 20012002

|
|
He/She passed D. Ed,, léxdmihazfoh beld in __MAY~2002 Jl
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OFF1CE OF THE DiRECTOR OF GOVERNHENT EXAMINATIONS, A.P.£: HYBERABAD ‘4r
OIPLOMA IN EDUCATION. MAY- 2002 :: HEMORANDUM OF HARKS

NAME : V SRINIVAS REODY
~ HEOIUNM : TELUGUY SL.P1835

Pract\calu
int. As»essment flnal anm urand 7. Practical Mrks Secured
r~----7r7;v ------------------- Tota]l ~=e--rmmmm—m—ceemem e
Hax HMin Sec. (for TP Obs Int. FL Totsl
70 28 100) 7x5 5x2 x5 20 100

"ot Teaching 30 1225 70 28 s6 8L 29 8 28 1/ B2
of Tedching - 30 12 26 70 28 48 74 30 8 26 1309

f Teaching 70 28 a6 71 2 71 29 15 19

-..-'----———---------—-.‘---,--—--,-n---——'_.._.-.......--.-...._-.-__-_

: Hxn. -Marks Lousollddred HMdarks

. Hax.

Marks Marks Secured Theory 1each1ng practice FPracticum
: : Sec/nax Sec/Max. . Bec/Max.
40 16 25 LYR 286/500
~ 40 16 3 2YR  357/500 4072/4%00 ‘ 378/500
) 25 10 15 :
Hérk-Experience 25 10 18 Theory Totdal : 643/3000 $irx Four Three
Art Education 20 08 15 Practical (Teaching Fractice + Practicum)
Physicdl fducation & 25 10 20 Total . 780/1000 Seven Eight lero
Haaith Education
Computar Education S0 20 42 Result :
.iSchool Observatlon 20 42 e
10 20 Theory : FIRST
30 55 Pract. FIRST
20 35
30 58
200 378

i e e o o e 0 B S o o 8 e e = e m A e M S e e e e = e e e W M M e e oan e S er s e n e S e e o e

i HYDERABAD SIGNATURE fi ‘Pgi’ 5)
©27.05.2002 . - wzmﬁs‘% @1?"

DEPUTY COMMISSIONER
FOR GOVERNMENT CXAMINATIONS

(A P)
“Saeunderabad-500 058,
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Railwa‘y Recruitmér*t Board :: Guwahati
. Stat«on Road, Guwahati - 781 001

Phone ; 0361 - 2540815

Rcsul( ofWrmcn Exammnuon for various Cnlcmrl(‘s ofrmnlm meni Nohcv No.

112004

ol_lglblo 1o bo cnllcd for Vorl(lca\lon of Documonts andlor Viva.Voce, as Indlcmod It may ba notod that this rosult le provisional, uubjcc! to tulhnmg of alf
) oualbmty condhlonp lcld down In the Employmaont Notice No. 1/2004,

RollNumbers are nlr‘mu:d in ascending order (1.nst Qc\'ul Digits)and 4’\() { ln order of\'Iu il

R! 9.0l W ;;!99 gummmg 13010112005 o
| '+ 0V ol Employment Ntice No, 1/2004 Name of Post : Law Assistail . ? .
: 69100010 20100014 30100085 30100134 20100270 10100380 20100511 40100534 40100615 40100650 20100786 10100888 40160914 1370054 Y
40101173 40101213 40101222 TOTAL » 07 . &
Oate of Viva:Voco ; Q6/0W 2005 (MONDAY) . 3 Khewd 1]
1 . Cal. No,: 17 o| Emp‘oymont Notice No. /2004 Namae of Post . Apptr. Seclion Engineet {Electrical) ‘.'7'5_. ;C.
. 4}!00011 1170003l 22700076 22700164 22700"6 TOTAL = § VD- in
. Osle of Doguiment Varification ; 26/08/2005 {FRIDAY) ~ 4 %
I TR Y No, : 30, 33, 32 & 33 of Employment Nolice No. 1/2004  Name of Posl : Appr. Section Engincer (Bridge, Drawing, Nohs. P.Wayj R "‘1
© 13000008 13000042 23000074 13000084 23000109 43000116 13000123 43000164 23000249 43000216 43000327 43000365  €100037: 42330447 i L
- u0°04lfa 43000840 43000616 4300066% 43000872 13000673 4300072) 43000729 430007214 13000915 33100003 13100050 3210006« 2310007¢
B 1)1000" 13200056 2320013 23200178 43200196 23200213 13200221 43200273 332002719 23205298 23200299 43200196 23200421 232004 04 3
2”00\76 TOTAL = &) ’
Oate of Document Verilication : 30/08/2005 (TUESDAY) \
4 Cal, No. ; 37, 38 & 39 of Eniployment Nntice No. 1/2004 Name of Post @ Appe. Section Englneer [DiesclEiect, heseliMech, Warkshop)
: '13700677 437000648 13700107 33800047 13900001 43900005 13900059 13900120 43900182 3386L246 TOTAL = 10
Oale of Document Varification : 26/08/1005 (FRIDAY}
(] Cai, No. : 44 & 45 of Empioyment Notice No. 1/2004 Name of Post - Appr. Section Engineer (Signal, Teiecom;
14400022 14400027 14400175 14400247 14400291 44400406 14400416 24400504 14400508 24403534 44400541 34400682 15400695 »4e0IT 4
14400708 44400820 44400983 24500262 44500271 TOTAL = 1§
Date ol Document Veritication : 30/08/2008 (TUESDAY)
. Date of Wriuun Examination ;: 20/03/2005
h] Cnt. No. 26 of Employmant Notice Ho.: 172004 Name of Post - Appt. Supurvisor (P, Way)
4250016_! 42500196 42500858 22500684 42500625 32500792 42500891 42501023 22500078 42501059 42501355 126G 1a¥l - 42591822 12851880 3
42602339 22502439 TOTAL « 16 : .
. Oate ot Document Verification : 26/08/2008 {FRIDAY) !
2 Cat. No. : 26 of Employment Notico No 1/2004 Name of Post : Appe. Junior Enginver Gr.-li {1m ) i
42600310 2260033} 42800608 10TAL = ) . [
Date of Document Verificstion ; 26/00/2005 (FRIDAY) ’ '
3 Cat ¥o.: 28 of Employment Notice Ro 1/2004 Name of Post : Appr. Junior Engineer Gr..ll (Electrical) ? 5-‘-:‘;
323800028 12800130 32800131 22800181 12800238 32800304 42800418 42800462 22800510 42800541 42800585 42800618 12800632 FEEGLESE 4, (
42800664 12300674 42600736 22800751 12800767 42800780 22800795 12800797 42800837 12800843 32800884 22800808 107AL s 26 4 -
Oate of Document Veriflcation @ 26/08/2005 {FRIDAY) be he .
4 Cat. No. : 20 of Employment Notice No, 172004 Name ol Posl : Appr. <unior Enginoes Gr.-tl {Bridge) U‘Y cane’y
52400006 22900026 42900035 22900164 42900280 42900370 22900410 12900616 22900808 42300874 TOTAL = 10 ;f V{Y"h'
Date of Document Verlfication : 26/08/2005 (FRIDAY) *
5 Cat. No. ! 34, 35 & 36 of Employmont Notlce No, 1/2004 Name of Post : Appr. Junlor Engineer Gr.-ll (Works, Drawing, P.Way)
43400004 13400047 43400074 13400207 . 43400226 43400258 13400279 13400282 13400294 33400164 13400387 43400518 . 13400530 13400564
13400572 13400423 © 13400636 33400657 13400727 © 13400797 43400832 43400942 43401034 43401044 23401091 23401114 1340t117 43401142
43401251 43401263 ' 43401300 43401308 43401311 43401366 434012386 .-- 33401391 43401401 - 13401548 13401644 23401647 13401874 11401738
13401870 43401884 - 43401885 43401922 % 13401034 23401837 43401874 23401030 13402056 43402082 43402154 43402174 43402253 12402259
¢ . 23402280 134023227, 43402028 43402369 43402395 23402440 23402482 23402601 43402537 ' 23402643 43401646 13402682 13402615 43402631
T 43407648 13402678 13402695 43402728 43402801 43402881 13402884 43402904 43402966 °° 23402983 434020890 43403052 23403134 43403479
23403224 43403243 43403306 43403404 43403400 23403432 43403478 A240163) 13403626 43403640 43403646 43403659 23403835 21403923
43401982 13404026 23404025 13404063 434041438 43404135 33404280 43404285 31500056 32500146 13500965 33500258 235006320 13500406
13500068 43600004 41800707 33500746 23600814 42500847 33500876 43500943 416001258 TOVAL = 124
Qute of Oogurment Verification : 27/08/2008 {SATURDAY)
[} Cal. NO. : 40, 41, 42 & 4) of Employment Nolice No. 1/2004 Narhe of Post : Appr. JE-II [CAW], Appr. Mechanic (Dlesetitdech & Diescli€lect), Appr. JE -1l (Workshop)
44000302 14000345 44000426 44000432 14000509 14000553 44000738 34000748 24000766 44000855 24000856 340009690 34000990 44001008
34001016 14001076 44001099 14001258 44001374 44001378 24001402 24001541 44001586 14001728 44001916 44002000 44002122 34002183
24002162 14002340 14002348 14002441 44002444 44002455 14002673 24002678 44002682 24002764 44002766 14002875 14002934 43002962
44002999 34003020 44003087 14003260 44003433 14003493 24003509 14003775 24003796 24004021 44004186 44004487 14004538 43004614
14004621 44004633 14004740 44004757 14004804 24005012 44005041 44005266 14005278 24005327 44005418 14005468 44005520 44005553
44005560 14008577 24005624 44005657 44005658 14005694 14005760 14005781 44005788 24005836 24005858 440059879 44006088 24006194
14008204 44006250 44006581 14006614 14006707 24006824 14007057 14007145 44007252 44007268 14007401 44007452 24007479 44007480
44007576 14007626 14007650 24007688 34007717 14007812 24007892 24007909 44100120 24300259 14200285 TOTAL = 10%
. Dato of Document Verification ; 29/08/2005 (MONDAY) .
? Cat, Mo, : 46 & 47 of Employment Notica No. 1/2004 Name of Post : Appr. Junior Engineer Gr.-ll {Telecom, Slignal}
24600420 54600460 44600492 44600591 44600673 14600690 44600742 44600805 44600527 34600959 34601088 54601130 24601134 44700690
14700394 TOTAL = 15
Oate of Document Verification : 30/08/2)06 {TUESDAY)
" Date of Written Examination : 27/03/2005
1 Cai; No. : 48 & 49 of Employment Notico No. 112004  Namo of Post : ESM Gr.-ill, TCM Gr.ll
. 14800163 14800702  1480095) | J48009064 34801059 24601738 14602367 14802597 34803508 1480351) 24803615 44804187 44804281 148G467¢
44804691 44804772 © 440805078 44305232 44805458 24605789 443805879 44800092 34b50€2586 248006359 44806603 14806705 44806866 448069173
3807064 24807247 44807217 44807319 44807644 14807855 24508052 2480827 4480827 44808352 44808371 24806443 14808459 2¢B0ET73
44808847 14809095 24809098 44809188 14609402 24809598 44809729  4<L0072C 44809890 44809965 44810096 14810147 44810207 44816295
T 44810372 14810387 14810405 44810485 44810648 44810720 24811050  4<U11052 44811133 44BINIB1 14811240 14811461 5411817 14811424
T 14811958 44311961 14812336 4431236) 44812702 14812865 34812871 44812905 14812930 44812938 34812954 14813008 14813218 R R ]
44513419 4813434 2481345) 44813492 14813525 44813626 44813686 440813701 14813708 14813794 44814070 148tigen 14814471 248342512
PR 14814298 44814256 14814489 44814540 24814718 34814523 44815027 14615374 249005\!7 14900919 44902349 14802390 24902578 44937894
e 24803476 44903676 24903738 24903516 44903981 14904090 44903137 44903406 44904407  10TAL s 111
S Oate of Qocument Verlfication : 31/08/2006 (WEDNESDAY)
Date of Written Examination : 03/04/2005
1 Cat. No, ! 0! of Empioymant Hotics No, 1/2004 Name of Post : Pamary Toacher (Bongat Modium)
10700053 10700092 1070011} 40700118 30700241 20700265 30700268 30700270 10700271 40700272 40700312 10700322 40702350
10700394 10700400 40700404 40700408 10700434 107005086 10706508 10700521 20700530 © 20700593 1070C569 10700¢22 i 23i0078C
10700781 lb‘IQOIH 40700861 10700858 10700504 40700960 10701037 10701020 40701041 10761052 16401118 §2701147 2076116 70008
10701286 40701292 30701298 16701354 10701360 107014900 10701455 207015147 40701544 107C155% 40701586 40701622 16701643 407C1T0 ‘\
TOTAL = 56 ’
Date of Viva-Voce : 07/09/200% and 08/09/200% (WEDNESDAY and THURSDAY) o
2 Cat. No. : 08 of Emiployment Notice No. 1/2004 Name of Post : Piuimary Teacher (Hindi Mealum; 4 .‘!«
40800116 10800362 10800513 10800535 10800667 TOTAL » 6 b 104\‘;
Dato of Viva.Voce : 08/08/2005 (FRIDAY) . f| 10415
Cal. No, : 09 of Employment Notice No. 172004 Name of Post : Primary Teacher (Tolegu Medium) 4 4°“7£;i!
10800040 10900049  TOTAL « 2 5 | 204185
Date of Viva-Voce : 09/09/2005 (FRIDAY) Y| 6042,
Cat. No, : 10 of Employment Notice No. 172004 Name ol Post : Primary Teachor (English Modium) . 4 504, L
21000007 41000044 41000074 31000087 31000164 41000165 41000211 31000409 31000436 21000474 310007_09 41200754 TOTAL = 12 ),f‘ ‘ %_4,
Dato of Viva-Voce : 09/09/2005 (FRIDAY) 0
Cat, No. ; 11 of Employment Notice No. 1/2004 Name of Post : Primary Teacher {Assameso Medlum) 7 {
1:1-‘00265 4\100-3"’lly‘ 11100387 21100502 11160558 TiievB8u RARIE 3] 11104002 11101073 21101081 21101082 11101109 31101652 21101742 & ‘¥
11101768 11101828 11101870 31102166 11102189 11102501 TOTAL = 20 . 9( g o
Date of Viva:Voce : 12082005 {MONDAY) Cont'ived o
. .r'.,__-z{.i

f"‘wl:"!an',‘!r’uwr e g
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RAILWAY RECRUITWENT BOARD - GUWAHATI
‘ STATION ROAD; GUWAHATI-781 001

F 'ﬁq,'RRB/GM]/lo.

To, -

SRINIVASA REDDY VOLADR!
~ROOM NQ 04 TELUGU BHAVAN
NCC QU CAMPUS VIDYANACAR
HUDRABAD

ANDHRA PRADESH
Pin Code - 500007,

CALL LETTER for VIVA - VOCE

Roll No.:

- Sub.

Viva Voce Test for the post of PRIMARY TEACHER
nder Category No 9 of Employment Notice No. 12004

10900040

CUELECGH MEDIT N

ANNEXURE

T Dae 0808 2005

With reference o your application for the post mentioned gbove. i response o the Employnient Nogioe
cited, you are hereby advised to anend the office of Railway Recruitment Board. Station Road, Guwahat

781001, Assam, on 09/09/2005 at 09:30 hours for Viva Voce Test and verificaton of originat certificaics
testimonials etc.

(]

8.

You will not be allowed to appear in the Viva Voce test without this Cail L
Letter does not in itself entitle vou for selection,

Lenter, Howeyver thig Call
You should bring vour original Matriculation Certificate issued by the competeni authority for
verification of your date of birth. You should also bring all of your original certificates and marks-
sheets off Matriculanion onwards issued by the respective Board:/CouncilfUniversity along wiih
experience and other centificates, if any. [ the originals of above certificates/marks-sheels have nol
been received from respective Board/Council/University, then provisional pass certificate and

marks-sheets issued by the respective Board/Council/University should be produced at the time of
Viva Voce test.

You are also directed 1o bring the Attested Photostat copies of all original certificates and marks-
“sheets and other certificates along with the originals at the time of Viva Voce test.

Your antendance may be required for more than one day (i e. dat= as mentioned above) and you
should come prepared for that.

Reanest for posiponement of date of VivaYoce test will not be cons:dered and no further chance
will be given,

If you are in service and have not submitied "No Objection Certificu
you should bring the same now, failing which you will not be consid

¢ romoyour employer vel
{

erad for the post
Approaching Chairman, RRB and’or his Secretary directly or mdirectiy by @ candidate or anybody

on his/her behalf requesting undue consideration for the recruitment will render a candidate Habic
for disqualification.

{For SC/ST candidates only)

On production of this card you are entitied to travel free by the Railway in %econd Class from

SECUNDRA BAD Station to NOT APPLICABLE Station and back. This pass will be valid up to NOT
APPLICABLE.

(Authority: Railway Board’s lenter no. E(NG}ii-84/RSC/122, dated 23/11/84).

ASSIS SECRETARY

(MW _b bj\ [)W;Or CE;?;A% RRB - GUWAHATI
d)CfJZ*f_§‘
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(Typed obt )
ANNEXURE-6
N. F. RAILWAY |
OFFICE ORDER

| S Bikkma Kasi Raju Chawdari (UR) an approved candidate
for appointment as Primary Teacher (Telegu ,Medium) in scale Rs. 4500-
7000 who has reported to this office after being declared medically ft in
C#2, is hereby temporarily appointed as Primary Teacher (Telegu Medium)

" in Railway School on pay Rs.4500/- P.M. in scale Rs.4500—7000!— plus
usual allowances as admissible from time to time on terms and conditions
as laid down in offer letter No.F/252/43-8(W) PL.1l dated 8.12.05 and

A

posted in Raiway DTP School Gosala (Telegu Medium) égainst an

existing vacancy.

The appointment of Sr_i Bikkana Kasi Raju Chawdari is
pending verification of the character and antecedents by the Police
authority subject to the condition that if any adverse report is found in
verification report he will be liable to be dischérged from Railway service
without any notice..

Date of Selection by RRB GHY =9.9.20056
Merit Figure = {{UR)

Sdf Wegible
(J. RABIDAS)
Senior Personnej OfficermV
’ For General Managér (P
No.F.262143-1(W) PL.IX date-' 4.01.2006

chw(f
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OFFICE ORDER

e

S Bikkina Kas z{'nu Chawdari (UR) an approved candidate or appomhnf.nt as
ary Teacher (Telugu “iedivm in scale Rs.43G0-7000;- who has reported fo this
:1(‘1 1 being i--~~"=::'-.:ai pedizaliy it in T2 s hereby iemporarity appoisited a3
f-“) .o Kailway >Schegl on pay 15,4300 P.AL i oscale
26 admissible {rom time to time on Wrms and
;(.\.néixicv s as iad df)"m in offer icier Nu. EIZZH3-8 ¢ Wy Pl dated 8- P2-200s and
10 Schouktsosala (1 eiugu Niconun; at,nnm an CXISUNg VACancy.

COsIeg aiisw ayv iz

F. RAILWAY . }

T "1“:':\ Yzacper {4 eiug

1. & SO T OO~ piuc VB

i Dil {21hF11H Nasl 1{3,0 Lnd.\ﬂdu N DOLAEIR VETHICHU il s
v the condition that b any
"‘::;E—t i he discharged fom
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Dist. S izl SRR |
" INJHE GAUHATI HIGH COURT - sk
(THE HIGH COURT ASSAM NAGALAND, MEGHALAXA, MANIPLK{ TRIPyRA -g :
_ o MIZORAM AND ARUNACHAL PRADESH) .
/’
"IN THE COURT OF ....=2& XM AO(WMMUL’NM)\JAI‘ GUWAHATI |
; NOuceriorsersones ‘;}O ................ OF Qﬁbé ...... T e R
g\omVNu Ra_p(nl\l \/eQ@wﬁ_m ~'A”mgt éjo '
4 | VERSUS ' Plalntlff/. Petltloner '72
V) wﬂ n‘jt)v' @W &OYﬁ ' Respondent" : ;
' ' Defendant/Opposrte Party C/O r
"fAdvocate and such of the undermentloned Advocates as .shall accept this Vakalatnama to be
'my/ our true and lawful Advocate to appear and act for me/ us in the matter noted above and in . »/',
' connectlon therewnth and for that purpose to do aII acts’ whatsoever in that connectnon mcludmg L -
'deposrtmg or drawmg money, f|IImg in or taking out papers deeds of composmon etc. for mel- -
us and my/our behalf and l/we agree to ratify and conflrm all acts so done by the said advocates Sy
- as mme/ ours to all intents and purposes in case of non payment of the stlpulated fee m fu|I e
no Advocate will be bound to appear or act on my/ our behalf s
o In wntnesses whereof |/ we hereunto set my/our hand this the ueveveene.. ’}Ubi ................. LQ.._L:.'...
Cadesesibnenentens SRURUURRR w.....day of Jmmm/\é = ‘200(; L
Mr. P. K. Goswami . . "Mr.B.M.Sarma - _ Mr. M;Sarma Lo
Mr. P.C. Deka - . - Mr'T N.Srinivasan -  Mr. M. Dutta -
“.Mr. J. M. Choudhury _ Mr. G. K Thakuria _ Mr. A. Barkataki '
Mr. A. K. Bhattacharyya -.. . Mr.BK Baishya .-+ . Mr.N.Deka . -
Mr. B.K. Sharma © - _Mrs.S.D.Baruah - Mr. B. Barman
Mr. M. K. Choudhury Mr. Siddhartha Sarma _Mr. J. Purkayastha
Mr. P.K. Tiwari - .+ Mr.U. K Nair S
- Srl ................ S SemorAdvocate leads me/ us in this case.
' A ~ Advocate -
'Received from the executant, ~ Accepted . ~ Accépted |
- satisfied and accepted : : ' 0{ o vab/ '
S Ve et
Advocate . m - ) o
- Advocate . -Advocate .
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DMIN TBATIVE
TRIBUNAL GUWMAT l"'BENCH
GUWAHATI

O.ANQG. 3072006
SRINIVASA REDDY VOLADRI

e ApPliCEDYE
-VS- |
UNION OF INDIA & ORS.

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO 1,2 and 3
That the respondent NO. 1, 2 and 3 most respectfully beg to state as under

1. . That they have gone through the aforsaid O.A. and understood the content

2. That in reply to the statement made in para 4.5 respondents beg to state
that Rashway Recruitment Board Guwahati provisionally empanelied Sri Kaashi Raju

- <3
ol N4
-] 3 g
S
4 &Gy
A
s U) (
2o g
2 %S
7 0

o 7

s

Choudhmyas?ﬁmmiMTeﬁegueMediumbmingmﬁwpwﬁnmchh ‘

i Written Examination held on 3/4/05 and Viva-Voce Test beld on 09/09/05 purely
on merit. Hence there is no wreng on the part of the respondents in selecting the
candidate.

3. Mmreplymﬂnesﬂaﬁmentsmadcinpam4,6md4..7mspmdmﬁsbegs

lo state that Employment Notioe on 1 of 2004 Cat No. 09 Pramary Teacher (Telegu

Medium) pescribes the minimum educational & technical qualification as given
below. '

A(i) Higher Secondary with 2 years JBT or its
equivalent or Inter Medjate with 1 year JBT or

its equivalent or Semior Secondary (plus 2)
examination with 1 year JBT or i3 equivclent



L
(i) Competence 1o teach through Telegu medium
fuently.

Respondents also beg to state that employment notice mentioned above only ™ Q

; provides the mimimum qualification and there was no bar to apply for this post

| ;/ possessing a Higher Degree. It will be worthmention to state that Shri Kaashi Raju _* g
Choudhury who had been provisionally empanelled from this RRB possesses the U

- B.Ed. degree which is a higher qualification than HS with 2 years JBT or Semtor -
Secondary (pliss 2) examination with 1 year JBT. Hence there was no wrong on

the part of respondent no 3 in selecting Shri Kaashi Raju Choudhury for the post.

4.  In reply to statement made in para 4.9 respondents begs to state that it is
obligatory {o any petitioner {0 come over to Guwahali to file a case since any
legal matters are within the jurisdication of CAT/ Guwahati only. |

5. + That m the facts and circumstances explained above the application deserves
10 be dismissed with costs.

(9’(\ .

3

Batfiwway Recrultmem Bospd
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VERIFICATION

‘ l/\ﬂ//\* od
I Mr. %‘&zah ,,,,, (9’@09) ..... 6) S eevesecrcssnsssssns » g

abeutﬁ?ym working as CG\O\«“M@A.)(R@JBLQ%\”}, do
hereby verify that the statements made in paragraph 1 to ...... are true to my
knowledge belif. 1 have not suppressed any material facts.

Pk;-cc: QMM %ﬁh %%)\ gOW

Date: q/([q, | Signature.
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o no. 50030

' DlS"ﬁICT :

-[THE HIGH COURT OF ASSAM, NAGALAND, EGHALAYA MANIPUR, TRIPURA MIZORAM
RUNACHAL PRADESH]

Know all men by these presents that the above named
do hereby nominate, constitute and appoint SrilSmti ........... ( : e
Advocate and such of the undermentloned Advocates as shall

............................................

e e et B

-

VERSUS
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fhe.

_APPELLANT
PETITIONER

RESPONDENT

accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

In Witness Whereof I/We hereunto set my/our hand on this .~

N. M. LAHIRI (Sr. Adv.) -
B. M. GOSWAMI (St. Adv.)
J.P. BHATTACHARJEE (Sr. Adv.)
D.C. SHARMA
B. K. GOSWAMI (Sr. Adv.)
A. M. MAZUMDAR (Sr. Adv.)
. P. K. BARUA (Sr. Adv.)
S. N. BHUYAN(Sr. Adv.)
J. K.BARUAH(ST. Adv.)
ANIL SARMA(Sr. Adv.)
'B.K. DAS(Sr. Adv.)
M. A. LASKAR(S". Adv)
DR S.N.CHETIA
A.S. BHATTACHARJEE (Sr. Adv.)
A. R.BANERJEE (Sr. Adv.)
* D.K. HAZARIKA (St. Adv.)
N.N. SAIKIA(Sr. Adv.)
J.M. CHOUDHURY(Sr. Adv.)
P.K. GOSWAMI (Sr. Adv.)
P.G. BARUAH (Sr. Adv.)
C.R. DE (Sr. Adv.)
D. K. BHATTACHARYYA (Sr. Adv.)
D.K. TALUKDAR (Sr. Adv.)
R.P. AGARWALA (Sr. Adv.)
D.P. CHALIHA (Sr. Adv))

" MRS. K. DEKA

BISHNU PRASHAD
S.S. RAHMAN
GOLAP SARMA
S.R. BHATTACHARJEE (Sr. Adv.)
P.C. DEKA (St. Adv.)
BHARGAV CHOUDHARY
- PK.DAS
_AK.CHAUDHURI _
'B. R. DEY (Sr. Adv.)
‘AK. PHOOKAN (Sr. Adv.)

. KR. PATHAK (Sr: Adv.)
" BHUBANESWAR KALITA (1)(Sr. Adv.)

B. R. DAS (Sr. Adv.)
S.P.DEKA
D.R.GUHA

* SAUKAT ALI (Sr. Adv.)

B. K. ACHARYYA

MS. USHA BARUAH

N.C. DAS (St. Adv.)

AK. BHATTACHARYYA (Sr. Adv)
A. B. CHOUDHURY (Sr.-Adv.)

T.S. DEKA (Sr. Adv.)

- K. P. SARMA (Sr. Adv.)

B. P. BORAH (Sr. Adv.)

H. K. SARMA

PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR

P.C. GAYAN

| CK. SHARMA BARUA (Sr- Adv)

ANUPKR. DAS

DR Y.K. PHUKAN (St. Adv.)
DIBAKAR GOSWAMI
BIJON CH. DAS (Sr. Adv.)
R.L. YADAV

PRAFULLA ROY

A.C. BURAGOHAIN

B.L SINGHA

PK. MUSAHARY

M.Z. AHMED (Sr. Adv.) -
R.P. KAKOTI ’

SLRASUL . - -~

B.K. GHOSE (Sr. Adv) .
S. K. BARKATAKI
DRN.K.SINGHA
D.C. MAHANTA (Sr. Adv.)
T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA

BHABATOSH BANERJEE
RK. JAIN

- GK. BHATTACHARYYA (Sr. Adv)
PRANABANANDA PATHAK (Sr. Adv)

DR H. N. DAS (Sr. Adv.)

B. C. MALAKAR

SAMSUL HUDA

BHADRESWAR TANTI

N.N. SARMA

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv)

'A.C.SARMA’

N.Z. AHMED

N.C.PHUKAN _
MUNIN (GAUTOM) SARMA
FAIZNURAL!

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)
G. K. JOSHI (Sr. Adv.)
AAMR

MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv.)

MD. ABDUL MANNAN

DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

N. CHAKRAVORTY (Sr, Adv.)
MRS K. YADAV

‘DR B. P. TGDI (Sr. Adv.)

MRS. K. BHATTACHARYYA
A.K.BARPUJARI

S.S. SHARMA (Sr. Adv)
S.P.ROY

K.K.BHATRA

R.P. SHARMA (Sr. Adv.)

JL

S.C. BISWAS

P.C. RAYMEDHI

UTPAL DAS () _
DR'S. S. HARLALKA .
D.R.GOGOI

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA
KAMAL AGARWAL

" MD. SAMNURALI

JOYDEV CH. DAS
V. K. BHATRA

.A.C. BORBORA (Sr. Adv)

PK. KALITA
SAILENMEDHI o
MRS. M.B. DUTTA CHOUDHURY

" PC.GOSWAMI

APURBA SARMA (1)

A'K. PURKAYASTHA
ASHISDASGUPTA
L.P. SHARMA

VIJAY HANSARIA
B.N. SARMA

J. L. SARKAR

R.C. SANCHATI
J.P.BORA
SISHIRDUTTA
C.R.BORAH

P.K. GOSWAMI (1)
N.S.DEKA ,

M. SAHEWALLA

H.A. SARKAR

MRS. RUMA BORDOLOI. -
B.K.JAIN -

- NILOY DUTTA (Sr. Adv)
~ CHINMOY CHOWDHURY

C?Zﬁkqu KAsL PATU CHowpaes) ~

[
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" K.H. (SALIM) CHOUDHURY (Sr. Adv)



&
KAMAL NAYAK 3
SK.N. MOHAJ:MAD
D. C. CHAKRAVARTY
GIRISHMISHRA
JOGINDER SINGH (Sr. Adv)
ABU SHARIF
B.B. NARZARI (St. Adv))

MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS

DR GOBIND LAL

B.C. PATHAK
F.H. LASKAR
MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI

MD. ABDUL HAI
GAUTAM UZIR

H.R.A. CHOUDHURY (Sr. Adv.)

MRS. MANJULA DAS
BHABENDRA N. SARMA
BENU DHAR DAS

S. L. TULSHYAN

N.N. KARMAKAR

MRS. REETABORBORA
HRISHIKESH ROY {Sr. Adv.)
PRADIP DAS .
MD. M. H. RAJBARBHUIYAN

MRS. J. B. KHARBFiISH
D. N. CHOUDHURY ,
S.5. GOSWAM!
K. K. MAHANTA (Sr. Adv;)
JAGDISH SHA!

H

P.S. DEKA

MONINDRA SIN
N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)

ARUP KR. GOSIVAMI (Sr. Adv.)

S.8.DEY
DIGANTADAS
MRS. B. ACHARYA

DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S.P.MAHANTA
SK. CH. MOHA D
HASIBUR RAHMAN

© MS. AJANTA DHAR
A K. MAHESWARI
PN. SINGH
NILAMONI GOSWAMI
MS. BHARATI DEVI
DR Z.N. SHARMA
K.K.DEY
G.K.DUTTA
B. MRINAL CHOUDHURY
KUMUD BARUAH
APURBA KR. SHARMA
NAZRUL ISLAM
RAJIB BORUAH
SRIKANTA HAZARIKA

K.N. CHOUDHURY (Sr. Adv)

MRS. ABHA BHATTACHARYYA

AK. THAKUR
A.C. MAHANTA
MS. BHUMIKA CHOUDHURY
DRAK.G. THAK% RIA
DK. MISRA (Sr. Adv}
DR A K. SARAF |(Sr. Adv) -
DRR.C. BARPATRAGOHAIN
MD. ALI SEIKH .
B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P. BHOWMIK

MD. ABDUL HAKI*/!
UPENDRANATH D
P K. GOSWAMI (i}
SANJOY MITRA
MS. KALYANI DEMI
PARAMANANDA TALUKDAR

U
AS

{2)
MANABENDRA NATH
MS. MONIDEEPA SARMA
D.K. KOTOKY ‘
T.BIDYUT BIKASH
S.B. SARMA
S.K. SAHA

"~ YADABDOLOI -

R.C.DAS
PK.TIWARI
D.C.LAHIRI

- PRANAB BORAH

DR (MS.)S. RAHMAN

MRS. 8.D. BHATTACHARYYA
MANOJIT BHUYAN '
RAMESH BARPUJARI

MRS. NIRUPAMA SAIKIA
JENAT MOLLAH

PUSPA KT. BORA

* NISHITENDUDHAR

M.L. SHARMA

MS. TRIBENI GOSWAMI
R.K. MALAKAR
BISWAJYOTi TALUKDAR
ANIL CH. DUTTA ‘
SINGHNAD CHOUDHURY
DILIPMOZUMDER

A.M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)

MD. JASIMUDDIN AHMED
DR PN. HAZARIKA

ZIAUL KAMAR

MRS. M. PHUKAN

" R.K.SAIKIA

SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

MS. JYOTI TALUKDAR
SACHIN KR. SHARMA
L.R. DUTTA ‘
J.N.CHAKRAVARTY
QZI.S.KUTUBUDDIN
S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH
MD. M. AHMED

MS. B. K. DEVI GOSWAMI

B.C. SARMA

MS. J.D. ACHARYYA
V.M. THOMAS

K K. PHUKAN

B. DEVA GOSWAM!

AMAL CHANDRA DAS

MS. GITI KAKATIDAS

MS. BAHARUN SAIKIA
MRINAL KR. CHOUDHURY (Sr. Adv.)’
MS. AHMEDA BEGUM '
D.C. KATH HAZARIKA

MD. MOTIUR RAHMAN
MS.DIPTIDAS

M.K. JAIN

MS. BASANA RAJKHOWA

. 8.C.DUTTAROY
~ S.L.JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI
MS. M. BUZARBARUAH
MS. MRIDULA DEVI

- BHASKAR J. DUTTA

MANIK CHANDA
K.K.MOUR

B.B. GOGOI
ABDURROSHID

M.R. PATHAK

PK. SHARMA

PK. BARMAN

RAJEN CHOUDHURY

MD. NAZIMUDDINAHMED ¢

MD. HABIBUR RAHMAN
JAYANTA CHUTIA
AK.ROY
R.KPAUL

ASWINI THAKUR
JOGESWAR SAIKIA
A.K. SARKAR

P.B. MAZUMDAR
LM. KSHETRY

MK. SAIKIA.

AJ. DAS

BISHNU BURAGOHAIN

A.F.G.OSNMANI

SANJIB SAIKIA

MS. PORI BARMAN ,
MD.A. SABUR CHOUDHURY
R. N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI
RANJAN BARUAH

JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR

" UPAMANYU HAZARIKA

AMLAN DUTTA

BILLAL HUSSAIN

T.J. MAHANTA

MD. CHOUDHURY

MS. S. DEKA BARUAH
MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA

UJJAL BHUYAN
DIBAKAR SHARMA (1)
MS. A.G. BARUAH

MS. MANJUL! DEV
AMARENDRA CHOUDHURY
DRP. K. BHUYAN

MS. G.D.MAZUMDAR -
JYOTIRMOY ROY
ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

'S.K. LAHKAR

RASAMAY DUTTA
MS. S. BAYAN ROY
S.N. DEVNATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KT, BORAH
H.S: THANGKHIEW

P. J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI

" SANTANU BHARALI

PK.ROY

. MS.GOURI SINHA

PC.DEY
K.K.NAND!

'R.N. PURKAYASTHA -
_SK:SINGH

D.K-GOSWAMI
RK.JOSHI
D.C.CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJITKR. DAS

MS. A.D. THAKURIA
MS. ANUBHA DAS
MS. NEELIBORDOLOI
D.K. KOTHARI

KALYAN BHATTACHARJEE

. DAYAL'CH: BARMAN

MS. R L. GOGO! :
MD. KA/MAZUMDAR - __
UC.BHATIACHARYYA ¥
TAYUM SON ’
MS. RITA DAS MOZUMDAR
MS.SYEDA L.A. BEGUM

_ AS.NIJAMUDDIN
RANJAN MAZUMDAR
_ RAMEN DAS (1)

N.N. OZAH

" S.K.PAUL
" MUKPERTIN

DRA.C. PHUKAN

M.C. DEKA '
PALLAV KATAKI
S.C.KEYAL

MS. S. B. BHUYAN
SKH.MUKTAR - _
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGCI
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA

RANJITDAS -

RAMESH GOENKA
PHANIDHAR GOGO¥

MS. PB. HATIKAKOTI

MS. SUNITY SONOWAL
MS. BABITA GOYAL -
BIMAL CHETR! '

" PREMSHARMAH

BISWAJEET GOSWAMI
MRS. EVAKAKOTI
T.C.CHUTIA

VK. CHOPRA
S.K.SINGH

C.T.JAMIR

MALKIT SINGH -

H.K. SHARMA

SUDAMA CHAUHAN
UK. BORTHAKUR
MS.GEETADEKA
MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

" MS. R. PATHAK BORAH

MD.M. H. CHOUDHURY
RABHUSSAIN

"~ PALLABH BH(J)WMICK'
.S.M. SARKAR
" S.K.GOSWAMI o

HARMOHAN TALUKDAR
RM. CHOUDHURY
MASLIM GHANI

J.C.BEZ

BIJAN CHAKRAEORTY
A.B.ROY (Sr. Adv)
AM. BUZARBARUAH (i)
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJKR. SAIKIA
JKMISRA

BIPUL SARMAH

_ MS. S. DAS-BARUAH

G.K. THAKURIA

~ H:K.NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. CHENTALAPATI .
MS. D. DAS ROY
ANUPALDUTTA

PK. ROYCHOUDHURY
K.C. MAHANTA

B.C. TALUKDAR

R.K. DAS (Sr. Adv.)
PRABIR CHOUDHURY

—



KHAGEN GOGO!
RAJESWAR SARMA
T.G. BARUAH
D.G.BARUAH,
MD. ABDUL WAKIM (i)
AJITCH. KALITA
B.C.SAKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM

RD. LAL

B.C. CHAKRABARTY
MS. SUNITA KERJIWAL

- SUKUMAR CHOUDHURY
G.C. PHUKAN

N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNINGPERTIN
BASARUDDIN AHMED
MS. DEEPA BORAH

MD. ABDUL MALEQUE
J.C.GAUR

. HK.CHOUDHURY
BIPLAV CHAKRAVORTY

% PN.CHOUDHURY

ARUNESH DEBROY

MS. N. BHATTACHARYYA

*_ PRABIN MAHANTA

H.K. MAHANTA

< MM.RAY

" PK.DAS

MS. SOHELI SEAL

MR. AJANTA TALUKDAR

. MRS.N. T.NATH

. NIRMALENDU SINHA

MISS. Z. TSIBUKHRO

' MS. ANITADEVI

i MRS ANU BARUA

= MS. FATIMA AHMED

= NILUTPAL BARUA

) MS. BABITA DAS ()

" UTPALCH. DAS

% ARUPKR. SARMA (1)

MS. S. BARPUJARI

S.S. SAMADUR RAHMAN

BISWAJIT PRASAD

' MS.M. PRADHAN

| AK.JAIN -

MS. JYOTIMALA KONWAR

MS. CHANDANA DEKA

i

“SYEDI.RAHMAN
.  PARAMANANDA BORAH
" JAYANTA TALUKDAR
MS. BONTI SARMA
- | KULENDRA BHATTA
7 MS. A. DEKA LAHKAR
7y PK. BARUAH (1l
| CHITTARANJAN GOSWAMI
1 N.K. BARUA
E B.K. BAISHYA
# IFTE KHARAHMED
D.C.NATH
MS. NILUFAR RAFIQUE
. ZAFAR IQBAL
4 MS. MEGHAMALA SHARMA
§ AJANTA SARMA
ADIL AHMED
¢ MS. NANDITA MORAL
- MS. DEEPANJALEE DAS -
0.P.BHATI

c

Feim

(F'c.

xS
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JAINUDDIN AHMED
B. KARPUKAYASTHA
SIDHARTHA SARMA
AK.DEY

“~8.K. MEDHI ()

MD. SHAMSUL ISLAM

Yylgas

H

- DR (MRS) P. CHAKRABARTY

RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVAKR. SAIKIA

PRAN BORA

DEBAJYOTI TALUKDAR
MS.M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN AL
DHIRENDRA KR. DAS

R. K. BORAH

ALOK VERMA
HRISHIKESH SARMA
AR.SIKDAR '
NITYANANDA BARUAH
N.K. NATH

DR PAUL PETTA o
MS. ARIFAK. CHOUDHURY
D.M. BORDOLOI '
BHABA KANTA GOSWAMI
M.K. GARODIA ‘
MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

T.N. SRINIVASAN

DILIP BARUA

N.J. DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV

AVIITROY

KRISHNENDU PAUL
HALADHAR KALITA

" DIBAKAR GOSWAMI (11)

MRS. N. DEVI SARMA
C.RDAS
MS. ANJU TALUKDAR
S.P.DEY

- MRS. INDRANI SARMA (1)

MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY

D.C. BORAH

R. K. PRADHAN

SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS

PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIPDUTTAROY

© MK.MAJUMDAR

B. M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T.CHISTIE

DR (MRS.) M. PATHAK
MS. KALPANA BARUAH
B.W.PHIRA

S.R. RAVA

MS. P.B. BHATTACHARJEE
S.C. BHARALI '
MANOJ AGARWAL
HAREN DAS

MS. AJANTANEOG
ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAM!
P.C. CHOUDHURY
M.N.NATH

MS. UMA CHAKRAVORTY

* MS. JUTHIKA CHAKRABORTY .

MS. S. SENAPAT!
MANAS SARANIA

® | ;
, MRS. PRANITA CHOUDHURY

DEVASHIS THAKUR

~ MS.Z ARABEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOTI SARMA
S.C. CHAKRABORTY
PM. DASTIDAR
HAMIDUR RAHMAN (If)
MS. DEEPAWALI SHAH
D.K. CHOMAL

MS. ASHA JAIN

MD. A.H. LASKAR
AJITDAS

MS. REETUJA DUTTA
SK.TEWARI

* TAPANKR. DAS (I)

SHAH S. A. RAHMAN
PARAG K. DUTTA
P.C.BARPUJARI

B.N. HAZARIKA
R.R.KALITA

M.K. SHARMAH

B.C. KALITA

DR B.U. AHMED

‘M.U. MAHMUD

B.N. SARMA BORDOLOI
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUN BORA

JAYNAL ABDIN (1)
T.P.MAZUMDAR

. ANUPAM SARMA

KAMESWAR LASKAR
UK. THAKURIA
J.M.DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA
BHUBANESWAR KALITA (If)
N.K. GOLDSMITH
SURAJIT DUTTA
AK.MEHTA

ANJAN J. SAIKIA

A.K. BARUAH (II)
BALDEV SINGH

Y.S. MANNAN
RAJSEKHAR

PULIN BISWAS

MONOJ BHAGABATI

' SONESWAR DAS
~ MRINAL SARMA

MD. A. ALAM KHAN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY

" U.S. AGARWALLA

PK. SENSOWA
O.K. MAHESREE (St. Adv.)
N.N. BHUYAN CHOUDHURY

"SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK _
COL (RTD.) M. GOSWAMI
B.K.SINGH -

MD. AYUB ALI

- ADHIR S. CHOUDHURY

S.R. SAIKIA
BAHADUR RAMCHIARY
TAPAN DAS (1I)

MRS. PUSPA GOGOI

" MS. APARAJITA SHARMA

AJOY KR. DAS

T

BIMAL KR. JAIN (g\
REKIBUDDINAHMED
MRINALKALITA

MS. CHANDRAMA SARMA
K:D.CHETRI o
S.J. BARTHAKUR '
MS. ANJANA DAS

K. KATH HAZARIKA
PARITOSH BANIK v
ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
C.R.BISWAS

BHASKAR KR. SHARMAH
AK. SAIKIA

DINESH AGARWAL

MS. PANCHALI BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA (OZAH)
RAJESHAGARWALL
ABDUL MALIK

MS.D.S. NEOG

MS. N. N. AHMED

MS. S. T. SARMA

H. B. GOSWAMI

KHIZIRUL MONIR

MRS. K. K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA (1)
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM

" BEDADYUTICHOWDHURY

MS. BORNALI BHUYAN
MS.BANTIDUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL

HARI KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM ()

O.P. SAHARIA

$.C. ACHARYA

S.S.DUTTA

AKHTAR PARVEZ

MS. N.S. THAKURIA

$.S. MOZINDER BAROOAH
DIPU MANI THAKURIA
JAINUL ABEDIN (If)

JAWRA MAIO

JOGEN HANDIQUE -

I.A. TALUKDAR

" BIKRAMCHOUDHURY

NABAJIT BHARALI
MRS. H. M. PHUKAN
AR.MEDHI

MD. BABULUR RAHMAN
PK.PODDAR

MD. ILIASHALI
RAMKRISHNA BHATTACHARJEE
M.K. MISRA

R.J. BARUA -

B.K.DUTTA

MRS. S. DAS BHUYAN

MRS. M. RAJKUMARI
ACHYUT OZAH

BIKAS HAZARIKA

MS. MONI NATH

S.K.DAS

RAHMAT AL

‘-




N

NN

DEVAJIT SAIKIA
MATIN B. U. AHMED
B »< HAZARIKA
SONJOY SARMA
MD/A. J. ATIA
ASHIF AHMED
MATIUR RAHMAN
AKXl BASFOR
SHOUMENSENGUPTA
DK, JAIN
MS| MALLIKA DUTTA
AJUNGLAAIER
H. B. SARMA
PRAJNAN C. DEKA
ARINDAM BARTHAKUR
M. J. DAS
PK. TALUKDAR
MS. MOHSYNA SYREEN
MS. K. M. PHUKAN _
MS. J. RANI BORA

NASH BARUAH
KK, BHATTA
MRS, RANI DUTTA
ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH
MS. NIRMALI TALUKDAR
N.A. LASKAR
NAJROL HAQUE
MITHUNTALUKDAR

NHAIYALAL GUPTA
MRS. M. GOHAIN
MRS. GITAMEDHI
B.5. BASUMATARY
N

.IP.DAS

DHRUBA KR. SAIKIA (Sr. Adv.)

INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
S.M. SARMA BARUAH

MALAKSHYA DAS

IPSITA GOHAIN

. DIPASHREE SINHA

MS. NIRUPAMA BARUAH

MS. PAPIA CHAKRABORTY

HAREKRISHNA DEKA

SAJID RAHMAN

MS. APARNA AJITSARIA

G|B. DAS

DEBAJEET THAOSEN

S K. MEDHI (I

BEGUMR. A. SULTANA

ALOK DEB

MS. B. CHAKRABARTTY
S. INDRANI CHETIA
S. ANUPAMA DEVI

SIDDHARTHA BARUAH

S|R. RAJBONGSH!

KIK. BHATTACHARYYA
S. MANJULIKA BAROOAH
S. MANJUSHA JHA
D. KHORSHED ALI

HANGIR HUSSAIN

3. N. DEVPUZARI

DIGANTAKR. MISRA

MD. AFTAB HUSSIAN -

MRS. N. S. AHMED ISLAM
S. G.R. MAHILARY

LK MOD!

1A, HAZARIKA

SHAJAHAN ALY

OHIMAN TALUKDAR

'PALASHDAS

@)

U.P. BARUAH

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOTI
A.L. MANDAL

UTPAL DAS (ill)

S. K. KHAITAN

MRS. V. L. SINGH

ARNAB JAN DEKA .

S.K. SINGH

NIRAN BARAH

MRS.A.A. BEGUM
SONESWAR SAIKIA
J.P.CHAUHAN .
DEBAJIT GOGO!

GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGEN BORDOLO! ‘
SUNILKR. SINGHA

MRS. B. BHUYAN

ARUN NATH

MS. M. BORDOLOI
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI '
SANJU GANGULY
R.K.BOTHRA

MS. NAVANITAMITRA -
RAM NAKSHTRA

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS

MISS. R. DEKA -

LK. BORAH

R.K. ADHIKARY
S.K.SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
S.K.SINHA

ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. |. KRISHNATRAIYA
MS. PAHARI SAIKIA
N..K. BARKAKATI

“ASHIMKR. CHOUDHURY

MS. S. HAZARIKA
RUPJITDE

R.K.NATH
D.J.DUTTA

R.K. SARMA
DINAMANI SARMAH |
PARTHA CHOUDHURY
B.P. SINHA
ROFIQUDDINAHMED
AISWARYYA SARMA
MS. A. BARUA

" MD. NIZAMUDDIN SEIKH

DIGANTA GOGO!
SANJIB ROY
MS. KALPANA GOGOI (SARMAH)

.. ANIRBAN DAS L

MRS. INDRANI CHOWDHURY
ANANKR. BHUYAN

MS. BIPAAKKHI BORTHAKUR
DIPAKKR.DEY. ‘
PARTHA P. BARUAH

AJITKR.DUTTA

MD. BAHARUL ISLAM (1)
MD. TARIQUL ISLAM
ABU SAYED

BHASKAR BARMAN
MS. BIJOYA BAIRAGI

PABITRAS. BHATTACHARYYA -

SURAJIT BHARALI
MS. BABINA BEGUM

_MS. NANDITA BHARALI

SUJITKR. GHOSH
MISS. RUPALIMDAS
PRANAB SHARMA
MISS M.M. BORAH
MS. BANTI BAISHYA

 RADHAM. DAS
" PADMESWAR DEKA

ANUPAM CHAKRABORTY
ANGSHUMAN BORA .
RAJEEV DAS ,
BISWAMBHAR SHARMA
HARGOBINDA BORUAH
MS. JITUMONI SHARMA
PUTUL CH. GOSWAMI
RANJAN GOGOI

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALI DAS
MANISH CHOUDHURY
MISS. MARAMEE GOGOI
NABIN DEB NATH

MRS. CHAYA DEVI

MS. BASHARI SEAL

MISS DEBALINA CHOUDHURY -

MS. SMRITISHREE CHAKRAVARTY

MISS. MAMANI BASAR
MISS. SANCHITA ROY
MISS. ANJALI DAS
DIPAK KR. KALITA
NURUL I. CHOUDHURY
MD. AK. HOSSAIN

MS. KAVERI MEDHI
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA ()
MISS. DIPSHIKHA DAS
RAJESHKR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOTI BORAH
MISS. HASINA YESMIN
MRS. JURI D: BARMAN
MISS. ASMINA BEGUM

' MRS. RAKHEE BDEB

MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNAL| MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMT! LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
RK.DEV CHOUDHURY

. SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF
RAGHUNATH PD. ROY
NURMOHAMMOD SARKAR
SANTOSH JAIN

SUNILKR. JAIN

IPENJYOTIDUTTA

RS.BANANIDAS =~
RAJESHKR. CHAYENGIA
S. ASHA TEWAR! ~g

RS.R.BOROBORAH -

ISS. REKHA DEKA

S. N. MEDHI KALITA

NASH GARODIA

AKIRUL 1. BORBHUIYA
SUBIR BHATTACHARJEE

S. DIPIKA BORGOHAIN

RINALENDU CHOUDHURY
DHRUVAJYOTIPATHAK ~
IKAUSHIK HAZARIKA

" IDILIP BARUAH (i)
IMD. ABDUL MATLIB

RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUMUD CH. BORO
NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA

MRS. FARIDA BEGUM
NEELANJAN DEKA
DEVASHIS BARUAH
MS.MEETADEY
TUSHARKT. RAJKUMAR
MISS. S. MADHURINEOG
MRS. RUNUMIDAS .

. | MISS. B. MAYA CHHETRI ‘
MD, MASUD-UR-RAHMANHAZARIKA 4

TAPANCH. DAS(lIl)
SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGO!)
MS. ANJU AHMED
ROBINKR. DUTTA

SHARIF UDDIN

MRIDUL KR DAS

MRS. CHANDANA SHOME
RITU PARNA HAZARIKA
ABHIJIT DAS

MS. KANCHAN NEWAR
HRISHIKESHDAS
PRABINDAS

ANKUR BHUYAN

MRS. SHAHNAZ BEGUM
DEVAKR.DAS (Il)

RABINDRACH.PAUL
MS. M. BHATTACHARJEE
MS. NAVANITABARUAH .*
UJJAL KR. GOSWAMI .
MRINALKT.NATH . . *
DURGA P. MANDAL 3,
MISS. NAMITA CHOUDHURY .,
DILIPKR. JAIN B A
MISS. IJUMONI THAKURIA. 1+
ARUNDEVCHOUDHURY] * =
NAKULKALITA - ““ 2
MS. MUNMUN B. SARMA
MISS. RANJUMONINEWAR
MOIRANGTHEMG. SINGH. +*_
SANDIP BHATTACHARJEE
DEBASHISH SAIKIA
NANDAN SARKAR -
SOFIQURRAHMAN
UDAY J. SAIKIA VR
PANKAJKR.DEKA ~ . =3
IMRAN H. LASKAR :
MS. BANASHREE GOGO

MISS. HIRAMONI DEKA
ISWARCH.GOGO!l

S

.| MISSBIJOYASINHA .

MS. ROUSHANARA CHOUDHURY -



MD. KURBAN ALI
SAHIDUL H. SARKAR
GAUTAM SHARMA

_ MISS. ADITI BHATTACJARJEE

DHRUEA BANIA A

GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJIT DAS

MD. ASLAM KHAN (1f)
SAMIUL MUNIR

SANTANU GOSWAMI

- NARAYAN SHARMA

MS. PANCHALI BRAHMA
MANISH NATH

MISS. REHNA BEGUM (i)
MS. RAJICHETRI

KISHOR KR. BHANSALL
DIBAKAR BORAH

NARESH MARKANDA

MRS. MAITREYEE BORAH
JAYANTAKR. PARAJULI
BAPAN CHOWDHURY

" UTPAL KR. KALITA

MS. APARAJITA SAIKIA

MRS. MEERA H. BORAH
DEBABRATA SAHA

MS. ANIMITA GOSWAMI

MS. MANOSHI SHARMA

MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN

" BIJANKR. MAHAJAN

ABHIJIT BHATTACHARJEE (il)
ARSHAD CHAUDHURY
PRANAB KR. DAS

MS. MITALEE LAHKAR
KHANINDRA LAHKAR

MS. MANJU BORDOLOI

- SUSHANTA S. BAROOAH

MS. S. HAZARIKA (BORA)
MD.ASLAM
PRANJAL DAS

MS. PANNA SHARMA

MS. MONALISA KONWAR
SANDI K. DEORI

MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMART. SINGH

. MS.B.GHOSH (SEN)
" MS. TASFIA HUSSAIN

MRS. MEHBOOBA BEGUM

“JAI KISHAN BAJAJ.
,MS. JAYATI PURKAYASTHA

S. PAREE GOGOI
A. M. BARBHUIYA _
TANSS. ARJUMANDA BHANU

© * MS. KANGKI BORKATAKI

%INOY PATHAK

* NITYANANDA UPADHYAYA

SANJIT SHIL
MS. JULIE MAHANTA

. MRS. MADHABI SAIKIA

MISS.BABITARANI  DAS
SANTANU KR. DAS
MISS. DOLORINA PATHAK

.SUBHRANGSU DHAR

PARAMA KUMAR GOGOI

- MISS. GOPA SUTRADHAR -

IKBAL AHMED

SANJIB GOGOI

ABHIJIT BHATTACHARYA (li)
SUDIPTO BHATTACHARJEE

" PRAHLAD KR. BRAHMA

MS. JAGRIT! RAJKUMARI
KUSH RAM BORA

MS. DEEPALI KALITA
DEEPAK BORA

DIPANKAR PD. BORAH'
RAJESH KR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI
RINKUMAHANTA
JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINKI BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGO!
MISS. SHARMILA DAS

MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS

DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK

MS. MOUSHUMI DAS
MS.BULIESARMAH =
MS. NANDINI MUKHARJEE
NEERAJANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR MEDHI

~ SANJIBKR. SINGHA

MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER
ANIL GOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIBBARUAH
MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

MISS. RAKHI PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQUL HUSSAIN

NASIR UDDIN .
MS. N. M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEVDAS

DR K. UDDINAHMED.
MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA °
MISS. NIYAT! KALITA

MRS. SADHANA KALITA
ARUP GOSWAMI (i)

MS. ARUNDHATI BORA
MS. RITAMANI.GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI
JAKIR HUSSAIN SAIKIA

" BHUPENCH.PEGU

KUNTAL SHARMA PATHAK.
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

MRS. RUB! G. GOHAIN BARUAH
MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIJIT DAS '
BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL . AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FARODOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN

ADITYA HAZARIKA
SHIMANTA NEOGI

RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN

MANOJ KR. SHARMA (1)

" ROUSHAN LAL

MD. ROFIQUL ALOM
MISS. PRANATI DAS

' RATUL DAS

MISS. BAGMITA SARMA
MISS. P. R. MAHANTA
SANTANU BORTHAKUR

MISS. MITALI BHUYAN

MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2) -
JONAB ALI AHMED

BHASKAR NATH

- ALIN SARMA

KULAPD. GOGOI
H. M. A. MANNAN LASKAR
BIBHASH PATHAK

'MD. JYOTSHNAALI
" JITUBORAH

MISS BABITA DAS ()

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DRN.G. GOSWAMI
KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA
MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR
BIKASH SARAF

MS. AMVALIKA MEDHI

. BABUL KUMAR DAIMARI
_MISS IVALINA DEKA

SANJIB GOSWAMI

SABYASACHI P. CHOUDHURY

DEBA KUMAR BORDOLO!
MANINDRA CHANDRA DAS
MUL HOQUE AHMED
BATU KRISHNA BORAH
MISS BANDITA DEY

MISS JULI GOGOI

MS.V. N. LASKAR

MISS RANJITA VERMA
HARINARAYAN SARMA
MISS DIPANJALI DEKA
MD. ALAM GEER

NURISLAM
BABUL DEKA éo

AJOY KR. PHUKAN
ATAL TEWARI

MISS WAHEEDA REHMAN

‘N.UNNIK. NAIR

NABADIP BAROOAH
J. A. HASSAN
MISS SANGEETA SARKAR

. ANJAN KR. DAS

MISS JAYA CHANDA
NITESH BHATRA
MISS DOROTHY ROY

‘MS. ARPANA BORAH PHUKAN

MISS LIPIKA TALUKDAR
MISS MEGHALIDEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITA DAS
ABHIJEET KR. BARUAH
SULTAN AHMED

MISS BARNALI BARUAR
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY

" THANESWAR SARMA

ASHIM TALUKDAR

ABIDALI

MS. SIMA GUPTA

D.N. BHATTACHARYYA -
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITAK. JAIN

TAPAN RANJAN DAS

TRIDIB KALITA

MS. MAMONI ROY

SAIDUL ISLAM

MS. SHAMIMA BEGUM .
DIPANKAR BAGCHI
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGO!

MISS SWARNALI S. CHOUDHURY

HARIBRATA CHANDA
MUKUT CH. BHATTA
SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY
OM P. AGARWAL
RANABRATA BANERJEE
MS. SUMITRA SARMA
MRS. BANDANA DEKA
TARUN BORA

MOTI RAJ ADHIKARI

~ ‘MISS SABBINA YASMIN
'BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY
NAZMUL I. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
RIYAJUDDINANSARI

SOURAV SHARMA

MS. SIMA RANI DEY

MS. SWARNALATA GOSWAMI
MAINUL H. BARBHUYAN

[
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MUKI RAM LASKAR
MISS BINITA BARUAH
RAFICUL ISLAM(II)
MISi KAMALA SINGHA
MISS ANUPAMA ROY
BISWAJIT CHAKRABORTY .
MD. RAFIKUL ISLAM (fll)
BINODAN TALUKDAR
MISS$ MINERVA BARTHAKUR
MISS$ NITUHAWELIA
RAHUL BEZBARUAH
ABUNASERUDDINAHMED -
SUMIT DAS
SANACHOWBA SINGHA

SHAHMED

RITADEVI
N. Alkllx SINGH
BANDAN KR. KAR
BlK!irAM MALAKAR

KR. MINDA
MD.FAJLEY K.R. AHMED
AMZAD HUSSAIN

INDRA KALITA
JITENPAYENG
MS. KABERIDEKA
I IPKR. KALITA (n
SANTANU BORA
KARIABI KALITA
MISS MANIKA CHOUDHURY
MISS$ RUMA DAS
RAF|QUL ISLAM (IV) ‘
MASTER SHELIM
MRS. SUNITI KALITA
MD. I(IEKIBUDDINAHMED
RAJIB BORPUJARI
DIGANTA BARMAN
SAMIR DA

ABD}JL HASHEM KHANDAKER

DR TILOK DASGUPTA
ASH?M KUAMR BARUAH
SANVAY SINGH
PRATIMKR. CHAKRABORTY
MOHD. INAM UDDIN
NEELOTPAL DEKA
MS. RUBINA SULTANA'
PARSWAJYOT! DAS NAIR
MS. AYESHA SIDDIKA
MS. BHARATI MUKHERJEE
MS. MALABIKA P. GOGOI
SRAVAN KR. TALUKDAR
HIFZUL 1, CHOUDHURY
SUSHANTA DAS
AMIT JALLAN
ISTIAQUE ALAM
RAJ|B CHAKRAVORTY
LASHMI N. DIHINGIA
RAKESH DUBEY
DEVUYOTI CHOUDHURY
PRIYANKU SUNDI
SUB[RATA NATH (i)

MISS GITY KALITA
ROSHAN MALOO (JAIN)

Received from the executant,

sati Wteq[ !
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MS.ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY
MD. RAHMAT AL (1)
MISS MARY GOGOI
IDRISHCHOUDHURY -
MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL

" RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL ~
SOHELALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM
MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY .
BHARGAV SARMA
TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS

" NAYANJYOTIMEDHI!

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA (Ii)
MRS. JENNIFER ZAMAN
GURVINDER SINGH SODHI
MD. GIASH UDDIN

MS. JULIANA RAHMAN
MUSTAKIMRAHMAN
PRANJAL BORTHAKUR
BIPULKR.DAS -

ASHOK KR. BORAH (2)
MISS PALLAVI TALUKDAR
INDRAJEET SHARMA
SUKUMAR SARMA
NAYAN JT. SARMA

RITU BARNA DEKA

MS. MOMITA BARAH

And Acce}:te'd

Advocate

MISS KALPANA TALUKDAR
BHUPEN KUMAR

MS. MITALIGOGOI

MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR

MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS

MS. ALPANA SAIKIA

MISS NASHREEN AHMED
MISS NILAKSHI BARMAN
SAIKHMD. A. PAHLAVI
SHAH NEWAJ AHMED

MRS. ABHINANDITA CHAKRABARTY

MRS. NIBEDITA SARMAH
MANASH HALOI

MISS SUSMITA KANUNGOE
MS. TEENA SHARMA

MS. MANISHA SARMAH
MISS BIJU RANI KALITA
MISS BARASHA DAS
SAMUDRAGUPTA DUTTA
MISS KABITA GOSWAMI
RAJEEB KALITA

TRIDEEP BARUAH

MS. AFSANA IRFAN .
MRS. DIKSHA H, BAROOWA
MS. TRIPTI PATOWARY
KRISHNA KT. DAS

. NAYAN MONI HAZARIKA

ZAKIR HUSSAIN (Il)
ABDUS S. AKAND

MRS. SABINA YESMIN (if)
MRIDUL MAHANTA

MRS. SONGITA MAHANTA
ABDUL GONI

TILAKR. SARMA

MD. BAHARUL ISLAM (11)
MOHENDRA DEKA

MRS. B. DAS SARKAR
JONEKR. SENAPATI
IFTIQUER RAFIQUE

I.A. SHEIKH

MISS ELAKSHI DEKA

MD. ABDUL A. ALAMGIR
KAMAL K. GOSWAMI
BHASKAR JT. DAS

* MISSLIPIKADEVI BIBEKA NANDA GOGOI
RITURAJBISWAS . DHRUBOJYOT! CHAKRABORTY
MISS SEEMA CHAKRAVORTY MS. ARUNDHUTI BARUAH
SATYAJITK. S. THAKUR ARUNANGSHU DHAR )
DR MATIUR RAHMAN , MS. SHABANA A. CHOWDHURY
MRS. P. DUTTA BUJARBARUAH TAPAN RANJAN DEURI
AMAL KALITA MANOJ KR. SARMA (ilf)

MS. MANJU AGARWALA MRIDUPAWAN GOSWAMI
MOBARAQUE HUSSAIN AMLAN SARMA
PURBADRIBANERJEE , MS. MADHURIMA DUTTA
MRS. C. BARUAH TALUKDAR AMIT GOYAL
ZAKIRHUSSAIN DEBASISH SINGHA
MAZHARUL ISLAM YADAV P. DAS
MRIDUL KR. BORAH JAGAT CH. BORAH
MRS. NANDITA NATH ANGSHUMAN SARMA
MIMS...o..oicc e SRR will lead
melus in the case
Advocate

]
And Acc? ted,

Lo

Advocate \

-RAJASRSHIMALLA DEKA

MS. TINKU SOIY? G-

4‘
MD. IMRUL HA'SSAN _ !

MS. APARAJITA BHUYAN
BHUPENSARMA -
BISHWAYOTI PATHAK
AZIMH. LASKAR _
MRS. SUNITAM. CHOUDHURY
RANJAN KR. SAIKIA

MS. ANJU AGARWAL

MS. JULIE BEGUM

RUPAM SARMA

K. ENATOLI SEMA
JASHADHIR DAS

KAJIMULH. BARUAH
MRS. DAISY B. GOGOI
UJJWAL KR. DAS

DIGANTA SARMA

PARTHIV K. GOSWAMI

MS. FRITI REKHA BARUAH

MRS. CHINOO ROY SARKAR .

MS. USHA DAS
MS. BIUITA SARMA

.MD. SHAFIQUE KHAN

SAMEERAHMED

BIKASH JAIN

MS. GUEEN DUTTA

AJIT BORGOHAIN

MS. PRITI BORDOLOIHAZARIKA
GOBINDACH. NATH -

MD. SURAJ UDDIN AHMED
BABUL KUMAR BATTACHARJEE
ASHINADEVIKALITA

UDITA BARMAN MANDAL
RAMA SHANKAR THAKUR
RUPJYOTIBARUAH
PANKAJ SARMA

MILAN KUMAR NEOG

MS. LUCY LAGACHU

MS. FANKHIBORAH
DIBYAJYOT! HAZARIKA

'SAMRAT SAHA ROY

DILIP BASUMATARY

SYED ABDUL MUSSABIR
LAL MAHMUDUR RAHMAN
BIKAS PRASAD '
MS. PALLAVI SHARMA
PRANAB BORAH (I1)
MANAS PRATIM HAZARIKA
MS. MONA MALLIK

MRS, NIKITA BAROOAH
BIDHAN DAS
MANORANJAN DEKA
KAUSIK PATHAK -
RANJAN SARMAH -
SANTANU PRASAD DAS
GAURAVKHANDELIA
MISS AMRITA RAKHRA
MS. ANZITA SAIKIA
ABHLJIT SAIKIA
DIBYAJYOTI BARUAH

And Accepted .

\; .

Printed and Published by Gauhati High Court Bar ﬂssoc:atzon \gg aliatd. 781001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BEN

%q T Frranls 3

. ’ Guwah:ti Bench <3 -
04 NO._ 30/2006 H= E

SRINIVASA REDDY VOLADRI
APPLICANT
Vs

UNIOR OF INDIA, AND OTHERS
RESPONDENT,

Written atatement of respondent No. 4, begs to
stuzte us under -

1, That, the respondent No, .4 appointed in the post

- of Primury teacher(Telegu medium) in Rallway School and

has gone through the petition of aforeSa d 0A NO., 30/2006.
2. That, the OA hzs been bud for misjoinder of parties,
hence liuble to be d!smissed, | - ,

3.  That, the Rsflway Recrultment Bourd Guwhat! by
employ®ent Notice No. 1 of 2004 1z;v1té§ applications for

~ £1114rg up I Primary tescher Telegu medium in Eatugory |
No. 9,%he minimum educationsl und technicuy qualification

for the post x¥ wa,'sva‘s follows = | o
(1) = Higher Secondary with 2 years JBT or its equivalent

or intermediate with 1 year JBT or its equivslent or Senior

'Seéondary (Plus 2) exmination with 1 year JBT or its

equivilant, _
(11} Competence to teach through Telegu med!

'(4) That, respondent No, 4 dppl ed for the s.ﬁd post

irn Category 9 having the hi_gher qua11f1c9tlon than the
prescribed mirimum qualification published in the satd |
advertisement. The Respondent No. 4 hus the qualification
of B.ed Degree, which 1s higher thep H.S. with 2 yrs JBT
or Senior secondary (plus 2)exmination with 1 year JBT.

o
ecoeloe

£

o

>
) . Rk | .
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Accordingly, cuyy letter for written exminution to the
respondent No, 4 was issued by respondent No, 3 ‘
quoting Roll No. as 1090049 and the same was held on
03.2 02205, (call letter of written examination 1s
eﬁ?losed s Annexure 1,) , ,
5.That, the iespondent No. 4 came out successfull¥ in the
written examination and accordinglj received cxll letter
for viva voce test, held on 09-09-2C05, At the office of |
respondent No. 3 (cull letter for viva voce test is enclosed
%8 Annexure-2), | _
6. That, finzlly the réspondent No. 4 wus empanelled
for the _said post by the respgndent No. 3' and sccordingly
he wus appointed in the sald post vide office order No
E/252/43=1 (W) R#~IX atd 03-01-2006 in Raqjway School,
?, | Thut after rec'eiving' the above orfice_ order the
respondent No. 4 josred s primary teacher in Rxilwuy
DTP School/Goshzls (Telugu Medfum) and at present doing
his job will full safisf&ctiqn to his controlling O fficer,
(Copy of office order 1s enclosed herewith as Annexure 3). )
T .That, irn this facts and circunsfances explained
above the applicution deserves to be dismigsed,
' It is therefore prayed that your honour
would be sppreciously be pleused to accept
this Written s~ta_tement of respondent No, 4
and may 53180 be pleased to a:z smiséed the
petition agusnst this reSpondént No. 4
'and for this sct of kindness your peti-

tioner/respondent No, 4 remsin ever pray,
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 YERIFICATION.

1 BIKKINA KASHI RAJU cuounnuax, S/o. a. 3. 3maﬁ

. do heteby veriff ed thut the statements made in Paras

T to >.g ure ‘true 0 my knowledge and belief ard 1 Sign

30%

WWLW

30/7/06 :
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PoOPINAPUE G COLONY BT ' ey Cont”
VILAKATALNA . Vidya Hikotan High School )
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LIREE RAIIYAY PASS
TOR LCST CANDIDATES ONLY . On pruclur‘lmn ol thit letter you are antitied to hee tavel by Gulway in second class only
trom o Stnto | . St and bk S
' VISAKAPATNAM ' ' "4 . Not Applicable : A .
. o = : . . .\va}-" o
Tiug p.‘\'rs is .)"ml.mle uplo N N°t Applicable -. | (Authorlty § Raibway Buard's letter No, € (NG) I1-04/ RSC/ 122 did 23-11.04) e i ufad £ Asstt. Secy
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O RAILWAY RECRUITMENT BOARD — GUWAHATI
; ‘ STATION ROAD; GUWAHATE-781 00t

~No. RRB/G/4 1710,

To,

CALL LETTER for VIVA - VOCE . :
. Date: 08/08/2005

BIKKINA KASI RAJUCHOWDARI . SR
C/0 K RAVIKUMAR D NO 9-31-7/2 (7) o ., :

PITHAPURAM COLONY POST
VISAKAPATNAM

ANDIFRA PRADESI
Pin Code - 530003,

Roll No.:

Sub.:  Viva Voce Test for the post ofl’RlMARY TEACHER (TELEGU M liDlUM)f'

10900049

under Category No. 9 of Employment Notice No. 1/2004.

With reference to your application for the post mentioncd above, in responsc to the Employment Notice
cited, you arce hereby advised to atiend the office of Railway Recruitment Board, Station Road, Guwaliati-
781001, Assam, on 09/09/2005 at 09:30 hours for Viva Voce Test and verification of original certificates,
testimonials clc.

IR

o

[

You will not be allowed to appear in the Viva Voce test without this Call Letter. However this Call
Letter docs notin itself entitle you for sclection. :

- You should bring your original Matriculation Certificate issucd by the competent authority for
_verification of your date of birth. You should also bring all of your original certificates and marks-
+ sheets of Matriculation onwards issucd by the respective Board/Council/Universily along with

experience and other certificates, if any. If the originals of above certificales/marks-shects have not
been reccived from respective Board/Council/University, then provisional pass certificate and

marks-sheets issucd by the respective Board/Council/University should be produced at the time of
Viva Voce test. ’ '

You are also directed to bring the Attested Photostat copics of all original certificates and marks-. ..

sheets and other certificates along with the originals at the time of Viva Voce test.

Your attendance may be required for more than one day (i.c. date as mentioned abovc) and you
should come prepared for that.

Request for poslponchlént of date’of Viva Voce test will not be considered and no further chance
will be given, ;o :

Il you arc in service and have not submitted “No Objection Cerlificate” from your cmployer yet,
you should bring the same now, failing which you will not be considered for (he post,

Approaching Chairman, RRB and/or his Sceretary directly or indirectly by a candidate or anybody
on his/her behalf requesting undue consideration for the recruitment will render a candidate liable
for disqualification. '

(For SCIST candidates onty)

On production ofthis card you are entitled to travel free by the Railway in Sccond Class trom,

VISAKAPATNAM Station w0 NOT APPLICABLL Station and back. This pass will be valid up to NOT
APPLICABLL, ’

<

{(Autiority: Railway Board's fetter no. l\lG)ll-M/RSC/‘lZZ, dated 23/11/84).

méﬁ:ﬁ [

ASSISTANTSECRETARY

For CHAIRMAN, RRB - GUWAHATI -
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OFLICE ORDER

_ $n Bikkina Kasi Raju Chawdarl (L) an approved candidate Lor appomtment as

Primary Teacher (Telugu Medium) in scale R.4500-70004- who hag reported to thiy

office afler being declared medically fitin C72, jg hercby wmporarly appointed a3

Primary Teacher (Telogu Nledum) in atway School on pay Rs.4500;- 1. N1 in scale

R 4300-7000/~ plus usual allowances oy adiminsible {rom tie to time on tonme and
conditions as 1aid down in offer leter W, [/252/43-8 (W) Tuli Gaied B-12-2G05 and

posted in Lailway 1Y 1P SehioolGosia ( Velugu Mediun) agunst an CXISHNEL VACHNSV.

The appointment o S Bikking ks Ra Chawvdars is pending verciuns o ms
character and antscedents by the vglice authority subject to the condition thae il any
“adverse report is found i verification report he will be liabie to be discharged from
“Railway service withoul any notice. '

Date of Selection by RRIFGHY = Y-0-2003
Merit Figure . =1 (LR) w»”w‘o
)5,%;\\\0
(J. RABIDAS)
Qenior Personnel Ofticer W
For General Managey r)

N 15204341 (W) PLIX , Date: 3 —01—20()6
Copv forwarded for information and necessary action 10:-

DHFA&C AOMNILG A SPO/Rectt./MLG 3) PS to CPO

4) Controlling Officer (SPOMectt) ' , _ .
sy $POYWelfare — The application form of the applicant together with its enclosures,
medical fitness certificate, charactes certificate, offer letter ctc. are sent herewith for his
office record.. S ' ‘ '

6) Teacher-in-charge, Rly. DIP $chool/Telugu Medium/Gosala - The date of resumplion
of S5 Dikkina Kasi Rajn Chawdari may be intimated to this ollice '

DA . v

\/7})/f~}ri Bikkina Kasi Raju Chawdari at Oflice. He is dirccted to report 10 SPO/Rectt. 1HQ
for yesumpuon. , '

Q) P/Case.

: “ | E}g\\?ofo

For Generl Mapager ()

P
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATL

OA 30/2008

Srinivas Reddy Violadri
| ... Applicant.

-VETSUS-

Union Of India & Ors.

... Responderds.

IN THE MATTER OF:

Rejcinder/Reply of the applicant to the written
statement of the respondents No 1, 2 and 3.

The hurrble rejoinderfreply of the applicant most respectiully begs fo
state:

1. The applicant has received a copy of the written statement of the
j respondents no 1, 2 and 3. The applicant has gone through the
same and understood the contents thereof.

2. That éaxe and exce;it what has been specifically admitted

hereim_‘;eidfv, alt cther staterments n'gade in the written statement are

" denied. Further statements not home out of records are also denled
and the respondents are put to strict proof thereof.

3. ‘I"hat adverting to the statements miade in the original application the
 applicant states that the applicant is a D.Ed hoider, which is a
course equivalent to JBT. DEd is a recognized qualification for
primary school teachers. The said course is specifically designed to

a2 Qq% Voladyi

WM\

7
)
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institute of Em::atxm anel Trazmng, H,Wabad has aemﬁed that DEd
is equivelent o }B‘fﬂ Further the NCTE by 8 emmncahm dated 3~
I06ona ccﬁp!azni by tm D &a T famees Assorialion had written to
the Dﬂpaﬁmi of Sﬁh@.’i Eﬁmahm ﬁn«:ﬁ‘m Fras:&esn informing that

 BEdisndta substiute for basic teachers tmzmg g:tog*an*ma The
| said communication was made on the bas&s of a corrplaint made by

the afaresaid assmaism that the Gcwnmm wzﬁ Aoctya Pradesh is

| gmng to ap{muﬁ B.Ed d@'ee hoiders in pnrraw s&mds of the state:

. c‘--
L*-"‘.‘i-f‘ﬁ
):, b

A copy o the cefx‘rﬁma issued E‘%y Pﬂr‘s&mﬁ
Gk, E}.E.ET is azmeged asﬁtiﬁEXﬁRE—?
: ch of the cmmmc&ﬁm of i&w CTE dated -
3-081s annexed as ANNEXURE-S.

4 That with regard o the s&aﬁemefﬁ@ mas&e in parzcm}:sh 2 of the

written statement the applicant offers no cormment mmﬁz as the

c -ﬁate;mﬂts made i mﬂ crignal ammﬁm ém'a n-::t E&Eﬂ

cmhrmed

. That with feoard to the s&a‘wﬁs mads Y p@raggm of the
+yritten statement. the applicart Stafes that the stand of the

remﬁe*ﬁs is Mrsw to wivt has been he%ﬁ by the Hoble
Supreme Court and some of the Horthle i—@ﬁs Courts. The NOTE
Notification has also daﬁﬁe:ﬁ the: @ad position. These judicial
pronouncemerts and the dﬁnﬁtahm by the MTE i':aw rrede the

‘pos'kzm very clear by hoding BEd insplte of being a Hgher

cualification cam be smsh‘tﬁe for JBT DEd and ckher

eq:,ﬁva;aﬁ corse s far as amﬁwﬁm% of ﬁﬁl‘i‘?i’*f schodt teachers -
. _are menm Undier sum m{mrsiam:es *ne d&&ﬁ!{ﬂ of the

L

- impart necessary training and Mmﬂiedga abwt teaczmg mmds o
and techninues for primary schod siuder&a In this cortext @t is
pertinent to mention trat the Principal o the Government District

Godye

.

" Svini Voga Reddly Vo
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authorities to angmm the private r%pmtiem is g‘aig:sa%ﬂy eITonenus,
fllegal, a’hﬁrary and tm-fefme fiable to bE set asids.

Cq:y of the NCTE rx:tﬁcaiim zsmdﬁhed o
, :i a0ti ;s am‘a@-:ed a5 A?@HLHE-Q

B That with regard to the 's@a%am'ﬁzs imﬁe in pam@'agﬁh 4 the

- applicart offers no cormimene

That with regard {0 the ﬁa s 'méﬁ@ n '33;“3@*&;:& 5 the
deponent  refterates the Siaiemé'ﬁs irade n {E?a preceding
paz‘agrapi*ts

VE%FSQ&?EG%@

i, &'mr*sa R&ﬁﬁg Voladr, do hereby sdenydy affirm and
wﬁfy that the ﬁ&‘im frade ﬁerefnahm% are

frue to my
knowtedge, R

And | sign this vestfication on s the 28 day of July 2006.

"Svawaga Reddy \/ oflastri

.
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. | -@NNEXURE q.
8 [ ' R
§§~%*1 L - l | _!‘;,i.; s
e GOVERNMENT DISTRI{CT HNSTITUTE OF EDUCATI N
o0l AND TRAINING, HYDERABAD, S
A . ANDHRAPRADESH. , | . &

) ! !l : ) , :' . ’

(| ¢ TOWHOM SO EVERIT MAY CONCERN

i ’

T ! E
-

' ThlS is to certlfy that Sri.V .Srinivas Reddy, S/O Sri. V, Somi Reddy has
éompleted D.Ed., Course, during the academlc year 2000-2002 in our
| mstltutlon
| Ours 1s a State Government District Institute of Education and
Trammg ) runnmg Diploma'in Education (D.Ed.,) two year course since
1999 Wthh has the recogmtlon of National Council for Teacher Education

(N CTE), New Delhi and is cquwalent to any teacher trammg course

pertaining to primary education after mtermedlate/nghel Secondary J
including the JBT( Junior Basic Training). |

i
| | Place Hyderabadz. . fn (W N E -
Date  :  14-02-2006 «ﬁ*f Principal
S | Gavt, DlET
' '” ol tloredmet (AP)

N Nicdnderabad-500 nge
(\1\
it I P _ HM
1 “ b I'@ i ¥ RTI
! uié_l_;i:f"'?‘ Sf ey S —
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1o

The Secretery,
Departinznt of Sehool B
J-Block

b AP Seerctarial

. ' Hyderabad-500022

o S (Kiad Attention:

Sir,

( Fam directed 1o forw
O e frore STV e
-~ Trinees ASENCTH allep
apporit B Ed devrce hol

I

down guidelises in respect of minim
azher in schools or
as framed regulation for re

cmiployed as a te
Act the NCTF h
published in the Grrete of Indi
2000, which Mas a lforce of [aw
to 0 Governmeny, University and re

Wing-11, Huna Bhawan, 1, Bahadur Shah Zafar Marg,

Govermmen of Andhra p

Sub: ‘(Tom'plaint from All India D Ed Train
-+ implementa ion of NCTE rules whyle
teachers in Andhra Pradesh,

ard herewilh g representition dated 10222004,
krishina, Geoi Sceretary of Al Indha 1) )2 -
g that the Gaov
dersin primary seheols of the state

s {urthe- stated that the NCTT

Parliament Axp of 1993 10 achieve
the teacher edueal on system. ()

cogmzed Institutions |

Al it et e s dlile

- S -

ON
ANNEXURE ~ &/

|
fatignal Council for Teacher 1dy
] H . ) .
(A Statutory Body of the Government uf Ladin
b

. Mareh 3, 2000

. i
Dr P, Krishnaiah, Se¢retary)

\
\

¢es Association regarding non-
appointing in primary school

-
‘

of Andhra Pradesh is Pom o ‘

1as  been established under

planned & coordinared development of
ne of the functions of (he NCTE is (. fay

um qualefications for a persan 1o |
i reengnized ingtitutions. Under this

W

cruitiment of teachers m schaols

4. Bxtraordivan: Part 171 Scetion 4 dated 4-9-
and the Central Govemnn

1) WG, every State
ave lo comply with (he :

New Delhi-110 002

Tel: 23370119, 23370170, Fax: 23370128 -

Pl nate@Asi vanlnetin Welsite: ht

tpi/ /'\m'w,nr:tc-in.oa'l;

T N R T

e Mt - el

o i

T

e et T P T T,
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,‘ @g' E‘cgulm‘mn as under. As per regulation of (he NCLE stated ahave o candidate
Lo | ntending o bo o teaeh in primary school must have: -
i : 4 .
e ’ i ! ' b ‘
I i N : G co ;
b i (1) Senior secondary school certificate or intermedinte| or ifs
g - equivalent ?nd . T :
. 1) Biploma or Certificatc in Rasic Teabher Trdining o'f;fij;i‘l;uxufztti'@fn,y :
1? f O pot dess than 2 years or Bachelor of Llementary
T PE _ﬁ@‘ltl#};gifpn\(fB.:F,'l.Ed.)'. ‘
| iy For Appointment of teachers for primary classes, basic lachery
-Araming programme of 2 vears duration is required, B I5d is not.,
Jsubsfitute for basic teachers waining programme, —
. , l
3. If the allegation is tue then it is a cleay violation ¢f NCTE |
) rulesiregulation. It is requested that the state govt. may kindly furnish the
; comments on the representation of the All India D.EJ Trainees ASSOLTaTIoN

. aud aclion taken report

in connection with compliance of th: NCTE
recruitment rules for teache

rs in schools.

i
Yours fuithfully, :
. ~[\
}

r/ - - - |

(V.C Tewari)

Member Seeretary
. &‘Q(‘,_m ‘

4 Conde
F YNNI
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F.No. 8- 2/2001/NCTE_In exercise of the powers conferred under clause (d)(i) of su®- xecﬁm

) ' B&W@i

ANNEXURB;_“? .

NATIONAL COUNCIL FOR TEACHER EDucmso i

NOTIFICATION -
New Delhi, the 3rd. September 2001 N

{

[Published in the Gazette of India Extraordinary Part-li!- Secbon
as No. 238 daled Seplember 4, 2001]

» T ——-

(2) of Section 32 read with Section 12(d) of the National Council for Teacher Edec m&...,,
1993 (73 t0 1993), e Ceuncil hereby makas the following Regulations : P

1.

Short Title and Commencement

These Regulations may be called the NATIONAL COUNCIL FOR TEACHER|
EDUCATION (DETERMINATION OF MINIMUM QUALIFICATIONS. FOﬁ
RECRUITMENT OF TEACHERS IN oCHOOLS) REGULATIONS, 27 7.

Applicability ‘ A
‘[These Regulations shal! be applicable for recruitment of teachers in all forr 21+ sciwgis.
established, run or aided or recognised by Central or State Governme it &+ § other
authorities for imparting education at pre-school, nursery followed by fiut tw . yeare

in formal school, elementary (primary and upper primary/middle schoo!® st IOCHY
and senior secondary stages ]

o “ q\
Qualifications far Recruitment ;

The qualifications for recruitment of teachers in educational institutions rrwmmdw/
Section 2 above shall be as given in the First and Second Scheduies (¢ m
Regulations. The qualifications prescribed in the First Schedule shall agepny t:m
recruitment of teachers for teaching school subjects. The qualifications pleﬁwned !
in the Second Schedule snall apply for recruitment of teachnrs for Physica! Bt :&to&>f

S it %

Forrecruitment ofteachere for co-curriculzr activities such as work exLanene, aﬂ"’

education, efc., existing qualifications or such other qualifications as mayb«_pm;ow
by the concerned government shall apply. ,

Substituted vide the National Council for Teacher Education (Determination of .f
qualifications for recruitment of teachers in schools) (Amendment) Regula(icm 336 %

published in the Gazette of India Fart |II-Section 4 as No. 83 on 29.5.2- .3 Ha
Notmcatnon No. F.9-2/20001-NCTE dated 284 2003).

,/:TST:\ e
N’ .
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~

Fpr proraotion of teachers from one level to the next level of teaching. mimimum qualificaticn as
given in the Schedules for the concerned level would be required.

Amendment of Recruitment Rules

The existing recruitment rules may be modified within a period of three years sc as 1 bhng
tham in conformity with the qualifications prescribed in the Schedules Meanwhie teachers
appointed as per the existing recruitment qualifications, subseg..ent *~ the 1ssue o ihesc
Regulations, will be required to acquire qualifications as prescribed in e Scheduies

Power to relax \

" \Where the Council is satisfied, on receipt of reference from the concerned Governmeant that

special nircumstances exist warranting relaxation of some of the provisions of the regulations
for sometime it may grant relaxation of that provision to such extent and subject to such
conditions as it may consider necessary in a just and equitable manner .

Interpretahbn

If any question arises relating to.interpretation of these Regulations or equivalence ¢l vasious
teacher's training programmes, decision of the Council shall be final.

;‘[First Schedule to the National Councll for Teacher Education (Datermination

of Minimum Qualifications ‘or Recruitment of Teachurs in Schools)
Regulations, 2001

; Recruitment qualifications for recruitmént of teachers in educational institutions ‘
; mentioned in Section 2 of these Regulations.
f —TLEVEL — INIUM ACADEMIC AND PROFESSIONAL
QUALIFICATIONS ]
*{1. Pre-School/Nursery ' s . J
(For children in the age : (i) Secondary School (Class ten) certificate or '3 ’
group of 4-6 vears) equivalent; and . .
. (il Diploma/Certficate in Pre-school teacher ecducaiion
programme of a duration of not less than one year’
) or B.Ed (nursery)
Il . Pre-School / Nursery
followed by first two years .
in a formal school. . t
Y . i . L
(For children in the age group (i) Senior Secondary School (class nvelveiCertificatz or
of 4-6 and -8 years) [ntermediate vr its equivalent with at least 43%: matks !
and ; ’ i
. ' . i
(i) DiplomaiCertiticate in Nursery teacher education i
programme of a duration of not less than two years !
cr B Ed (nursery) } . . ‘

1. Substituted vide . National Council for Teacher tducation (Determiration ol quanfications {or A‘
recruitment of leachers in schools) (Amendment) Regulations, 2002 published m the Gazette ¢l v
Part i1l - Section 4 as No. 83 on 29.5.2003 (NCTE Notification No. £9.2/2001 - NCTE date¢ 28 & £o03:

< Substituted vide the National Council for Teacher Education (Determination of minimum
. qualifications ¢ recruitment of teachers in Schools) (amendment) Regutations, ‘2005 published n inG
Gazette ¢! India Extra-ordinary Part i1l Section 4 as NO. 121 or 30.8.2005 (NCTE Notification No F-gta

12005 - NCTE / (N&S) dated 23.8.2005.)

RN
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A& Prenar, O] Senior Secondary ochool certificate or inie n. m-n{'

oy Uppe
(B

cd

$—

{ )
[, Elementary

orits equivalent, and
A (i Dhgioma o cedificale in basic teachers! fraie -
' g ot a guration 97 nntless than two yei e,
OR :
' Rechelor of Eleniantary Education (B Ei.td.).

'_anau 0] Sanicr Secondary School certifinals or Interedi
iddle scnooi section) or its equivaient; and

trairung of a duration of not less than two years
OR
Bacheler of Elementary iZcucation (B.EI £:41.)
- OR ‘ ' ‘
b._ Sraduate with Bachelar ol FAucation (B.Ed) o
i's equivalent, Ng.,.__g—-f" o e

.

HV. Secondary THigh

! Schoo! ity euivalent.
t

|

Graouate with Bachalor of Cducation (B.E¢ j or

OR

| Four years' integrated B.Sc , 8.Ed. or an |

(i) Diplomaorcertiﬁcatein'element.:nry{es;t:inee.'. Y

equivaleit coufse

s reme——y

'V, Senice Secondary/PUC!
: Intermediate

Master's Degrea ir the relevant subject with Eashenc:
i . - . . .

| of Education (B.Ed.}orits equivalent

! | OR

b Two years' integrates M.Sc.Ed. nouise of an ¢ qu'

|

valent course) _ . !

emm e e — as 2% =

—— —— ——d

or appontment of leachads for primary classes, basic teachers’ training programme

\1‘ 2 years duratinn s required. B.Zd. is noi 2 sut<titute for b isi: leachers' traming

CRIOGraMME.

Seme of the States ar2 having basic teachers walining course ¢f one year duratlon
oriy. while in sorre other State students pass'ng secondary levei examination alt
admitted to prunary lavel teacier training ccurses Such States may, by 2005, conduc:
Dasie tzachers” raning programmes of a duration of not less than two years wit-
adMssion Leing open to Senior °-mondary/| termediate pass candidates. In the
nantime candidates who have undergone 1:asic teachers' training courses-of ane:
year duraton or were admitted to sush tfraining programmes after passing Securayny
igval examiation Gnly may be given cmploymeznt in the concerned States only.

. < %6 S G -

N



Second Schedule to the National Council for Teacher Education (Determination of
Minimum Qualifications for Recruitment of Teachiers) Regulations, 2001
& ,

QQaliﬂcations for recruitment of teachers of Physical Educaticn in Educational Institutions
mentioned in Section 2 of the Regulations

r LEVEL ‘ MINIMUM ACADEMIC AND
L ' PRCFESSIONAL QUALIFICATIONS

gy - Elementary (iy  Senior Seconcéry School certificate or Interm-|
h \ : ediate or its equivalent; and
(i) Certificate in Physical Education (C.P.Ed.) of &

duration cf notless than two years or i{s

-1 _ equivalent N

o ' ‘ -
v j.i‘. - Secondary/High School Graduate with BacnelorofPhyswal‘“ducatrOn f
R T ' (B.PFd)ors equivalent

~{Hi. Senior Secondary - - M.PE./M.PEJ. (2 year duration)

(Physical Education as an
elective subject)

"Note : ' ' )

* 1. Some of the States are having certificate in physical educaticn courses of one year duratizr
only, while in some other States sludents passing secondary !:ve! examination are acdmitied
to certificate in physical education courses. Such States may. by 2005, conduct certificate in
physical education programmes of a duration of not less than tv/o years with admission beir g
open to Senior Secondary/Intermediale pass candidates. in the meantime candidates v
hdve undergone certificate courses in physical education of one year duration or were admitte

such programmes after passing secondary level examinatio: anly may be given employment

in fhe concerned States only. : .
5.K. RAY,; hiember Secratar.
{No.ADVT.HLIVI131/2001 -Exty .}

f
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Cepligl Addlhiicl adtiv 1. iweenid

%mgrﬁ wIEiE .
Guwahsti Bench _\
IN THE CEMW TRIBUNA..

GUWAHATI BENCH, GUWAHATI

(e}

P sraspon ond

o

OA No. 30 of 2006.

Sri S.R. Voladri
Vs

Union of India & Ors.

Flzed b

Reply to the rejoinder filed by the applicant.
The respondents respectfully begs to state as under:

1. That respondents reiterated the statements in the written statement. The
notification for employment was for the post of primary teacher. The classifications

shown in Annexure-9 of the rejoinder (i.e. NCTE notification) in not attracted in the
present case.

2. That in reply to the statements in para-3, 4 and 5 of the rejoinder it is stated
that the recruitment notification was of 2004 and the NCTE AMENDMENT OF 2001

notification was in 2005. It is reiterated that the advertisement was not in terms of
NCTE classification.

That in the circumstances explained above the OA deserve to be dismissed
with cost. o

VERIFICATION

I, Sri..... %\r b()n%ﬁﬂ}iﬂlﬂ% aged about .. 30.. years, son of

Mﬂ)Q@OM Working as Chairman, Railway Recruitment Board,

Guwahati, Assam do hereby verify that statements made in paré 1 and 2 of the reply
to the rejoinder are true to my knowledge and belief and I have not suppressed any

material facts.

And I sign this verification on this day%’éfb.‘.*ﬂ;of April’ 2007 at Guwahati.

S 2N '-Ta\m \m Q&\N Q\\s‘t)

vy \kgé\é'
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4

From: S—N—T*amuh D~. 3L . Sonken
Advocate

CAT, Guwahati

To, -
0 et O bt P D TC. v N :
e BN
Sub: “OAMBICP No....30....../200.F 7
Shri...0. K. Volagey o Vs-. 00| Koas
Sif' : ) FET [

Please ﬁnd enclosed herewith a copy of the OA/ MP/CP/WS Wthh is being ﬂled' :

today ThlS is for your kind information and necessary action. Ploasa o Q\\"I\O \x)\azd-

-t H\_L :J’\Lun‘y\"_-w

‘
?

Yours Siricerely

}“{K@(. - /g}/

, _ Foy D1 TV Sov kg .
Date: ’ - )

Received

Advocate,

Date: 3%/ 4[OF



